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ⅣIEETING No.19/81¨ AIノ C2/2019 DATED 26.12.2019

PLttNotc
i. For infOrmatiOn of cxportcrs,Norms Colllinittec_II handlcs aH cascs pcltaining to nxation/ratiflcatiOn

.I懺1計盤「存ti員袢T帯馬書]韮響1壬亀[典學覆III茸ユ;
正瀞鸞鸞壺儡Nl織礁鱗:1鶉釧憮〕encicncy Format,which may flnd a rcfcrence in NC
dccisiOns, has alsO bccn attached in thc cndil[tl may alS°

 bc rctrred tO by thc cOnccrncd

M理
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:‖::1胃1∴ぎ‖凛l:1霧離:鷺}:33よ
°SC h Pdty clcuhrs issucd■ Om衝 mc b dmc Or any

v. Whcrevcr thc cOmlnittcc has Яxcd Norins,thc cOnccrncd RA may cnsurc that AA is issucd On thc
wastagcs/cOnsumptiOn as ratiflcd by thc COlllinittcc Or as pcr 

、vastagcs clailncd in thc applicatiOn,
whichcvcr is lcss.

Mcctin8 No 19/8 1 of Norins Collllnittec― II fcDr the ycar 2019_20 hcld On 26.12 2019 undcr thc
Chairmanship of Shri R I) Goyal, Additional I)ircctor Ccncral of I「

Orcign 
′
I｀radc tO cOnsidcr thc

l潔 盤 il:[緊
Ъ ttr場;:;憮 i∬化 ∬ 1):lc郡 1∬ ′r」雷 LttTζ 鴛 :麟 :r農:樫

Minutes of Mceting No. 17l81 held on 27.11.2019 wcre circulatcd among all the members of the
Committcc on 10.12.2019. On rcccipt of comments, thc minutes were finalised and uploaded on
DGlr'l"s website on i6.12.2019. Ilowcver, during the course ol'cliscussion on the minules in the
meeting, it was pointcd out by rcprcsentalivc of MSMIr that in casc No. R16, wastage has bcen
allowed as 3Yo whcreas in similar cases in thc pasl the wastagc was allowe d @ 2%. After
delibcralion, it was dccidcd to amcnd the minutcs by issuing a coriigendum rcducing-the wastage
from 3o/o to 2Yo. 'l'he Committee unanimously approved thc minutes subjcct tJ issuancc ol.
corrigendum.
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N/1cct No/1)atci1 9/81-

AI′ C2/2019

2612.2019

Status:

HQ File Rl-A Filc Lic.No/Date:0710108424 Dcferred

:OtistlOSOlOtllgtAMtgl :071241040100087/AM16l 25.06.2015

I Dccision: Thc Committcc considcrcd thc casc as pcr thc agenda- and notcd that thc hard copy ol

applicalion f,us not y"t bccn received from the applicant and in this rcgard' an cmail was scnt on

z0.l2.zolg.gowever, no information has bccn rcccived yct. llence, the Committec decidcd to wait for

the complete set of aPPlication'

'lhe case stands deferred.

/ヽ1inutes ofthC CascS discusscd in the mccting arc as undcr:

ⅣIEETING NUⅣ IBER:19/81-AIノ C2/2019
ⅣIEETING DATE:26.12.2019

Mcct No/Datc:19/81-   Status:

AIフC2/2019        1
26122019           1

Mect No/Datci1 9/81-   Status:

AIフC2/2019       1
26.12.2019            1

iフic.No/Datc:08101357081)cfcrrcd

:08/24/040/00110/AM16/     121.072015

Case No.:311/14/81¨

AI」 C2/2018

Case No.:25/14/81‐

AIノC2/2018

ICasc No.:312/14/81…

IAI」 C2/2018

1HQ Filc

101/81/050/01030/AM19/

| ICase No.:313/14/81-

| IAIノC2/2018

141

1  1HQ Filc
1 101/81/050/01031/AM19/

Party Namc:MERSEN
INDIA PVT LTD.

HQ I:ile RLA lrile Lic.No/Date: 13 1004793 I Deferred

,:O t)S t lOSOt 1Oi 43tAM1,gt ' 
:131241040100002/AM i 6/ 1'/ .07 .2015

rl)ecision: 'fhe Committec considcred thc case as per the agenda and noted that the hard copy of

application has not yet bccn rcceived frorn thc applicant and in this regard, an email was sent on

,Z3.l2.ZOlg.l-lowever, no information has bcen received yet. Hence, the Committee decided to wait

,for the complete set of application.

:The case stands deferred.

'I)ecision: Thc Committcc considcred the casc

application has not yet bcen receivcd from the

23.l2.2019.llowever, no information has been

'for the complete set of application.

'I'he case stands deferred.

Pally Namc:SHI〕 RA
I〕NItRGY PVT.Iン TD.

Pany Namc:SAKAR
INDUS・I｀RIES IフIMITED

RI′ A Irilc

Pany Namc:SAKAR
INDUSTRIES I_′IMITED

RI′A Irile

:08/24/040/00108/AM16/

NC―‖Meeting No.19/81

u. p", thc agenda and notcd that the hard copy of
applicanl and in this regard, an email was sent on

received yet. Flence, the Commiflee decided to wait

IMcct No/1)atc:19/81-

IAIッC2/2019
12612.2019

‐I′ic.No/1)atci0810135709

12107.2015

held on 26 12 2019

Status:

Deferred
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I   I)ecision: 1｀ he Comllaittcc considcred the casc as pcr thc agcnda and notcd that the hard copy of

l lppliCation has not yct bccn reccivcd from thc applicant and in this rcgard,an cmail was scnt on
l  123.12.2019.Howcvcr,nO inforlllation has bccn rcccivcd yct.Hcncc,the Coml■ ittcc dccidcd to wait

l lfOr thC COmplctc sct ofapplication.

|   IThc casc stands dcfcrrcd.

| ICasc No。 :317/14/81¨       Party Namci VOLEX     Mcct No/Datc:19/81-   Status:
| IAIノ C2/2018           1NTERCONNECT(INDIA) IAIン C2/2019        1
1  1                  1PVT[′ TD,           26.122019         ‐

| IHQ Filc             lRLA Filc            I″ ic.No/Datc:0410160894 1Dcfcrrcd
1  101/81/050/01035/AM19/    104/24/040/00112/AM16/    10.08.2015            1

15 1ぅちtiζibil iA`ё 6■島i186861:ia`:`a ti3`五 ζ3as pCr thc agcnda and notcd that thc hard copy of

l  lappliCation has not yct bccn rcccivcd from thc applicant and in this rcgard,an cmail was scnt on

l 123.12.2019.IIowevcr,no information has been rcccivcd yct.Hcncc,thc Committee decidcd to wait

l  lfOrthC COmplctc set ofapplication.

|  11｀hc casc stands dcferrcd.

| ICase No.:318/14/81-      Pany Namc:GOIフ DS′1｀ONI〕  Mcct No/1)atci1 9/81-   Status:

|  IAIノ
C2/2018            1N「 RATECH IノIMH｀ED    IALC2/2019

1  1                         1                         126.122019

1鷺識::λ i::誠↓il 鷺分濡

'j::::;/AMIα

 遷¶gRTα 0910062464,cRIcd
l   I)ccision:′ l｀hc(Eomlllittcc considcrcd thc casc as pcr agcnda and dccidcd to scck fl・ oln thc applicant to

16 1furniShお
1lowing information as pcr ad宙 cc of Consuhant(TEC-1):

| 1 l COmplCtc sct ofapplication along wtth aH tcchnicalinformation as pcr Appcndix-4E.

|  1 2 NctweightOfSiliconcRubberCompoundincachofcxpo■ product.
| 1 3.Dctails ofindigcnous input whh thcir quantity rcquircd to manuね cturc Siliconc Rubbcr

l l   COmpOund for cach expon product.
| 1 4.Justincation for 5%wastagc forimpon hcm at sl.N().5 to 10.

|  IThe casc stands dcfcrrcd.

| ICase No.:322/14/81¨      Party Namc:STERA     IMcct No/Dttci1 9/81-   Status:
| IAIノ C2/2018           1ENGINEERING INDIA    IALC2/2019
1  1                  1PRIVATE I′ IMITED      26.12.2019

1 1HQ Filc             lRLA Filc            Lic No/Dtte:04101609 H Dctrrcd
1 1:01/81/050/01040/AM19/  1:04/24/040/00113/AM16/  113.08.2015       1

,7 15ttiζ i`It iHも ёも轟轟it長さ

`6A:iaさ

おa ti`ぁζg as pCr thc agcnda and notcd that thc hard copy of

l ,appliCation has not yct bccn rcccivcd from thc applicant and in this regard,an cmail was scnt on

l 123.12.2019.Howcvcr,nO infOrl■ ation has bccn rccc市cd yct Hcncc,thc Commiicc dccidcd to wait

l lおr thC COmplctc sct of application.

|   
´
I｀ hc casc stands dcFc‐ rrcd
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ICase No.:46/14/81‐

IAI」C2/2018

1HQ Filc

101/81/050/00764/AM19/

ItIン A Irilc

:13/24/040/00019//ヽ M16/

Party Namei SHERA METAlン IMcct No/Datc:19/81-
PVToLTD.           IAIン C2/2019

126.12.2019

Status:

,Decision: The Committee considered the case

,application has not yet been received from the
:23.12.2019. I-lowever, no information has been
for the complete set of application.

,The case stands deferred.

I′ ic.No/1)atc:1310047951 ‐Dcttrrcd

14082015            1

as pcr the agcnda and notcd that thc hard copy o[
applicant and in this regard, an cmail was sent on

reccived yet. Ilence, thc Committcc dccided to wait

ICase No.:323/14/81-

:ALC2/2018

1HQ Filc

Pa■y Name:TRAFOMEC  ,Mect No/Datc:19/81-
INDIA PVT LTD.      IALC2/2019

RIフ A Irilc

26.12.2019             1

1ン iC.No/1)atc:0710108750  1 Dcfcrrcd

Pa“y Namc:ARFIN INDIA IMeet No/Datc:19/81-  Status:
lソIMITED             IAIフ C2/2019        1

126.12.2019            1

IStatus:

:01/81/050/0 i 041/AM 19/ :011241040100190/AM I 6/ 21.09.201s

f)ccision: 'l'hc Committce considcrcd thc casc as pcr agenda and dccided to seek from thc applicant to
tfurnish following information as per advice of representative of DHI:

1. Complete specificalion with cataloguc of each exporl product with quantity of exporl in
, number.

2. Sl. No. 2,4,5 & I I of the Standard I)cficiency Ironnat.
, 3. Manufacturing proccss of export itern giving specific use of each import item.

.The case stands deferred.

Casc No.:34/14/81‐

AIメ32/2018

HQ Filc

:01/81/050/00752/ノ Mヽ19/ :08/24/040/00218/AM16/     106.10.2015

IPany Nalne:L′ AXMI
I〕 I′ECTRONICS MOUIソ DS&
PRItCISION ENGG P Iノ TD.

:RIIンA「 ilc

107/24/040/00278/AM16/

Lic.No/Datc:0810136182 1Dcfcrrcd

Mcct No/Ddc:19/81-   Status:
AIン C2/2019
26.122019

Lic No/Date:0710109150‐ Dcferred

09.12.2015

RLA Filc

l0 D""ision:'[hc Committcc considcrcci thc casc as pcr thc agenda and notccl that thc hard copy of
application has not yc1 bccn rcceived l'rom thc applicant arid in this regard, an email was sent on
.23.12.2019. IIowever, no information has been received yct. I"lcnce, the Committec decided to wait
,for the complete set of application.

,The case stands deferred.

|  ICase No.:336/14/81¨
‐ IAI」C2/2018

1H●oAお
1  101/81/050/01054/AM19/

Decision: The Committee considered the case as Ｃ
　
一

ｐ

一

the agenda and noted that thc hard
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application has not yet been received from the applicant and in this regard, an email was sent on
,20.12.2019. However, no information has been received yet. Hence, the Committee decided to wait
'for the complete set of application.

,The case stands deferred.

112

Party Namc:FCI OIうN     IMcct No/1)atc:19/81-   Status:

CONNECTORSIフ IMITI〕 D  AI′ C2/2019        1
126122019            1

IHQ Filc             lRIりA Filc             Iノ ic.No/Datc:1010059350 1Dcirrcd
l:01/81/050/00794/AⅣ l19/    110/24/040/00090//ヽ M16/     30.12.2015            ‐

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and notcd that a copy of application was

lscntto McitY for cxalllination ofthc casc on 20.08.2019 fo1lo、 vcd by an I.D.rclllindcr on 1 7.12.2019.

1lowcver,no colnmcnts havc bccn rcccivcd yct IIcncc,the Comlnittcc dccided to wait for commcnts

′
「 hc casc stands deferrcd.

iCase No.:76/14/81¨

:ALC2/2018

ICase No.:9/14/81-AIノ C2/2018 Patty Namc:JSONS
IFOUNDRY PVTIンTD

Case No.:353/14/81¨

AI」C2/2018

HQ Filc

:01/81/050/01071/AM19/

Mcct No/Datci1 9/81-   Status:

AIノC2/2019       1
26.122019            1

Mcct No/1)atcl1 9/81-    IStatus:

AIフC2/2019       1
26.12.2019           1

1ン ic.No/1)atc:0710109326 1Dcた rrcd

IIQ File RI-A Irile Lic.No/l)ate:3110065856 Deferred
:01/81/050/001211AM191 :311831040100141/AM 16/ 08.01 .2016

l3 Decision:'lhe Cornmiftee considcrcd thc case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

23.12.2019.I{owever, no information has been reccived yet. Flence, the Committee decided to wait
for the complctc sc1 of application.

The case stands dcfcrrcd.

Party Namc: I'OWIIR Mcct No/1)atc:19/81-    IStatus:

ICONTROL EQUIPMENTS  IALC2/2019        1
1                         126122019            1

1RLA Filc              IJic.No/1)atc:0710109325 1Dcfcrrcd

107/24/040/00359/AM16/     129012016            1
14 Decision: Thc Committee considered the case as per the agcnda and noted that the hard copy of

rapplication has not yet been received from the applicant and in this regard, an email was sent on
:20.12.2019. However, no information has been received yet. I{ence, the Committee decided to wait
,for the complete set of application.

The case stands defcrred.

ICasc No.:354/14/81¨

:AIノ C2/2018
151

1HQ Filc

Pa“y Namc:POWER
CONTROL EQUIPM13NTS

RI′A Irilc
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t:0118110501010121AM191.01l24l040t\O364tAMl6t 29.01.2016

Decision: Thc Committcc considcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of
application has not yet been receivcd from the applicant and in this regard, an email was sent on',20.12.2019.I{owever, no information has becn received yet. I.{ence, thc Commitlce decided to wait
,for the complete se1 of application.

The case stands deferred.

ICase No.:355/14/81…

IAI」 C2/2018
Palty Nalllc:KRISAM

AUTOMATION PVT.Iソ TD
Mcct No/Datc:19/81-   Status:

ALC2/2019       1
26.12.2019            1

IRIフA Irilc            Lic.No/Datci0710109343 1Deferrcd
107/24/040/00369/AM16/     103.022016            1

HQ Filc

:01/81/050/01073/AM19/

l6 Decision: 'l'hc Committcc considcrcd thc casc as pcr thc agcnda and notcd thar thc hard copy ol
application has not yet bcen received from the applicant and in this regard, an email was sent on
20.12.2019. However, no inl'ormation has been received yet. I"lence, the Committee decided to wait
for the complete set of application.

:'['he case stands deferred.

ICasc No.:344/14/81-

IAIノC2/2018

1HQ IrilC

101/81/050/01062/AM19/

Party Name:DC AU・ 1｀0
PARTS PVT.IノTD

IRIフA「 ilc

l:07/24/040/00313/AM16/

Mect No/Datc:19/81-   Status:

AIソC2/2019
26.12.2019           1

Lic.No/Datc:0710109432 1Dcfcrrcd

23.022016            1
17 I)ecision: The Comrnittec considered the casc

,application has not yet bcen reccived from the

'20.12.2019. Flowever, no information has bcen
rfor the complete set of application.

'The case stands deferred.

Case No.:359/14/81-

AIノC2/2018

as per the agenda and noted that the hard copy of
applicant and in this rcgard, an email was sent on
rccoived yet. IIence, thc Commillcc dccided to wait

I)alty Name:AMC
C()OKWAR13(INDIA)
PV´「 .IンTD

Mcct No/Dttc:19/81-   Status:
ALC2/2019       1
26.12.2019            1

IHQ Filc             lRLA Filc            Lic.No/Datc:0710109555 1Dcfered
101/81/050/01077/AM19/     107/24/040/00409/AM16/     122.032016            1

博常1甜littl搬耀1‰驚忠
C:ふ蹄ギ∬t:雷胤l『1認胃:甜器tiTTt置

147011/189/2019-1｀ SヽV datcd 25.112019:

1 . Sl. No. 3, 5 &. I i of Standard Deficiency L-orma| export product-wise.
2. Quantity of export items in Nos. in addition to their weights.

'l'hc case stands deferred.
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| ICase No.:11/14/81‥       IPa“ y Namc:GAIフ IコANTT  ,Mcct No/Datc:19/81-   Status:
|  IALC2/2018            1METAIン LTD.         IALC2/2019        1
1  1                         1                         126.12.2019            1

1 1HQFilc             lRLA Filc            Lノ iC No/Datci3710002634 Dcfcrrcd

l 101/81/050/00729/AM19/   :37/24/040/00009/AM16/  104.05.2016       1

1191bき tiζ1611 1(Aさ  ё6轟111166 `も五ζia8F8a tllさ  6五ζ

` 

五ζ 18F i五

` 

五L81さ五五五さ 五6tさa tllit iA8 Attrd copy Of

l  lppliCation has not yct bccn reccived from thc applicant and in this rcgard,an cmail was scnt on

l 123.12.2019.Howcvcr,nO inform江 lon has bccn rcccived yct.Hcncc,thc Committce dccidcd to wait

l lfOr the cOmplctc sct ofapplication.

|   
′
Fhc casc stands dcfc・ rrcd.

l  ёlζご責

`::iう

,14/患 il      lPartyN五 ふ

`:ё

AiンLANT′ I｀   IMcct No/Datc:19/81-  Status:
|  IAI」 C2/2018            1METALIフ TD.         IALC2/2019        1

126.12.2019            
‐

| IHQ Filc             lRIフ A「ilc             Iフ ic.No/1)ate:3710002636 1Dcfcrrcd
1  101/81/050/00730/AM19/    137/24/040/00011/ノ Mヽ16/    .04.05.2016            1
20 1betiζ ion:Thc ёommiicc coAζ idcicd thc cas8 as pCr thc agcnda and noted that thc hard copy of

l lppliCttion has not yct bcen reccivcd from thc applicant and in this rcgard,an cmail was scnt on
l 123.12.2019.Howcvcr,nO information has been rcccivcd yct Hcncc,thc Committcc dccidcd to wait

, lfOrthC COmplctc sct ofapplication.

|  11｀hc casc stands dcfc・ rrcd.

| ICase No.:13/14/81-      IParty Namc:GALLAN′「 T   IMcct No/Dttci1 9/81-   Status:
| :AI」C2/2018           'METAL LTD.         IALC2/2019        ‐
.  :                         ‐                         26.12.2019

1 1HQ Filc             lRLA Filc             Iン ic.No/Datc:3710002637 1Dcfcrrcd
1  101/81/050/00731/AM19/     :37/24/040/00012/AM16/    104.05.2016            1

1211D3tiζ i3ふ : 十116 ё61iふi188 86五ζiとき,さ d il18 8五きさ as pcr thc agcnda and noted that thc hard copy of

l  lppliCttion has nOt yct bccn rcccivcd from thc applicant and in this rcgard,an cmail was scnt on

1 23.12.2019.IIowcvcr,no information has bccn rcccivcd yct.Hcncc,thc Commitcc dccidcd tO wait

l lfOr the complctc sct ofapplication.

|  IThc casc stands dcfcrrcd.

:賢 謎 胤 青
Д″8卜

  1認 避 電IIFALLANTT I造 :棚 ν
αW譴 ¨

fttu創
|  |                        |                        126.12.2019           1

1 1HQFilc             lRIン A Irilc            I′ ic.No/Datc:37100026381)cた rrcd

122:91`'11959/997'7`今 )41?/   1:,7'14919イ 90913/AM16/   104.05.2016
1   1)ecision: 

´
「 hc ComIIlittcc cOnsidcrcd thc casc as pcr thc agcnda and noted that thc hard copy of

l  appliCation has not yct bccn rcccivcd from thc applicant and in this rcgard,an cmail was scnt on
1 23.12.2019.Howcvcr,nO information has bccn rcccivcd yct.Hcncc,thc Committcc dccidcd tO wa■

| :fOr thC COmplctc sct Of application.

|  11｀he casc stands defcrrcd.

S}IOBHIT GUPTA
nv. DirJor General of Foreign Traoe

;i'';;t";;i; General or For- sn rradc
;;;:;;;-- ^r cnrnmerce & lndustry
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ICasc No.:15/14/81-

IAI」C2/2018

1HQ File
:01/81/050/00733/AM19/

ICasc No.:17/14/81-

IAIJC2/2018

1HQ Filc

IPa■y Name:GALlフAN´IVI｀   IMcct No/Date:19/81-   Status:
IMETALI′TD           IAIフ C2/2019         1
1                         12612.2019            1

1RLA「ilc            lノ ic.No/Datc:3710002639 1Dcferred
i:37/24/040/00014/AM16/  104.05.2016      1

23 D""isiorr: Thc Committce considercd the casc as pcr the agenda and noted that the hard copy o[
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019.I{owever, no information has been received yet. I{ence, the Committee decided to wait
for the complete set of application.

, fhe case stands dcferred.

I)arty Namc:GAIフ IンAN′
「

I｀   Mcct No/Datc:19/81-
METAL LTD.         IAI′ C2/2019

26.12.2019

Status:

RIノA「 ilc Iン iC●No/1)atci3710002642‐ DcfcSrrcd

2305.2016:01/81/050/00735/AM19/     137/24/040/00008/AM16/

24 D".i.ion: Thc Commiftec considcrcd thc casc as pcr thc agenda and notcd that thc hard copy ol
application has not yet bcen received l'rom the applicant and in this regard, an email was sent on
23.12.2019. However, no information has been received yet. Hencc, the Committce decided to wait
for the complete set of application.

'l'he case stands deferred.

101/81/050/00737/AM19/     :07/24/040/00047/AM17/     14.06.2016

11)ecislon:Thc ComΠlittcc considercd thc casc as pcr agcnda and dccided to scck
25 1furnish thc following information as pcr w面

■en commcnts givcn by DPIIT
147011/189/2019- 「́ SW datcd 25 11 2019:

1  1.Sl.No 3,5&1l of Standard Dcicicncy Format,export product― wise.

1  2.Quantity Ofexport items in Nos.in addition to their weights.

ICase No。 :19/14/81¨

IAI」 C2/2018

1HQ Filc

11｀ hc casc stands dcfc・ rrcd

Case No.:42/14/81¨

IAIノ(32/2018

26 1HQ IrilC

:01/81/050/00760/AM19/

8 | Page 73

Palty Namc:AMC
C00KWARE(INDIA)
PVT● 1ンTD.

RI′ノヽ
「
ilc

Party Namc:AMC

ICOOKWARE(INDIA)
1)VT.L′ I｀D.

IRI′A Filc

Mect No/Date:19/81-

ALC2/2019
26.12.2019

Status:

lノic.No/Date:0710109940 1Deferred

from thc applicant to
vide LJ. O. No.: P-

:07/24/040/00134/AM17/    117.082016

Dccision: 'l'hc Cornmillee considcred the case as pcr agenda and decided
furnish the following information as per writlen comillents given by

Mcct No/Datc:19/81-   Status:

ALC2/2019        1
2612.2019           1

1フic.No/Datc:071011 0268 1Dcfcrrcd

1o seek from the applicant to
DPIIT vidc U O.No:

NC‖ Meeting No.19/81 held on 26.12.2019

ev



47011/189/2019-TSW datcd 25 11 2019:

1. Sl.No.3,5&じ 1l of Standard Dcflcicncy Forrnat,cxport product― wisc.

2.Quantity Ofexport itcms in Nos.in addlion to their wcights.

1｀hc casc stands dcfcrrcd.

Casc No。 :150/14/81¨

AIノC2/2018

HQ Filc

Case No.:172/14/81-

AI」C2/2018

HQ File

IRLA Filc

LIMITED

RLA Filc

IPany Namc:AMC      IMcct No/Datc:19/81-
,C00KWARE(INDIA)    IALC2/2019
PVToLTD.           26.12.2019

Status:

27

:01/81/050/00868/AM19/     :07/24/040/00176/AM17/    .02.09.2016            .

IDecision:´ 1・ hc Colllmittcc considcrcd thc casc as pcr agcnda and dccidcd to scck fl・ om the applicant to

lfurniSh thc fo1lowing information as pcr w五 ttcn commcnts g市cn by DPIIT vidc U.0.No.IP―
147011/189/2019-′ FSW datcd 25.11.2019:

1      1.SI No.3,58こ 1l of Standard Dcflcicncy Format,cxpol‐ t product― wisc.

1    2.Quantity ofcxpolt itcms in Nos.in addition to thcir wcights

lThc casc stands dcfcrrcd.

ICase No.:151/14/81-      Party Namc:LDSQUARE   Mcct No/Datc:19/81-   Status:
IALC2/2018          1TECHNOLOGIES INDIA  IALC2/2019        1
1                   1PRIVATE LIMITED      26.12.2019         1

1HQ Filc             lRLA File             lフ ic.No/1)atc:0710110363 1Defcrrcd
:01/81/050/00869/AM19/     :07/24/040/00177/AM17/     02.09.2016            1

1Decision: Thc Colninittce considcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of

lappliCation has not yet becn rcccivcd from thc applicant and in this rcgard,an cmail was scnt on
20.12.2019.Howcvcr,nO information has bccn rcccivcd yct.Hcncc,thc Committcc dccidcd to wait

lfOr the cOmplctc sct ofapplication

lThe case stands dcfcrrcd.

Iフic No/1)atc:0710110362 1)cfc・ rrcd

Party Namc:GAYATRI    IMcct No/1)江 c:19/81-   Status:
BATTERIES PRIVATE    .AI′ C2/2019        ‐

128

26.12.2019

1ノic.No/Datc:071011 0561 1Dcfcrrcd

:01/81/050/00890/AM19l :0112410401002211All{|71 24.10.2016
29 Dccision: 'l'he Commincc considcrcd thc case as per the agcnda and noted that the hard copy of

application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019. However, no information has bccn rcceivcd yct. Ilencc, thc Committec decided to wait
,for the complete set of application.

,

r"lhe case stands deferred.

タ
ie

Dy.Dire

Director

MiniStr
Udb
厠
Ｂｈａ
Ｏ

υ^
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| ICasc No.:33/14/81…       IPally Name:DIANA      ‐Mcct No/Dac:19/81-   Status:
| IALC2/2018           ‐MIt′ l｀ AI′ S             Al′ C2/2019        1

126.12.2019           1

1 19厨児5α00751/AMl% 1耽ち刷10/00136晨M17 1譜∬gRttα
0410162477Fc■∬cd

1301bぉ ti`i31: il18 ё6Aliliti88 86htiaも ,3a th` `五

`8 

五s pcr thc agcnda and noted that thc hard copy of
l  appliCttion has not yct bccn rcccivcd fl・ oln thc applicant and in this rcgard,an cmail was scnl on

1  23122019.IIowcvcr,no information has bccn rcccivcd yct Hcncc,thc Coml■ ittcc dccidcd to wait

l lfOrthC COmplctc sct ofapplication.

1  lThc casc stands dcferrcd.

ICase No.:184/14/81¨      Party Name:AMC      IMcct No/Date:19/81-  Status:
IAIノC2/2018          1COOKWARE(INDIA)   IAlソ C2/2019        1
1                   1PVT I_ン TD.            26.12.2019         ‐

IHQ Filc             lRIソA Irilc            Iフ ic.No/Datc:0710H0630 1Dcfcrred
:01/81/050/00902/AM19/     :07/24/040/00238/AM17/     109112016            1

11)ecision:「Fhc(3omlnittcc considcrcd thc casc as pcr agcnda and dccidcd to seek froln the applicant to
31 1fllrnish thc fo1lowing information as per writtさ n comments g市en by DPIIT vidc U.O.No.:P―
147011/189/2019-TSW datcd 25.11.2019:

1  1.Sl.No.3,5&1l of Standard Deflciency Form江 ,cxport product―wisc.

1  2.Quantity ofcxpolt hcms in Nos.in add■ ion to their wcights.

11｀hc casc stands dcfcrrcd

ICasc No.:193/14/81‐       IPaiy Namc:SUNSHINE   IMcct No/1)atc:19/81-   Status:
EXTRUSIONS INDIA P.  :ALC2/2019| IALC2/2018
ILTD 26.12.2019

1 lHQFil`  
‐  ~      tRLA F五

`

I′ic No/Datc:0710110703 1Dcfcrrcd

32::011811050/009111AM191 
:0112410401002581A}l|71 29.11.2016

Decision: 'l'he Committee considered the case as per the agenda and noted that the hard copy of
, ,application has not yet becn received from thc applicant and in this regard, an email was sent on

:20.12.2019. However, no inlormation has been received yet. Ilence, the Committee decided to wait

. 'for the complete set of application.
' 'lhe case stands deferred.

ICasc No.:194/14/81-       Palty Name:AMC        IMcct No/Datc:19/81-   Status:

IAIノC2/2018           1COOKWARE(INDIA)PVT.・ ALC2/2019        1
Iン
`I｀

1). 2612.2019

| IHQ File RIンA Filc Lic.No/Date:0710110727:Withdrawn
1331:01/81/050/00912/AM19/    107/24/040/00265/ノ Mヽ17/    101.12.2016

Dccision: The Committee considered the case as per the agenda and notcd that the above AA has been
I surrendered at RA, Ilangalore vide I". No. 0118011651016041A}dl7 dated 01 .12.2016. 'fherefore,the

Committee decided to withdraw the case from the agenda under intimation to RA, Bangalore.
Case is withdrawn.
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ICasc No。 :131/14/81-      Pany Namc:FCI OEN     Mcct No/Datc:19/81-   Status:

,LC22018     fO■

lNECTORS ЫM「ED I錯

"鰍

『     |

IHQ Fii8…

…‐ ~   ~~~ RLA ri18 ‐―    ‐    ‐
ILiciヽも,5五おlibib6ζう

``恵

lbさ fel‐ l・ed

34191481夕 ,9`90849/AM19/   li19,11919199911/AM17/  119.12.2016       1
:I)ecision:・ I｀hc(3omnlittcc considcrcd thc casc as pcr agcnda and llotcd that a copy of application was

lscnt to McitY fbr cxalnination ofthc casc on 20.08.2019 follo、 vcd by an I.D rclllindcr on 17 12 2019.

Howcvcr,no commcnts havc bccn rccc市cd yct.IIcncc,thc Committcc dccidcd to wait for commcnts

lThe case stands defcrred.

Casc No.:345/14/81¨      IPany Namc:AMC      Mcct No/Datc:19/81-  ‐Status:
,Al」C2/2018          1C00KWARE(INDIA)   .AI,C2/2019        1
1                  1PVT.Iノ TD.           26.12.2019        1

1HQ Filc             lRLA Filc             Lic.No/Datc:0710H0836 1Dcfcrrcd
101/81/050/01063/AM19/     :07/24/040/00313/AM17/     23.122016            1

11)ccision:「Fhc(3ommittec considcred thc casc as pcr agcnda and dccidcd to scck froln the applicant to
35 1ftlrnish thc fo1lowing infOrmation as pcr writさ n commcnts g市 cn by DPIIT vidc U.0.No.:P―
147011/189/2019-TSW dated 25.11.2019:

1  1.SI No.3,5&1l of Standard Deflciency Form江 ,export product―wisc.

1  2.Quantity Ofcxpolt itcms in Nos.in addition to thcir weights.

IThe case stands dcfcrred.

ICasc No.:347/14/81¨      Pany Namc:TRAFOMEC  ‐Mcct No/Datc:19/81-   Status:

,AIコC2/2018          1NDIA PVT LTD       IALC2/2019       :
26.12.2019

1HQ Filc             lRIンA Filc             Iフ ic.No/Datc:0710H0958 1Dcfcrrcd
101/81/050/01065/AM19/     107/24/040/00329/AM17/     12.Ol.2017            1

1)ecision:「 I｀hc(3omlnittce considcrcd thc casc as pcr agcnda and decidcd to scck fl・ oln thc applicant to

36 fllrnish fO1lowing information as pcr advicc ofrcprescntat市 c of DHI:

‐
  1     1・   COmplctc speciflcation with cataloguc of each cxport product、vith quantity of export in

‐  l        numbcr.

|  1    2.SI.No.2,4,5&1l ofthc Standard Dcflcicncy Format.

| 1   3 Manuictu」 ng proccss of cxpolt ttem giving spccinc usc ofcach impoH itcm.

| IThe casc stands dcfcrred.

| ICase No.:107/14/81¨      11)arty Namci CHINA STEEL IMcct No/Dttc:19/8卜    Status:
| :AI」 C2/2018           1CORPORATION INDIA   IAIフ C2/2019        1

137 1                1PRIVATE LIMITI〕 D     126.12.2019        1

1 1HQFilc             lRLA Filc            l″ ic.No/Datci3410042905 1Dcfcrrcd

1 101/81/050/00825/AM19/   :34/24/040/00273/AM17/   01.02.2017       1

10BHiT GU[

11 | Page 73 NC ll Meeting No 19/81 held on 26.12.2019

）
口

‐ｎｄｕ

Ｄｅ‐ｈ



rDecision: The Comrnittec considered the casc as per the agenda and noted that the hard copy of
lapplication has not yet been reccivcd from the applicant and in this regard, an email was sent on
:23.12.2019. However, no information has been received yet. Hence, the Committee decided to wait
1

rfor the complete set of application.

'['he case stands deferred.

,CascNo.:349114181- ,PaftyName: AMC MeetNo/Date:19/81- Status:
|  IAIノ C2/2018 IC00KWAIじ (INDIA)   IALC2/2019

PVT.LTD. 26.12.2019

| IHQ Filc IRIンA Irilc              I」 ic.No/1)ate:0710111078 1Deferred
1  101/81/050/01067/AM19/     107/24/040/003151AM 17/     106.02.2017            1

1   1)ccisiOn:1｀ hc Comlnittcc considcrcd thc casc as per agcnda and dccidcd to scck fl・ olll thC applicant to

138 fllrnish thc following inお rmation as pcr wri■ 8n comments given by DPIIT宙 dc U.0.No.:P―
|  147011/189/2019-TSW datcd 25.11.2019:

| 1    l Sl.No.3,5&1l of Standard Dcicicncy Format,export product― wise.

| 1     2 Quantity Ofcxportitcms in Nos.in addition to thcir wcights.

|  IThc casc stands dcfcrrcd.

I Case No.:357/14/81¨     IPa■ y Namc:AMC      IMcct No/Datc:19/81-  IStatus:
IAIノC2/2018

1HQ File

C00KWARE(INDIA)   IALC2/2019

|:01/81/050/01075/AM19/     ::07/24/040/00383/AM17/     109.03.2017

139 fllrnish thc fo1lowing information as pcr wri■ cn comments given by DPIIT vidc U O No.:P―
|  147011/189/2019-1｀ SW datcd 25 11 2019:

t, I . Sl. No. 3, 5 & 1 1 of Standard Deficiency Format, export product-wise.
2. Quantity of export items in Nos. in addition to their weights.

,the case stands deferred.

Case No.:44ll4l8l- Pafty Namc: VIiLOX Meet No/Date:19/81- Status:
AIノC2/2018 AUTOMATION PRIVATE  IALC2/2019

IソIMITED 26.12.2019

I I-lQ File ,I{t.A Filc Lic.No/Date:5210042215 Deferred
:01/81/050/00162lAMtgt :521241040/000851Al/rL71 15.03.2017

40 Decision: The Committcc considcrcd thc casc as pcr thc agenda and notcd that thc hard copy of
application has not yet bccn received from the applicant und i, this regard, an cmail was sent on
23.12.2019. Flowever, no information has becn received yct. I-lence, the Committee decided to wait
rfor the complctc set of application.

,The case stands deferred.,
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RIン A Irilc

126.12.2019            1

1ッ ic No/Datc:0710111264 Dcfcrrcd
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41

Case No.:115/14/81¨

AI」C2/2018

HQ Filc

:01/81/050/00833/AM19/

Casc No。 :138/14/81¨

ALC2/2018

HQ Filc

ICasc No.:55/14/81…

IAI」C2/2018

1HQ Filc

Palty Namc:AMC

IC00KWARE(INI)IA)
IPVT● Iン
′
I｀D.

IRLA Irilc

Mcct No/1)atci1 9/81-   lstatus:

AIノC2/2019       1
26.12.2019            1

Lic.No/1)atc:0710H1502 1Dcfcrrcd

Status:

Palty Nal■ ci CHINA STEEIン  Mcct No/Datc:19/81-   Status:
ICORPORATION INDIA   ‐ALC2/2019        1
1PRIVA′ I｀ 13 LIMI′ I｀ED    126.12.2019      1

1RIフA Filc             Iフ ic No/Datc:34100430811)cfc3rrcd
l:34/24/040/00378/AM17/   30.03.2017        1

Dec.ision: 'l hc Comminec considcred the casc as pcr the agcnda and noted that the hard copy of
application has not yet been received from thc applicant and in this regard, an email was sent on
23.12.2019.I{owever, no information has becn received yct. IIencc, the Committee decided to wait
,for the complete set of application.
Thc casc stands dcfc・ rrcd.

ICasc No。 :48/14/81-

IAIブC2/2018

1HQ Filc

101/81/050/00766/AM19/    1o7/24/040/00016/AM18/    128.04.2017            1

の性轟甜li:｀電脚増l驚認燎
Cl轟
蹄鮮t:潔lぎ:認胃:f譜搬甘TWt捜

147011/189/2019-TSW datcd 25.H2019:

1  1.SI.No.3,5&1l of Standard Dcflcicncy Format,cxport product― wisc.

1  2 Quantity ofcxpolt itcms in Nos in additiOn to thcir wcights.

IThe case stands dcfcrrcd

143101/81/050/00856/AM19/   1:03/94/040/00092/AM18/

Party Namc:CHANDAN   IMcct No/Datc:19/8ト
STEEL Lフ IMITED        IALC2/2019

126.12.2019

IRLA Irilc 1ノiC.No/Date:0310813188 1Dcfcrrcd

ll.05.2017            1

Status:

;l)ecision: The Comrnittee considered thc case as pcr agenda and noted that a copy of application was
'again sent to MoS on 17.12.2019 for re-examination of the case. Ilowever, no comments have been
,rece ived yet. I lence, the committee decided to wait for the comments.
,The case stands defcrred.

Palty Namc:ABB INDIA   Mcct No/Datc:19/81-
LIMITED             IALC2/2019

26.12.2019

Oo':0118110501007131AM191 ::07124t040t00081/AM18/ 14.06.2017

,Decision: 'l'he Committee considered the case
,application has not yet been rcceived I'rom the
'20.12.2019. Ilowcvcr, no information has bcen
for the cornpletc sct ol'application.
,f'he case stands deferred.

IRlノA lrile IノiC.No/Datc:0710111752 1Dcfcrrcd

as pcr thc agcnda and notcd that thc hard copy o[
applicanl and in this rcgard, an email was sent on

rcccivcd yct. I lencc, the Commillce decided to wait
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ICase No.:68/14/81¨

IAIノC2/2018

Party Namci SPllMIフ EHL
IENGINEERING PNVATE
ILIMITED

Mect No/Datc:19/81-   Status:

IALC2/2019       1
126.12.2019            1

45
HQ Filc RLA Filc Lic.No/Datc:07101 11807 1Dcfcrred

101/81/050/00786/AM19/  1:07/24/040/00002/AM18/   122.06.2017       1

1Decision: Thc Collllnittcc considcrcd thc case as pcr agcnda and dccided to refcr the case to

lConsuhant(SKB)for CXaminttion as pcr ad宙 cc of rcprcscntativc of DPIIT.

IThc case stands dcfcrrcd

| ICasc No.:62/14/81-
| IAIノC2/2018

1 1HQFile

46101`11/0'91997104今 )`19/

ICasc No.:63/14/81-

IAIJC2/2018

1HQ「 ilC

'Casc No.:244/14/81¨IAIノC2/2018

Palty Nal■ e:I)V
INTERNATIONAIッ

,Decision: 'l'he Commitlec considcred the case

application has not yet bccn receivcd from thc

23.12.2019.IIowever, no information has bccn

for the complete set of application.
,The case stands deferred.

Mcct No/Datc:19/81-  Status:
IALC2/2019         1
12612.2019            1

IRIッA Filc            Iノ ic No/Date:0510403617 1Defcred
105/23/040/00183/AM18/     108082017            .

as per thc agenda and noted that the hard copy of
applicant and in this regard, an email was sent on

received yet. fIence, the Committee decided to wait

COMPANY PRIVATI]I′ IMITED 26.12.2019

RIンA Filc ILic.No/Dttc:0410163442 1Dcfcrrcd

:01/81/050/00781/AM19/ 1:04/24/040/00101/AM18/ 18.082017            1

47 Dccision: Thc Committec considcrcd thc case as pcr thc agcnda and noted that the hard copy ol'

,application has not yet been received from the applicant and in this regard, an email was sent on
;Zl.lZ.Z}tg. However, no information has been rcceived yct. Hence, the Commiuee decided to wait

,for the complete set of application.

Mcct No/Datci1 9/81-  Status:

NC-ll Meeting No. 19/81 held on 26.12.20L9

Party Name:RK.STEElッ
MANUl↑ACTURING

Parly Name: IIIIARAT

Mcet No/1)ate:19/81-   Status:

ALC2/2019       1

HEAVY EIフ ECTRICALS   
‐
ALC2/2019

Iン IMI′ 1｀ ItI) 26.12.2019

| IHQ Filc             lRI″ A Filc            Lic.No/Date:0710112108 1Defcrrcd
l :101/81/050/00962/AM19/  1:07/21/040/00316/AM18/  10709.2017       1

1  1Decision:Thc Colnlllittec considercd thc casc as pcr agcnda and decidcd to scck from the applicant to
48 1ftlrnishfo1lowing inお rmttion as pcr ad宙 ce ofrcわ rcsentat市 c of DHI:

i . Specification /rating of the cxpotl product.
2. Quantity of import is not multiples of export quantity.

, 3. Schematic diagram of export item highlighting placement of imported components.

,The case stands 
_deferred.
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ICase No。 :66/14/81¨

IALC2/2018

1HQ Filc
:01/81/050/00784/AM19/

ICase No。 :67/14/81-

IAIノC2/2018

1HQ「 ilC

ICasc No.:152/14/81¨

IAIノ C2/2018

1HQ Filc

511191411/959/99179管 Yl?`

IPany Namc:KIRAN UDYOG‐ Mect No/Datc:19/81-   Status:

|                IAIン C2/2019       1
1                         126122019            1

1RLA File              Lic No/1)atc:0910065531 1Dcfcrrcd
l:09/24/040/00321/AM18/   105.102017       1

49 Decision: 'l'he Committce considcred thc casc as pcr the agcnda and noted that the hard copy o[
application has not yet been received from the applicant and in this regard, an email was sent on
23.12.2019.I-Iowever, no information has been received yet. IIence, the Committee decided to wait
,for the complete set of application.

'lhe case stands delbrred.

Party Name: KIRAN UDYOG Meet No/Date:19/81- Status:

RLA Filc

ALC2/2019        1
26.122019            1

Lic.No/Datci0910065532 1Dcfcrrcd

:01/81/050/00785/AM19l :091241040100320/AM18/ 05.10.2011
50 Decision: l'he Committee considercd thc case as per thc agenda and noted that the hard copy of

application has not yet been received from the applicant and in this rcgard, an email was sent on
23.12.2019. However, no information has been rcceived yet. ilence, 1he Comrnittee decided to wait
for the complete sct of application.

;The case stands deferred.

Party Namc:SAPA
EXTRUSION INDIA
PRIVATE LIMITED

RLA Filc             Lic.No/Date:0710H2266 1Dcfcrrcd
:07/24/040/00182/AM18/    1210.2017            1

Pany Nalllc:I)C AUTO    Mcct No/1)atc:19/81-
PARTS PVT IンTD       AIン C2/2019

26.12.2019

RLA「ilc              Iン ic.No/Datc:07101 12309 1Deferrcd
:07/24/040/00168/AM18/     126.10.2017            1

Mcct No/Date:19/81-   Status:

ALC2/2019       1
26.12.2019            1

Dccision: The Committee considered the case as pcr thc agcnda and noted that thc hard copy of
application has not yet bcen received frorn the applicant and in this regard, an email was sent on
20.12.2019. IIowcver, no inlormation has been receivcd yet. I'lcncc, the Committee decided to wait
for thc complete sct of application.
The case stands deferred.

Case No.:148/14/81-

AIノ C2/2018

HQ「 ilC
:01/81/050/00866/AM19/
521

lDecision: The Committee considered the case as per the agenda and noted that the hard copy of
rapplication has not yet been received from the applicant and in this regard, an email was sent on
:20.12.2019. IIowever, no information has been rcceived yet. Ilence, the Committee decided to wait
'for the completc sct of application.
'['he case stands deferrcd.
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ICase No。 :183/14/81¨

:AIノC2/2018
Party Namc:ABB INDIA  IMcct No/Datci 19/81-
IンIMITED            IALC2/2019

126.12.2019

Status:

HQ Filc IRLA File

,, :01/81/050/0090l/AMlq/ :0112410401002311AM181
Iッic No/Dttci0710H2554  1Dcfcrrcd

19122017             1

:Decision: fhe Committee considered the case as per agenda and noted that a deficiency letter seeking
rcertain information as raised by DI{I was sent to the applicant on 12.12.2019. Ilowcver, no reply has

,been received yet. Hence, the Committee decided to wait I'or the applicant's reply.

rThe case stands deferred.

IParty Name:COSNIIOS

54

ICase No。 :104/14/81¨

IAIノC2/2018

1HQ File

101/81/050/00822/AⅣ l19/

,ENGITECH PVT LTD

RI′A Irilc

:34/24/040/00229/ノ Mヽ18/   101.01.2018

,Decision: The Commitlee considered the case as per agenda and noted that comments of Consultant
.1ffC-:; are awaited in the matler. Flence, the Committee decided to wait for comments.

'lhe case stands dclerrcd.

Mcct No/Date:19/81-    Status:
ALC2/2019          1
26.12.2019              1

1ノ ic.No/1)atc:3410043767   1Dcfcrrcd

Party Namc:FCI OEN    IMcct No/Datc:19/81-  Status:
CONNECTORS LIMITED  IALC2/2019        1
i                         126.12.2019            1

Case No。 :195/14/81-

AIX32/2018

IHQ File
l:01/81/050/00913/AM19/

く3asc No.:216/14/81-

IAIノC2/2018

1HQ Filc

Palty Namc:APAR      Mcct No/Datc:19/8ト
INDUSTRIES LIMITED   IALC2/2019

126.12.2019

RLA File             Lic.No/Datc:0710112641 1Deferred
:07/24/040/00257/AM18/     104.01.2018            1

55 Decision: The Cornmittec considcrcd the casc as per the agcnda and noted that the hard copy ol
:application has not yet been received from the applicant and in this regard, an cmail was sent on
',20.12.2019. Flowever, no information has been received yet. Hence, the Committee decided to wait

'for the complete set of application.

rThc case stands dcfcrred.

Status:

Rlフ A Filc ILic No/Dttci3410043787 1Dcttrrcd

,:0I /8 | l0s0l00934lAM19l :3412410401002101AM1til 08.01 .201 8

56 D""irion: Thc Committcc considercd thc casc as pcr thc agenda and notcd that thc hard copy of
application has not yet becn received from the applicant and in this regard, an email was sent on
23.12.2019. However, no information has becn received yet. I-Ience, the Committee decided to wait

, for the complete set of application.

IThe case stands dcferred.
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Party Name: SAKAR
INDUSTRIES PVT Iン IMITED IAIフC2/2019

26.12.2019

IHQ Filc             lRLA「 ilc            Lic.No/Date:0810141768 1Deferrcd
l:01/81/050/00792/AM19/   1:08/24/040/00231/AM18/    12.01.2018         1
57 15ttiζ

161: 1(A8 ё6轟 ittitiさも 86五tiaも,さa tllさ `五 :ぉ 五ζ おさi tll`五L8ha五 五Aa A61きさillttt iA` llila 861,。 f
lppliCation has not yct bccn rcccivcd frOm thc applicant and in this rcgard,an cmail was scnt on
23.12.2019 Howcvcr,no information has becn rcccivcd yct.Hencc,thc Committcc decided to wait

lfOr thC COmplctc sct ofapplication.

IThc casc stands dcfcrrcd.

Case No.:74/14/81-

ALC2/2018

ICasc No.:373/14/81-

IAIノ C2/2018

1HQ Filc

Casc No.:365/14/81¨

AI」C2/2018

HQ File

IPa■y Namc:ACCIONA
IWINDPOWER INI)IA
IPIuVATE LIMITED

IRLA Filc

Mcct No/Datc:19/81-  Status:
IAIノC2/2019       1
126.12.2019            1

1ッ ic No/1)atc:071011280711)cfcrrcd

09.02.2018            1

agcnda and dccidcd to rcfcr thc casc to

Status:

581:01/81/050/01091/AM19/    1:07/24/040/00300/AM18/

IDecision:Thc Committec considcrcd thc casc as pcr thc

,COnSultant(TEC-1)fOr cxalnination&commcnts.

11｀ he casc stands defcrred.

ICasc No。 :364/14/81-

IAIノC2/2018

1HQ Filc

IPany Namc:GAVIRANGA  Mcct No/Dttc:19/81-   Status:
IENTERPRISES         IALC2/2019        1
:                         12612.2019            1

:01/81/050/01082/AM19/    107/24/040/00318/AM18/
[ン ic.No/1)atc:0710112827 1Dcfcrrcd

14.02.2018            1
59 Decision:'l'hc Cotnmittcc considcrcd thc casc as pcr the agcnda and notcd that the hard copy of

application has not yet been received I'rom the applicant and in this regard, an cmail was scnt on
'20.12.2019. However, no information has been rcceived yct. Ilcnce, the Committee decided to wait
for the complete sct of application.

'Ihe case stands delerred.

RIッA Filc

Pany Namc:GAVIRANGA  Mcct No/Date:19/81-
ENTERPRISES         IALC2/2019

126.12.2019

RLA File Lic No/1)饉 c:0710112828 Dcfcrrcd

14.02.2018            1:01/81/050/01083/AM19/     :07/24/040/00319/AM18/

60 Dccision: l'hc Cornrnittee considcrcd thc casc as pcr thc agcnda and notcd that the hard copy of
application has not yet bcen reccived I'rom the applioant and in this rcgard, an cmail was scnt on
,20.12.2019. lJowever, no infonnation has been rcceived yct. Ilence, the Committee decided to wait
,for the complete sct of application.

:The case stands deferred.

NC―‖Meeting No.19/81 held on 26 12.2019
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ICase No.:366/14/81-

IAI」C2/2018

1HQ File
i01/81/050/01084/ノ M`19/

Palty Name:GAYATHRI   IMect No/Datc:19/81-
BAl'I｀ERIES PVT LTD    IALC2/2019

‐
2612.2019

RI′A Irilc              l′ ic.No/Datc:07101128781)cferrcd
:07/24/040/00311/AM18/     126.02.2018

Status:

6l Decision:'lhc Committcc considercd thc casc as per the agcnda and noted that the hard copy ol
:application has not yet bcen rcccivcd from the applioant and in this regard, an email was sent on
20.12.2019.I-Iowever, no information has been received yet. Ilcnce, the Committee decided to wait
for the complete set of application.

The case stands deferred.

,Case No.:73/5/81-AI」 C2/2018 1Pa■ y Namc:LM WIND    Mcct No/Dac:19/81-   Status:

‐                ‐POWER BLADES[INDIA] IALC2/2019
‐                    PVT.LTD.            26.12.2019         ‐

FIQ Irile ,RLA F-ile I-ic.No/Date:3410043923 Deferred
r :01/81/050/0028l/AM19/ :341241040100350/AM18/ 27.02.2018
62 Decision: Thc Committcc considercd thc casc as per agcnda and noted that a dcficiency lettcr secking

rcerlain infonnation as raiscd by Consultant ('l'liC-l) was sent to the applicant on i3.08.2019 I'oltowed
by reminders on 03.10.2019 &. 10.12.2019. I{owever, no reply has been reccivcd yct. Hence, thc

, Committee decidcd to wait for thc applicant's rcply.

|   |′ I｀hc casc stands dctrrcd.

| ICasc No.:367/14/81¨

| IAIノC2/2018

:HQ Filc
l:01/81/050/01085/AM19/

IParty Namc:ACCIONA
IWINDPOWER INDIA
PRIVATE Iン IMIT131)

IRLA Filc

l:07/24/040/00337/AM18/

Mcct No/Datc:19/81-   Status:

ALC2/2019
26.12.2019

1′ic.No/Date:0710112930 1Deferred

06.03.2018            1

163 Decision: The Committec considered
application has not yet been received
20.12.2019. However, no information
,for the complete set of application.

:The case stands deferred.

Casc No.:368/14/81-

AIノC2/2018

1HQ Filc

101/81/050/01086/AM19/

Decision: Thc Commiflcc considcrcd thc casc

,application has not yet bccn reccivcd from thc
20.12.2019. I-lowever, no information has bcen
for the complete set of application.
,'fhe case stands deferred.

the case as per the agenda and noted that the hard copy of
l'rom the applicant and in this regard, an email was sent on

has bccn received yet. Hence, the Committee decided to wait

ARMOR PIノAS 「́ Mcct No/D7atc:19/81-   Status:
IALC2/2019        1
26.12.2019           1

1′ic.No/Datc:07101 12982 1Dcfthrrcd

Pany Namc:
IノTD

RLA Filc

64
:07/24/040/00352/AM18/     119032018

as per the agenda ura not"O ttrat tf'," t uiJ copy of
applicant and in this regard, an email was sent on

received yct. IIence, the Committee decided to wait

NC―‖Meeting No.19/81 held on 26.12.201918 1 Page 73



Casc No.:369/14/81-

ALC2/2018

HQ Filc

:01/81/050/01087/AM19/

ICase No.:370/14/81-

IALC2/2018

1HQ Filc
:01/81/050/01088/AM19/

Palty Namc:SAPA
EXTRUSION INDIA
PRIVATE LIMITED

IPa■y Namc:SAPA
:EXTRUSION INDIA
IPRIVATE LIMITED

IRLA File

107/24/040/00315/AM18/

Mcct No/Date:19/81-   Status:

ALC2/2019        1
26.12.2019           1

RLA Filc              Iン ic.No/1)atc:0710112996 1Deferred
:07/24/040/00316/AM18/     121032018            1

65

166

I)ecision: 'l'he Committee considered the oase as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
20.12.2019. Flowever, no information has been received yet. Ilencc, the Committee decided to wait
for the complete set of application.

The case stands deferred.

Mcct No/Datc:19/81-   Status:

ALC2/2019       1
26.12.2019           1

Lic.No/Datc:0710112999 1Deferred

21.03.2018            1

Decision: 'fhe Committee considered the case as per thc agenda and noted that the hard copy of
application has not yet been received I'rom the applicant and in this regard, an email was sent on
20.12.2019. Ilowcver, no information has been received yet. IIence, the Committee decidcd to wait
for the complete set of application.
'fhc case stands dcfcrred.

ICasc No.:371/14/81-

:AIノC2/2018

1HQ Filc
101/81/050/01089//ヽ M19/

Casc No.:121/14/81¨

A12C2/2018

IPalty Namc:ADHESIVE   Mcct No/Datc:19/81-
iSPECIALITIES         IALC2/2019

126.122019

Status:

67

RLA Irilc             I′ ic.No/Datc:0710113008 1DcfcFCd
:07/24/040/00351/AM18/     2203.2018            1

Parly Name: APAIT

NC―‖Meeting No.19/81 held on 26.12.2019

Decision: 'lhe Comtnittcc considcrcd thc case as pcr thc agcnda and noted that the hard copy of
lapplication has not yet been received from the applicant and in this regard, an email was sent on
:20.12.2019.I-lowever, no information has been received yet. Hence, the Committee decided to wait
;for the complete set of application.
rThe case stands deferred.

Mcct No/Datc:19/81-   Status:
INDUSTRIES LIMITED   ‐ALC2/2019

126.12.2019

HQ Filc Rln fitc Lic.No/l)atc:3410044075 Dcl'errcd
.:01/81/050/00839/AM19/ :341241040100017/AM19l 24.04.2018

68 Decision: l'hc Committcc considercd thc casc as pcr thc agcnda and notcd that thc hard copy ol
'application has not yct been receivcd from the applicant and in this rcgard, an email was sent on
.23.l2.2019.llowever, no information has been reccived yet. Ilence, the Committee decided to wait
,for the complcte se1 of application.

l'l'he case stands deferred.
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101/81/050/00803/AM19/    :07/24/040/00027/AM19/   109.05.2018

1)ecision: Thc(3omlllittcc considercd thc casc as per agenda and dccidcd to flx

norlns as pcr writtcn cOmmcnts dtted 26.12.2019 given by Consuhant(・ 1｀EC-3):

:(3ase No.:85/14/81¨

IAIJC2/2018

1HQ File

ITCHS
Codc

Patty Name:ARMOR
PlンAST LTD.

RLA Filc

Quantity

244457100

「
oot

Mcct No/Datc:19/81-

AlノC2/2019
26.12.2019

Lic No/Date:07101

Status:

13256 Approved

the following ad*hoc

1.02 Kgs/Kg
content in the

exporl product

６

９

Ilxporl ltcm
ITCHS
Codc

73069090

Itcm

17-7PII Stainlcss

Stecl″ 1・ubing
73042200

:Note:, 1.

2.

The word "Tubes" may be added in the description of export item.
Grade & diameter of import to match in export.

RA concemed may take suitable consequential action accordingly.

ICasc No。 1103/14/81-

IAI」C2/2018

1HQ「 ile

Pa■y Namc:IフM WIND Mcct No/Datc:19/81-   Status:

IPOWI〕 R BIノADES INDIA   AIッ C2/2019
PVT.I,TD

ItIン A Irilc

26122019

1′ ic No/1)atci3410044165 1)cfthrrcd

:01/81/050/0082llAMI91 :341241040100065/AM19/ .23.05.2018

f)ccision: Thc Committcc considered the casc as per agenda and Consultanl (TEC-l) informed that

70 .the reply dated 27 .11.2019 is incorrect due to following reasons:

i. Totalwastage shown is 48,380.96 Kg.
2. Net weight of total exporl of 5 1 numbers of blades is 7 ,293.96 Kg.

:Therefore, the Commitlee decided to ask again from the applicant to furnish revised Material
:Balancing.
:The case stands deferred.

ICase No.:92/14/81-

IAIノC2/2018

1HQ Filc

Palty Name:

LIMITED.

RIノA Filc

ABB INDIA   IMeet No/Date:19/81-   Status:
IALC2/2019       1
126.12.2019           1

1Lic.No/Date:0710H3375 1Dcfcrrcd

71191ダ l(9,9199119`今 Yl?`  1197`71夕 19イ999,9/AM19/  101.06.2018     
´|

1)ecision: Thc ComⅡ littcc considcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of

lappliCation has not yct bccn rcceived fronl thc applicant and in this rcgard, an email was scnt on
2012.2019.[lowevcr,no information has bccn rcccivcd yct.Hcncc,thc Commi■ cc dccided to wa資

lor the completc set of application.
'l'he case stands dcferrcd.
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|  ICasc No.:106/14/81-      IParty Namc:LM WIND    IMcct No/Datc:19/81-   Status:
| IALC2/2018           POWER BLADESINDIA  IAlフ C2/2019        1

1PVT.LTD             26.12.2019         1

IHQ Filc             lRLA Filc            Iン ic.No/Datc:3410044262 1Approvcd
721:01/81/050/00824/AM19/     134/24/040/00093/AM19/     19.06.2018            ‐

1)ecision: 
′
I｀hc Comlllittcc considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad― hoc norms as

pcr writtcn commcnts datcd 23.12.2019 givcn by Consultant(TEC-1).(COpy Cncloscd)

RA conccrncd may take suitable conscquential action accordingly

, ,Case No.:108/14181- ,Party Name: LM WiND POWIIR Meet No/Date:19/81- Status:
' ;Al,C2l20l8 BI-ADE,S INDIA PVT. t-TD ALC2l20l9

26.12.2019

HQ File RLA File Lic.No/Date:3410044263 Deferred
:01/81/050/00826/AM19l :341241040/00075/AM19/ 19.06.2018

73 Decision: 'Ihe Committee considered thc case as per agenda and decided to seek from the applicant to
furnish following information as per advice ol'Consultant (TIIC-1):

1. 'Io provide revised Material IJalance (As net wcight of exporl & total wastage is not
correct in information providcd earlier).

Thc casc stands dcflcrred.

Case No.: 16111418l- Parly Narne: 'l-U llAC LX Mcct No/Datc: I 9/8 I - Status:
| IAIノ C2/2018 PRAKASH INDIA PRIVATE IALC2/2019

ILIMITED 26.12.2019

| IHQ File             lRIフ A Filc            Lic.No/Datc:03 1 082 1783 1Dcfcrrcd
1  101/81/050/00879/AM19/     1103/95/040/00260/AM19/     120.06.2018            1

174、

“

::i3贔 11ヽ五

`ё

も島ふilもも86Aζ iaきたとiA`ぁζ

`as pCr thc agcnda and notcd that thc hard copy ofl lppliCation has not yct bccn rccc市 cd from thc applicant and in this rcgard,an email was scnt on

l 12312.2019.IIowcvcr,no informttion has bccn rccc市cd yct IIcncc,thc Committec dccidcd to wttt

l lfOrthC COmplctc sct ofapplication.

|  IThc casc stands dcfcrrcd

l  Casc No.:99/14/81-     Pany Nalnc:ARMOR    IMcct N()/Datc:19/81-    Status:
|  IAIノ C2/2018           PLAS′ I｀ Iン IMI′ I｀ED       IAIフC2/2019           1

126.12.2019              1

17 1HQ Filc            lRLA Filc           lLic.No/1)atc:0710113480  1Approvcd
15 101/81/050/00817/AM19/   107/24/040/00078/AM19/   125.06.2018              1

1  1Decision:Thc Colninittcc considered thc casc as pcr agcnda and dccidcd to flx thc foHo、 ving ad― hoc

l nOrlllS as pcr wrltcn commcnts datcd 26.12.2019 givcn by Consultant(′ I｀EC-3):

Dv. Director General of Foretgn traoe

D'uectorate General of For",gn Trade

Ministry of Commerce & lndustry
' Udybg Bhawan, New Delhi
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lrxporl ltcm

Arlicles Made Of
Stainless Steel I'ubcs
(Net Content of Imporl
item in Ilxport Product

73042200
170285.700

ITCIIS

Codc

73069090

Imporl ltcm

17-7PII

Stainlcss

Stecl Tubing

26.12.2019

1ンic.No/Datc:3410044297

I{ecommended

Qualtity
1.02 Kgs/Kg
contcnt in the
export product

Status:

Deferred

Foot

l7o_Z$L4l'"_"1)
'Note :

I . 'I-he word " I'ubes" may be added in the description of export item.
. 2. Grade & diametcr of import to match in export.

,RA concerned may take suitablc consequential action accordingly.

Case No.:71/8/81-AIノ C2/2018 Pany Namc:Iン M WIND Mcct No/1)atc:19/81-

IPOWER BLADESINDIA  IALC2/2019

IHQ IrilC

PVT IッTD

RIソA「 ilc
:01/81/050/00453/AM19/     :34/24/040/00117/AM19/    102072018

76 1Decision:The Committee considcrcd the casc as pcr agcnda and dccidcd to scck from thc applicantto

lftlrnish following information as pcr ad宙 cc of Consu■ ant(TEC-1):

1. Net weight of cxport product.
2. Correct Material Balance between import & export.

T'he case stands deferred.

:01/81/050/0083 ttlAM 1 9/ :071241040100099/AM I 9/ 23 .01 .2018

I)ecision: I'hc Committcc considcrcd the casc as pcr agcnda and decidcd to scck from the applicanL to

__ furnish following informalion as per advice of Consultant (TEC-1):

1. Step-wise manufacturing process indicating wastage at each stage for various raw materials
with iustification and their use at each step.

2. Exact name of imporl item with their catalogue at Sl. No. 3 & 8.

r 3. Percentage of non-volalile matter in import item at Sl. No. 2J,28,29 &30.
' 4. Material balance in weight terms between imporl & exporl taking into account wastage.

,l'he case stands deferred.

ICase No.:120/14/81¨

IAI」C2/2018

1HQ「 ilC

IParty Name:ACCIONA
IWINDPOWER INDIA
PRIVATE Iン IMI′ I｀ED

IRIノA Irilc

I)any Namc:VIEIじ R-0-
IMI〕
′
1｀ AIン S PVT.LTD

ⅣIcct No/Date:19/81-   Status:
:ALC2/2019        1
26.122019           1

1_ノ iC.No/Datc:0710113621 1Dcfcrrcd

Mect No/Date:19/81-   Status:

AIフC2/2019       ‐

26.12.2019            1

Case No.:125/14/81¨

ALC2/2018

78

IHQ File RIンA Irile

:01/81/050/00843/AM19/     :07/24/040/00104/AM19/     107.08.2018

Lic.No/Datc:0710113698 1De

NC-ll Meeting No. 19/81 held on 26.12.2019
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1)ecision: 
′
「
hc Committcc considercd thc casc as pcr agcnda and dccided to refer the case to

Consultant (SKB) for examination as per advice of representative of DPIIT.

The case stands deferred.

Ｓ‐
．
Ｎ。
ITCHS Codc hnporl ltem

Recommended Quantity

1 72199090
Stainless Steel Sheet/Coils of Sheet / Strips

ofrelevant grade

112500 Kg

つ
４ 72193490

Stainless Steel SheeVCoils of Sheet / Strips
of relevant gradc

17100K8

72199390
Stainless Stcel SheeVCoils of Sheet / Strips
ofrelevant grade

17100 Kg

4 72193290
Stainless Steel SheeVCoils of Shcct / Strips
of relevant grade

6300 Kg

72199090
Stainless Steel SheeVCoils of Sheet / Strips
ofrelevant grade

4500 Kg

Note: (i) Description of import items are amended as above.
(ii) Ihickness of import & export to match.

RA concemed may take suitable conscquential action accordingly.

IMcct N()/Dttci1 9/81-

IALC2/2019
Status:

for the complete set of application.

, tThe case stands deferred.

|  IHQ Filc              lRLA lrilc             I′ ic No/Dttc:0910066574‐ Dcfcrrcd  ‐

1 101/81/050/00846/AM19/   1:09/24/040/00234/AM19/   17082018        1       1
80 1bι

tiξi311十五もё。品品ilさc86五ζia8,ca tic 8五きもas per thc agcnda and noted that thc hard copy of

2612.2019            1

I :application has not yet been received from the applicant and in this rcgard, an email was sent on

23.12.2019.I1owcver, no infonnation has been received yct. IIence, thc Commitlee decided to wait

NC‖ Meeting No.19/81 held on 26.12.2019

PTA

辟脚綸ぷ柵
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ICasc No.:127/14/81¨

'AIメ

32/2018

1HQ File

Pa■y Namc:RATNAVEER
ISTAINlノ ESS PRODUCTS
IPVT LTD

INIIcct No/Datc:19/81-

‐ALC2/2019
126.12.2019

Status:

Iフic.No/Datc:3410044421  1Approvcd

114.08.2018              1

I)ecision: 'l'he Commiltee considered the case as per agenda and decided to fix the following ad-hoc

norms as pcr wrillen comments dated 26.12.2019 given by Consultant ('IEC-3) by considering the

reply dated 1 4.12.2019:

101/81/050/00845/AM19/

iCase No.:128/14/81…

:ALC2/2018

IRLA File

134/24/040/00160/ノ Mヽ19/



,Case No。 :144/14/81-      IParty Name:BHARAT    IMcct No/Datc:19/81-   Status:

IAIフC2/2018            1HEAVY ELECTRICALS   IALC2/2019        1
1                    1LIMITED             26 12.2019         1

1HQ Filc             lRIフA Filc            Lic.No/Datc:1‖ 0028372 1Defcrred
81101/81/050/00862/AM19/  ■1/24/040/00021/AM19/  103.09.2018       1

1Decision:´ I｀hc COmmittcc cOnsidercd thc casc as pcr agcnda and decidcd tO fOrward the case tO

ICOnSultant(TEC-3)for cXamination Ofthc casc.

Thc casc stands dctrrcd.

| ICase No.:170/14/81¨      I)alty Namc:VEER-0-    IMect No/Datc:19/81-   Status:
|  IAI」 C2/2018           1METALS PRIVATE      IALC2/2019

1 1             1LIMI´ I｀ED         126.12.2019      1

1 1HQ Filc             lRLA Filc            Lic.No/Datc:0710H3987 1Defcrred
182101/81/050/00888/AM19/  1:07/24/040/00172/AM19/   109.10.2018       1

1 1Dお tisi3轟 :十五

`ё

も

“

1li18さ 861:iaも iさふ th``五:`五ζ

`8i ageiさ

五五ha a88iaさd t6ぉ fcr iicぁきさ iも
I  COnSuLant(SKB)for CXaminatiOn as pcr ad宙 cc Ofrcprcscntativc Of DPIH｀ .

1 1｀hc casc stands dcfcrrcd

l lCaseNo.:171/14/81‐      IPal‐ty Namci VEER-0-    IMcct No/Dttci1 9/81-   Status:
IAIノC2/2018

1HQ Filc

METALS PRIVATE      :ALC2/2019
I′IMI′ 1｀ 1〕I)

RIン A Filc Lic No/Datci0710H3988 1Dcfcrrcd

183101/81/050/00889/AM19/   :07/24/040/00173/AM19/   10910.2018       1

1  11)ecision: 1｀ he COrllinittec considcrcd thc casc as pcr agcnda and dccidcd to rcfcr thc casc to

l lCOnSultant(SKB)for CXamination as pcr ad宙 ce ofrcprcsentativc of DPII´I｀ .

|  IThc case stands defcrrcd.

| ICaseNo.:245/14/81-      IPartyName:BHUJ       ‐ⅣIcct No/Date:19/81-   Status:
|  IAI」 C2/2018            POLYMERS PVT.LTD.   IALC2/2019

12612.2019           1

1 1HQ Filc             lRIソ A Irilc            Iン ic.No/Datc:3710002714 1Dcferred

841914,I`9,9199?,,イ今Y11?`  ll,7イ子14919499991/AM19/   ‐12.10.2018       1
1  1Decision:The COmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd thtt a copy of applicatiOn has

l  bCCn referrcd to DPIIT on 26 12.2019 for cxaminatiOn ofthc case.Thcrcfore,thc Committee decidcd

l to wait forthc cOmmcnts.

|  11｀hc casc stands dcfcrrcd.

| ICase No.:177/14/81-      Party Namc:GOLDSTONE  Mcet No/Datc:19/81-   Status:

t51LC22018     1NFRATECHLIMIED  I指

"盤

F    I

26.12.2019

LA Ⅲ c  LM腕 酬
呼 轡 摯 摯

ン

| IHQ Filc
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uit ' 

:091241040rc03 15/AM 19/ 25. 10'201 8:01/81/050/00895/AMl9/ :0e/24/u4or

,n""i.ioru The Committee consider"J th" case as per agenda and decided to seek from the applicant

rfurnish following information as per advice of consultant (TEC-1):

l I . Complete set of application along with all technical information as per Appendix- 4E.

2. Net weight of Silicone Rubber Compound in each of export product.

: :. Details of indig"nous input with their quantity required to manufacture Silicone Rubber

compound for each exPort Product.
, 4. Justification for 5Yo wastage for import items at Sl. No. 5 to 7.

,The case stands deferred.

,:01/81/050/00897/AM i 9/ :011241040100190/AM 191 01.1 I .2018

86 Dccision: Thc Committee considcred thc case as pcr thc agcnda and noted that the hard copy of
rapplication has not yet been received from the applicant and in this regard, an email was sent on
,20.12.2019. Howcver, no information has been received yet. llence, the Committee decided to wait
for the complete set of application.

ICase No.:179/14/81¨

AIノC2/2018

1HQ Filc

Pany Namc:GAVIRAN(〕A
I〕NTERPItISES

RIフA「 ilc

IRLA Filc

Mcct No/Date:19/81-   Status:
AIフ C2/2019
26122019            1

1フ ic.N()/Datc:0710114087 1Defcrrcd

Mcct No/Dttc:19/81-   Status:

Lic.No/Dttci3410044677 Dcfcrrcd

09.11.2018            1

The case stands deferred.

Case No.:9618181-Al,C2l2018 Par-ty \ame: LM WIND

| IHQ Filc

IPOWER BLAI)ES rllDIA  IAIフ C2/2019
1PVT.LTD            26 12 2019

:01/81/050/00478/AM19/     134/24/040/00249/AM19/

87 Decision: l'hc Cornmittcc considcrcd thc casc as pcr agcnda and notcd that thc deficiency letlers

tseeking ceftain information as raised by Consultant ('IEC-l) was sent to the applicant on 28.12.2018
followed by reminders on 01 .06.2019, 14.08.2019 & 10.12.2019. I{owever, no reply has been

received yet. I{ence, the Committee decidcd to wait for the applicant's rcply.

'['he case stands deferred.

IMcct No/Datc:19/81-   Status:
IAIソC2/2019        1
26.12.2019            1

FIQ Irile RLA Irile Lic.No/l)ate:03101125265 Deferred

,,,01/81/0501009111AM191 :031951040100870/nM19/ 28.11.2018

, ,I)ecision: The Committee considered the case as pcr the agenda and noted that the hard copy of
, ,application has not yet been received from the applicant and in this rcgard, an email was sent on
: :23 12.2019. Howevcr, no information has been received yet. IIcnce, thc Committee dccidcd to wait

'for thc complctc sct of application.
'Ihe case s1ands deferred.

iCase No.:199/14/81-

:AIJC2/2018
:Pany Namc:PHOENIX
IFOILS PVT.LTD
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ICase No.:21/11/81-

IAIフC2/2018

1HQ Filc

ICasc No.:200/14/81-

IAI」C2/2018

1HQ「 ilC

Casc No.:297/14/81…

AIノ (32/2018

HQ File

IPVT.IノTD

IRIソA Irilc

Party Namc:LM WIND IMcet No/Datc:19/81-   status:
POWER BLADESINDIA  IALC2/2019

26.12.2019           ‐

Lic.No/Datc:3410044753 1Approvcd

12.12.2018            189101/81/050/00637/AM19/   1:34/24/040/00293/AM19/

Decision: l'hc Committcc cousidcrcd thc casc as per agcnda and dccidcd to fix thc ad-hoc norms
per written comments datcd23.12.2019 given by consultant ('I'EC-l). (copy enclosed).

I{A concerned may take suitable consequcntial action accordingly.

Pany Namc:MAHADEVA  IMcct No/Datc:19/81-  IStatus:
IMl」 IフTI′1｀ECH          IAlン C2/2019        1
1                        2612.2019           1

LA File Lic.No/1)atc:071011425811)cfcrrcd

:01i81/050/00918/AM19/ :0712410401002181AM191 12.12.2018
90 Decirirn: The Committcc considcred thc casc as pcr thc agenda and notcd that the hard copy of

lapplication has not yet bccn received from the applicant and in this regard, an email was sent on
,20.12.2019. Howcver, no information has becn received yet. I-lence, the Committee decided to wait
for the complete set of application.

'lhe case stands del'crred.

| ICasc No.:215/14/81¨

| IAIノ C2/2018

1 1HQ Irile

Pany Namc:BOMAFA
SPECIAL VALVE
SOlフUTIONS PVT LTD

IRI′A Filc

Party Namc:WAAREE
IENERGIES LTD

IRIンA Filc

Mcct No/Datc:19/81-  Status:
ALC2/2019        1
26.12.2019           1

1フic No/Datc:0810144141 1DcfcⅡ cd

20.12.2018            1

Mcet No/Datc:19/81-   Status:

ALC2/2019        1
26.12.2019

Lic.No/Date:52 10042877 1Dcfcrrcd

:01/81/050/01015/AⅣl19/     108/24/040/00258/2へ M19/
9l Dccirion: Thc Committcc considcrcd the casc as pcr the agcnda and notcd that the hard copy of

rapplication has not yet been receivcd from the applicant and in this regard, an email was sent on
,23.12.2019. However, no information has been received yet. Hence, the Committee decided to wait
rfor the complete set of application.

The case stands deferred.

92101/81/050/00933/AM19/  1:52/24/040/00070/AM19/  120.12.2018       1

1   1)ecision: Thc Comlllittec considcrcd thc casc as pcr thc agcnda and dccidcd to fonvard thc

l  lappliCant's rcply datcd 05.12.2019 to Consultant(TEC-3)for cXamination ofthc case.

|  |′
「
hc case stands deferrcd.
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:01/81/050/009421AM191,:011241040100211/AMi9/ 31.12'2018

Decision: 'fhc Commiltcc considercd thc casc as pcr agenda and notcd that thc casc has not yct becn

rel'erred to PIC as dcoided in M. No.16 dated 13.11.2019. 'fherefore, the Committee directed to refer
'the case to PIC immediately.

'The case stands deferred.

IPal‐ty Namc:TRASCCON   IMcet No/Datc:19/81-   Status:
INTERCONNECTION    :AIフ C2/2019        1
1SYSTEMS PRIVATE     26.12.2019         1
:LIMITED         I           I

HQ Filc RLA Filc Lic.No/Date:07101 14349 1Deferrcd

^. :01/81/0s0/009431AM191 :071241040100209/AM19/ 01.01.2019
94

Decision: The Cornmittee considered thc case as per the agcnda and noted that the hard copy of
application has not yet been rcceived from the applicant and in this regard, an email was sent on

,20.l2.2019.llowevcr, no information has been rcccived yet. I'lcnce, the Committee decided to wait
for the complete set of application.

The case stands dcfcrred.

Case No.:224/14/81-

ALC2/2018

1HQ Filc

Case No.:225/14/81¨

ALC2/2018

Paiy Namc:JINDAL
AlッUMINIUM LTD

RLA Filc

Mcct No/1)ate:19/81-   IStatus:

ALC2/2019        1
26.12.2019            1

Lic No/Datc:0710114342 1Dcfcrrcd

rHQ Filc RLA Irile Lic.No/Date:0810144302 Deferred
i:01/81/050/0096slAM19l :08124104010034l/AM19l 11.01.2019

95 Dccision: Thc Comminee considcrcd thc casc as pcr thc agenda and noted that the hard copy o[
application has not yet been received from the applicant and in this regard, an cmail was sent on

23.12.2019. Flowever, no information has been received yet. Flence, thc Committee decided to wait
for the complete set of application.

'l'he case stands deferred.

Case No.:247/14/81-

ALC2/2018

ICasc No.:258/14/81-

IAI」 C2/2018

1HQ Filc

Pa■y Namc:ARFIN INDIA IMcct No/Dttc:19/81-   Status:
LIMITED            IAlン C2/2019        1

26.12.2019            1

Party Name: BI{UJ Mcct No/Datci1 9/81…    Status:

POLYMERS PVT LTD    ‐ALC2/2019
‐
26.12.2019

RIフ A IPilc Iッ ic.No/1)atc:3710002724 1Dcfcrrcd

101/81/050/00976/AM19/    137/24/040/00004/AM19/     28.012019

,Decision:Thc Commitcc considcrcd thc casc as pcr agcnda and notcd thtt a copy of application has

:bccn rcfcrrcd to DPHT on 26.12.2019 for examination ofthc casc Thcrcfore,the Committee decided
lto wait forthc commcnts.

11｀ hc casc stands dcfcrrcd.
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Case No。 :271/14/81¨

AIノC2/2018

HQ Filc

:01/81/050/00989/AM19/

Party Namc: Mcct No/Date:19/81-   lstatus:
MAHARASH']'RA ALC2I2O19
SIIAMLESS LIMITED ,26.12.2019

RLA Filc Lic.No/l)are:05 10409555 Approved
:0512410401006211AM191'01.02.2019

I)ecision: The Committec considered the casc as per agenda and decided to fix the following ad-hoc
norms as per written comments dated26.12.2019 given by Consultant (TEC-3) by considering the
reply dated 10.12.2019:

ITCHS
Code

Irxporl ltem

Casc No.:275/14/81¨

AIノC2/2018

HQ Filc

Party Name:SCHWEITZI〕 R
ENGINEERING
LABORATORIES PVT.
I′

´
「 D

ミュA Filc

ITCHS
Codc

72253090

Irnpoft Itcm

Hot RoHcd StceI Platcs/

Coil ofPlate

R";o;-rn"rd.d-
Q_qerylly_ _
1.05 Kgs/Kg
content in the
expoft product or
as applied
whichever is less

73079990

1(ii) Thickness & Grade of Steel to match in import & export.

RA concemed may take suitable conscquential action accordingly.

20"ODxO.438"WT,
GRADE X-52 Wcldablc
Box And Pin Multi Stan
′
I｀hrcads COnncctor

As per GN-4

Mcct No/Datc:19/81-   IStatus:

ALC2/2019       1
26.122019            1

Lic.No/Date:0510409583 1Deferred

05.02.2019            1

Mcet No/Datc:19/81-   Status:
ALC2/2019       1
26.12.2019            1

1ノ ic No/1)atci0410165234 1Dcfcrrcd

20.02.2019            1

,, :01/8ll050l00993lAMlgl :0512410401006251AM191

Decision: The Committee considered the case as per agenda and noted that a copy of application was
sent to MeitY I'or examination ol'the case on 08.08.2019 followed by reminders on 04.11.2019 &"
17.12.2019.I-Iowever, no comments have been received yet. Hence, the Committee decided to wait
for the comments.

The case stands deferred.

Case No.: Pafty Namc: LEI fWIND
147/2/81¨ALC2/2019   1SHRIRANII MANUFACTURING
I                I)RIVATE IノIMITED

IHQ Filc          lRLA Filc:04/24/040/00254/AM19/
101/81/050/01133/AM19/

Dccision: 'fhe Committec considered the case as per agenda and noted that a deficiency letters
socking ceftain inforrnation as raised by DIII was Sent to the applicant on 19.09.2019 followed by

“

面畿¨ 四 帥 &Ⅲ
"W輌

¨ちl10 rcpい
…
は甲 ■ り ,
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52 Grade With
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Quantity

2116.000
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,Committee decided to wait for the applicant's reply'

l

:The case stands deferred.

Pany Name:VES′ I｀AS WIND IMcet No/Datci1 9/81-  IStatus:

TECHNOI_′OGY INDIA    IAIノ C2/2019        1
PRIVATE IフIMITED     26 12.2019        1

RLA Filc Lic.No/Datc:0410165242 1Dcfcrrcd

1  101/81/050/01135/AM19/   :04/24/040/00259/AM19/  122.02.2019       1

1  1Decision:Thc Committcc considcrcd the casc as pcr agcnda and Consultant(TEC-1)infOrmcd that

11∞ Ⅲ
岬 け」

“

ndmⅢ 機 rttd O:Ю 剛 %S“ id輛 山
"0制
b輛鴫 К枷 ま

| 1   l WCight Ofcxpo■ ■cm,mttcHJ bJancc&wastagcjus● ica」on arc not givcn in thc reply
l   1        lcttcr.

I  Thcreforc,thc Commitcc dccided to call thc applicant for pcrsonal hcaring alongwith reply of

l  dcflcicncy lcttcr datcd 02.082019 in thc folthooming NC mcc」 ng.

1    lThc casc stands dcfcrred

Case No。 :21/2/81-     Pany Namc:lノ EI´fWINID      ‐Mcct No/1)atc:19/81-   IStatus:
AIノC2/2019        1SHRIRAM MANUFACTURING:ALC2/2019        1

Casc No.:49/2/81¨

AIノ C2/2019

HQ IrilC

HQ Filc

Case No.:54/2/81-

AI」 C2/2019

HQ File

IPRIVATE LIMI・ I｀ED

IRLA Filc

26.12.2019            1

Lic.No/Date:0410165252 1Dcfcrred

:01/81/050/01 107/AM19l':0412410401002531AM191 26.02.2019
l0l D""i.ion: Thc Committee considered the case as per agcnda and noted that a deficiency lelters

seeking certain information as raiscd by DHI was sent to the applicant on 19.09.2019 followed by
reminders on 04.11.2019 & 10.12.2019. However, no rcply has been received yet. I-lence, the

Committee decided to wait for the applicant's reply.

'Ihe case stands deferred.

INDIA COMPANY AI′ C2/2019
PItIヽ″A′ 1｀ EIン IMI′ 1｀I]I)      26.12.2019

RLA Filc I-ic.No/Date:0310827485 Approved
:01/81/050/01140/AM19/    :03/94/040/01040/AM19/   06.03.2019

I)ecision: Tl-re Committee considered the case as per agenda. It was observed that deficiencies raised

102 by MoS were sent to the applicant on 28.10.2019. llowever, it was pointed out that many similar
cases of this product, norms have already been ratified by the NC in past. I{ence, on the

recommendation of Consultant (SKB), the Committee decided to fix the ad-hoc norms on repeat

basis allowing quantity of imporl items @ 1 .01 KgVKg content in the cxporl product as approved for
AA No. 0310830276 dated 12.07.2019 in Meeting No. 17181-ALC212019 dated 27 .11.2019 with the

condition that width & grade of stecl sheet to match in import & cxport products.

RA conccmcd may take suitable consequcntial action accordingly.

NC―:l Meeting No.19/81 held on 26.12.2019
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HQ File

101/81/050/01141/AM19/   :08/24/040/00421/AM19/  107.032019       1
103ゎιtiζloniれc ё6島miicc tも nsid`lca tA3 cttζ

`五

s13r亀とぉむ五品a notさd tiat the五 |lii`antiζ  rも plジ
datcd 13.11 2019 was forwardcd tO DPII′ I｀ on 15.H.2019&20.12.2019 for cxamination ofthc casc.
However,no commcnts havc bccn rcccivcd yct.Hcncc,thc COmmitcc dccidcd to wait fOr thc

lcominents.

IThe case stands deferred

Case No。 :55/2/81¨

AIノ C2/2019

Case No。 :85/2/81¨

AIノ C2/2019

HQ Filc

IParty Namc:SHARBIN
INTERNATIONAIン

IRIフA File

LIMITED

RIノA File

IMcct No/Datc:19/81-  lstatus:
IALC2/2019         1
126.12.2019            1

1Lic.No/Date:0810144740 1Dcfcrrcd

126.12.2019           1

1′ic No/1)atc:021020905911)cfcrrcd

120.032019            1

Pany Namc:SHIVAM IRON IMcet No/Datc:19/81-  IStatus:
AND STEEL COMPANY  IALC2/2019        1

104 
:01/81/050/01 171lAM19l :021241040100190/4M19/

Decision: The Committcc considcrcd the case as pcr agenda and noted that the applicant's rcply was
forwarded to MoS on 12)2.2019 for examination of the case. Llowevcr, no comments have been
received yet. l{ence, the Committec decided to wait for the comments.

I'he case stands deferrcd.

Case No.:24/5/81-

ALC2/2019
Pany Namc:VES′ I｀AS WIND IMcct No/Datc:19/81-  IStatus:
TECHNOIフOGY INDIA   IALC2/2019        1
PRIVATE LIMITED     26.12.2019        1

IRLA Filc            iLic.No/Datc:0410165342 1Defcrrcd
104/24/040/00283/AM19/    121.03.2019            1

HQ File

:01/81/050/00073/AN(20/

Oecision: The Comrnittee considered thc case as pcr agenda and Consultant ('fEC-1) informed that

. ^ - the reply of deficiency lettcr dated 03.08.20i9 is deficient due to following reasons:
l0s

1 . Weight of export item, matcrial balance & wastage justification are not given in the reply
lefier.

Therefore, the Committee decided to call the applicant for personal hearing alongwith reply of
deficiency letter dated 03.08.2019 in the fofthcoming NC meeting.

'lhe case stands deferred.

ICase No.:90/2/81-

IAIノ C2/2019

1061。由ぉ
101/81/050/01176/AM19/

IDecision:Thc Colllmittec

30 | Page 73

IParty Namc:JINDAL
IALUMINIUM I′ TD

:RLA File

'Mcct No/Datc:19/81-  IStatus::ALC2/2019        1
12612.2019            1

1Lic.No/Datc:0710114696 1Defcrrcd

|:07/24/040/00269/AM19/  122.032019      1
considcrcd thc casc as per agcnda and nOted thatthe casc has not yct

NC―‖Meeting No.19/81 held on 26.12.2019
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referrcd to I)lC as dccided in M. No.l6 darcd 13.11.2019.'l'herc[orc. thc Commiflee directcd to refer

the case to PIC immediatelY.

The case stands deferred.

HQ Filc R1/A Filc

MEHTA TUBES McctNo/Datc:19/81-   IStatus:
IAIフC2/2019       1
126.12.2019            1

Lic No/Datc:03 10828425 1Dcferrcd

,:01/81/050/0002511\l/l201]0319510401012691AM191 .18.04'2019

107 D""irion:'l'he Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on

ZS.tZ.ZOtg.I-lowever, no information has been received yet. llcnce, the Committee decidedto wait

for the complete set of application.

:'l'he case stands deferred.

ICasc No。 :12/3/81¨        IParty Namc:VIKARSH    IMcct No/Datc:19/81-   Status:
IAIノC2/2019           1STAMPINGS INDIA PVT  IAIン C2/2019        1
1                         1ソ

′
I｀I)                    .2612.2019            1

1HQ Filc            ‐RIフ AIギ ilc           lIッ ic.No/Datc:3H0067393 1Dcfcrred
:01/81/050/00032/AM20/   1:31/83/040/00007/AM20/    24042019         1

108 D""ision: Thc Commiflee considercd the case as pcr the agenda and noted that the hard copy ot
: application has not yet been received I'rom the applicant and in this regard, an email was sent on

23.12.2019. I{owever, no information has been reccived yet. Ilcnce, the Committee decided to wait
for the complete set of application.

Casc No.:5/3/81¨ AIノ C2/2019 1Pany Namc:
ILIMITED

i09 101/81/0s0/000391Al/'201 :031951040100028/AM20l 26.04.2019

Decision: 'fhe Committee considered the case as per agenda and noted that a copy of application was

sent to MSME on 23.12.2019 for examination of the case. Ilowever, no comments have been

received yet. I lence, the Committee decided to wait for the comments.

The case stands deferred.

・
「 hc casc stands dcft・ rrcd.

Casc No.:19/3/81¨

IAIブ C2/2019

1HQ Filc

Casc No.:20/3/81-

AIメC2/2019

HQ Filc
:01/81/050/00040/AM20/

Page 73

Pany Namc:PARAM
INDUS′I｀RIES

RLA Filc

Party Namc:PARAM
INDUS′「 RIES

RLA Irilc

:03/95/040/00029/AM20/

Mcct No/1)atc:19/81-   IStatus:

AIンC2/2019       1
26.12.2019            1

1ンic.No/Datc:0310828661 Defcrrcd

IMcct No/Dttc:19/81-  Status:

IAIンC2/2019       1
126.122019           1

11′ ic No/1)atc:03 10828663 1Dcfcrrcd

126.042019            1

110
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Decision: l'he Colnmittec considered thc case as per agenda and noted that a copy olapplication was
sent to MSME on 23.12.2019 for examination of the case. However, no "o*."nts have been
received yet. Hence, the committee decided to wait for the comments.

The case stands deferred.

ICase No.:14/3/81¨

IAI」 C2/2019

1HQ Filc

101/81/050/00034/AM20/

Palty Namc:SH3CHEM

I I I D""i.ion: Thc Committcc considcrcd thc casc as pcr rhc agcnda and notcd that rhc hard copy ol
application has not yet bccn received l'rom thc applicant and in this regard, an cmail *as ,"nt on
23.12.2019. However, no information has been received yet. I{ence, the Committee decided to wait
for the complete set of application.

I)五五ジヽ1島
`:ヤ

ЁζttAS Wiヽ 51M881 No/5農さ:iう/811  1Stituζ :

ITECHNOLOGY INDIA   IALC2/2019        1
1PRIVATE lンIMITED      26 12.2019         1

1RIフA Filc            lLic.No/Datc:0410165523 1Dcfcrrcd

104/24/040/00017/AM20/    130.04.2019            1

|  IDccision:Thc Committcc considcrcd thc casc as pcr agcnda and COnsuhant(′
「
EC-1)infOrmcd th激

IH2thCrcplyofdcicicncylcicrdatcd03082019isdeicicntductofollowingrcasons:

1. Weight of export item, material balance & wastage justification are not given in the reply
letter.

Therefore, the Committce decided to call the applicant for personal hearing alongwith reply of
deficiency letter dated 03.082019 in the fonhcoming NC meeting.

The case stands deferred.

ITECHNOLOGIES PRIVATE IALC2/2019
1LIMITED         126.12.2019

IRIンA Filc            Iフic.No/Datc:0410165518 1Dcfcrrcd
:04/24/040/00012/ノ Mヽ20/    126.042019            1

IThc casc stands defcrrcd.

Case No。 :21/3/81¨

IAIノ C2/2019

11Q Filc

101/81/050/00041/AM20/

Casc No.:28/3/81-

AIノ C2/2019

HQ「 ilC

JINDAIフ SAW  Mcct No/Datc:19/81-
‐ALC2/2019
126.12.2019

IPa■y Namc:

IIフ IMITEI)

IItLA Filc

iStatus:

lンic.No/Datc:05104104501)cfcrrcd
:01/81/050/00048/AM20l :05123/040/000331AI/r201'02.05.2019

I l3 D""i.ion: Thc Committcc considcred thc casc as pcr agcnda and notcd thal thc applicant's reply was
forwarded to Consultant ('fEC-3) on 13.11.2019 & i8.12.2019 for examination of the case.
However, no comments have been receivcd yet. Hence, the Committee decided to wait for the
comments.

The case stands deferred.
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Case No.:9/5/81-AI」 C2/2019 1PartyNamc:JINDAL SAW IMCCt No/Datc:19/81-
ILIMITED            IALC2/2019

126.12.2019

1 loFlも     LヽA ri3‐    tお ルヽ5轟よ
“

i64164恵 ib`鳥諄88

1H4:91411`9,9'99'14今)17'4  1:''47,49191999'5/AM20/  106.05.2019       1
1  1Decision:′「 hc Committcc considcrcd thc casc as pcr agcnda and notcd that thc applicant's rcply was

l  lforwardcd to Consultant(TEC-3)on 13 11.2019 for cxamination ofthc casc.1lowevcr,no commcnts

l  havc bccn rcccivcd yct Hcncc,thc Commれ tcc dccidcd to wan forthc comments.

|   IThc casc stands dcfcrrcd.

IStatus:

Party Namc:CHANDA    IMcct No/Datei19/81-  IStatus:
STEEIフ WORKS PRIVATE :ALC2/2019        1
LIMITED            126.122019         1

HQ Filc             lRLA File            Lic.No/Datc:0510410513 1Dcferrcd
:01/81/050/00059/AM20/  1:05/23/040/00061/AM20/  108.052019       1

Decision: Thc Comlnittcc considcred the casc as pcr agenda and noted that thc Committec

constituted a group to study thc manufacturing proccsscs and asccrtain wastagcs by visiting the

factory prcllliscs of somc applicants lnanuね cturing samc/silllilar products Thc rcport of study group

is a、vaitcd A dccision、 vould bc takcn bascd on thc rcpolt ofthc study group.

Thc casc stands dcfcrrcd.

Casc No.:         Palty Namc:JAYACHANDRAN Mcct No/Datc:19/81-  IStatus:
2/5/81¨ AI」 C2/2019    1AIンLOYS PRIVATI〕 IッIMITED  ALC2/2019        1

126.12.2019            1

Casc No.:21/5/81¨

AI」 C2/2019

HQ「 ilC

Case No.:10/5/81¨

‐ALC2/2019

:115

116

HQ File ItIフ A IFilc Lic No/Date:3210078951 1Dcfcrcd

09.05.2019            1:01/81/050/00051/AM20/132/24/040/00003/AM20/

Decision: 'l'he Cornmittee considered the case as per agenda and noted that the applicant's reply was

forwardedto MSME on20.12.2019 for examination of the case. I'Iowever, no comments have been

received yet. I-Iencc, the Committee decided to wait for the comments.

The case stands delerred.

Palty Namc:LM WIND   IMcet No/Datc:19/81-  iStatus:
POWER BLADESINDIA  IALC2/2019        1
PVT.IフTD.           26.12.2019         1

RIフA Filc Iノ iC●NO/1)atc:341004514211)cfcrrcd

101/81/050/00070/AM20/    134/24/040/00046/AM20/    115.05.2019            1
H75`tiζ ibi:十五さё6轟hilとも

`6Aζ

iaも 18a tAさ ぁきもas pCr agCnda and notcd thtt a dcflciency lcttcr
sccking cc責 ain informttion as raiscd by Consultant(・ 1｀EC-1)waS SCntto thc applicant on 03.08.2019

1fO110WCd by rcminders on 20 09.2019&1712.2019.[Iowcvcr,no rcply has bccn rcccivcd yct.
IHCnCC,thC Committcc dccidcd to wait for thc applicant's rcply.

IThe case stands dctrrcd.
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ICasc No.:22/5/81-

IAIノ C2/2019

1HQ File

IPanyNamc:LM WIND  IMect No/Datc:19/81- status:
IPOヽ
″じR BLADESINDIA  IALC2/2019        1

1PVT.L′「 D            126.12.2019         1

IRIノA File Lic.No/Datc:3410045143 1Dcferrcd
:01/81/050/00071/AM20/  1:34'4/040/00045/AM20/  115.05.2019      1
H813tiζ

16ふ :テム8ё6轟

“

itit`86五 :iささiもd th`あζ
`as 161ム

査さha五 五五di&もd iAtt a agi`18五8,181さi
lSeeking Certain inforlnation as raiscd by Consultant(TEC-1)waS Sent to thc applicant on 03.08.2019

1f0110Wed by rcmindcrs On 20.09.2019&17.12.2019.Howcvcr,nO rcply has bccn rcccivcd yct.

IHenCe,the Commitce decidcd tO watt for the applicant's reply.

IThc casc stands dcfcrrcd.

Casc No。 :26/5/81-

AIノC2/2019

HQ Irile

Case No。 :33/5/81¨

AIノC2/2019

HQ Filc

Casc No.:34/5/81¨

AI」C2/2019

HQ Filc

RIン A lrilc

ILIMITED

RLA Filc

Iンic.No/Datc:05104106371Dctrrcd

IPalty Namc:VOESTAIン PINE IMcet No/Date:19/81-

:VAE VKN INDIA PRIVATE IALC2/2019
11フ IMITEI)             126.12.2019

IALC2/2019

126.12.2019

,Status:

,Status:

,,, :01/81/050/000751AM201 :051241040100101/AM20l 20.05.2019

Decision: 'fhc Committcc considcrcd thc casc as pcr agcnda and notcd that the applicant's reply was
forwarded to Consultant ('fEC-3) on 18.12.2019 for examinalion of the case. I-lowever, no comments
have been received yet. F{cnce, the Committee decided to wait for the comments.

The case stands deferred.

Party Namc:BIノUEBIRI)  IMcCt No/Dttc:19/81-   Status:
SOIンAR PRIVATEIン IMITED IALC2/2019        1
‐                        ‐26.122019           1

RIッ A Irilc Lic.No/1)ate:051041 0642 1Deferred

:01/81/050/00082/AM20l :0512310401000781A}/r201 21.0s.2019 
.

120 D..i.inn:'l'hc Commiltcc considercd thc casc as per agcnda and notcd that sccond dcficiency lelter
seeking certain information as raised by Consultant ('l'EC-3) was sent to thc applicant on 12.12.2019.
However, no reply has bcen received yet. Thcrefore, the Committee decided to remind the applicant
for furnishing the requisite infonnation.

'I'he case stands deferred.

,PartyName: JINDAL SAW MeetNo/Datc:19/81-

Iソic.No/Datc:0510410679 1Dcfcrcd

121:91411`9,949991,(今
M20/  li9,9,(91919997?/AM20/  123.05.2019       1

1)ecision:1｀ hc(3omlnittcc considcrcd thc case as per agcnda and noted that the applicant's rcply was

lfOrWardcd to Consultant(′ I｀EC-3)on 23.12.2019 for examination ofthc casc.Howcvcr,no commcnts

have been reccivcd yct.IIcnce,thc Commiice decided to wait forthc commcnts

Thc case stands deferred.
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Casc No.:35/5/81¨

AIノC2/2019

HQ File

IENTERPRISES

IRLA Filc

Pany Namc:GAVIRANGA IMcctNo/Date:19/81-  IStatus:
IALC2/2019         1
126.12.2019            1

1Lic No/Dttc:0710114946 1Dcfcrrcd

:01/81/050/00084/AM20/ 107/24/040/00042/AM20/  124.052019

122 Deci.ion: Thc Commitlee considered thc case as per agenda and notcd that a copy of application was

sent to MeitY lbr examination of thc case on 02.08.2019 followed by reminders on 05.11.2019 &

11.12.2019. However, no comments have been received yet. I-Ience, the Committee decided to wait

for the comments.

The case stands deferred.

IParty Name:GAVIRANGA IMcetNo/Datc:19/81-  IStatus:
IENTERPRISES         IAI′ C2/2019        1
1                        126.122019           1

RLA Filc Iフic.No/Datc:07101 14947 1Dcfcrred

:01/81/050/00085/AM20/ :01124104010004311\M201',24-05.2019
123 Decision:'lheCommitteeconsideredthecaseaspcragcndaandnotcdthatacopyofapplicationwasi :sent to MeitY for examination of the case on 02.08.2019 followed by remindcrs on 05.11.2019 &
) 11.12.2019. Howevcr, no comments have been received yct. Ilencc, the Committee decided to wait

for the oomments.

, The case stands deferred.

|  ICasc No.:36/5/81-
|  IAIノ C2/2019

1  1HQ Filc

Casc No.:39/5/81…

AI」C2/2019

1HQ Filc

Casc No.:40/5/81-

AIノC2/2019

HQ IrilC

101/81/050/00089/AM20/

IPany Namc:SHIVALIK
IBIMETAIン CONTROLS
ILTD.

IRLA Irilc

,Party Namc:SHIVALIK
IBIMETAL CONTROIン S
ILTD.

IRLA Filc

Mcct No/Date:19/81-

ALC2/2019
26.12.2019

,Status:

Iン ic.No/Datc:0510410693 1Defcrrcd

:01/81/050/00088/AM20l :0512410401000961AM201'24.05.2019
124 D""irion, 'l'hc Committee considercd the case as pcr agcnda and heard the applicant's

,representatives during personal hearing. I'lowever, the Committee noted that the reply of deficiency
letter dated 28.10.2019 was refereed to Consultant (TEC-3) on 13.11.2019 for examination of the
case. Hence, the Committee decided to wait for the comments.

The case stands deferred.

Mcct No/Dttc:19/81¨   Status:
AIフC2/2019       1
26.12.2019            1

Lic.No/Datc:05104 10694 1Dcfcrred

105/24/040/00095/AM20/    124.05.2019

Decision: 'l'he Commiflee considered the case as per agcnda and hcard the applicant's
representatives during personal hearing. Llowever, the Committee noted that the reply of deficiency
letter dated 28.10.2019 was refereed to Consultant (TIIC-3) on 17.12.2019 for examination of the

case. IIence, the Committec dccided to wait for thc commcnts.
The case stands dcfcrred.

う
ん
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ICase No.:41/5/81¨

‐AI′C2/2019

1HQ Filc

:01/81/050/00090/AM20/

II)any Nallac:SHIVAlンIK
131MI‐ ]´ I‐AI′ CONTROI′ S
IIノ

′
I｀ I).

IRIノA Irilc

l:05/24/040/00094/AM20/

IMect No/1)atc:19/81-

IALC2/2019
126.12.2019

1Lic.No/Datc:0510410695

124.05.2019

Status:

Deferrcd

126 Decision: The Committee considered the case as per agenda and hcard the applicant's
representatives during personal hearing. IIowevcr, the Committee noted that the reply of deficiency
letter dated 28.10.2019 was rcfereed to Consultant (TEC-3) on 17.12.2019 for examination of the
case. Hence, the Committee decided to wait for the comments.

'I'he case stands deferred.

ICasc No.:48/5/81-

AI′C2/2019

1HQ Filc
101/81/050/00097/AM20/

Pany Namci EIFD       IMcct No/Datc:19/81-  IStatus:
INDUCTION PRIVAT13   1AIフ C2/2019        1
Iッ IM11｀ I〕D 126.12.2019

RI′A「ilc             lLic.No/Datci0710114996 1Approvcd
:07/24/040/00051//AM20/    131.05.2019            1

127 Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as

per written comments dated 23.12.2019 given by MSM as under:

1. Quantity of relevant impo( item at Sl. No. i to 7 may be allowed as pcr GN-4.
2. Quantity of relevant import item at Sl. No. 8 to 15 may be allowed on Net to Net basis.

RA concerned may take suitable consequential action accordingly.

Case No.:1/16/81-

AIノC2/2019

HQ Filc

(〕 asc No.:2/16/81¨

AIノC2/2019

HQ Filc

ILTD.

IRIノA Filc

,Status:

126.122019            1

1Lic.No/Datc:03 10832294 1Defcurrcd

ⅣIcct No/Datc:19/81-   IStatus:

ALC2/2019        1
26.12.2019            1

Party Name: KANADE
IANAND UDYOG PVT.   :ALC2/2019

,r, :01/8110501002861AM201 :031941040100s691AM201 11.10.2019

Dccision: The Commitlee considered the case as per agenda and noted that a copy of application has

been referred to DPIIl' on26.12.2019 l'or examination of the case. Thcrefore, the Committee decided

to wait for thc commcnts.

The case stands deferred.

Pany
ANA:
LTD

Namc:KANADE
ND UDYOG PVT.

IDeferredIRLA File Lic.No/Date:0310832295
1291:01/81/050/00287/AM20/    1:03/94/040/00570/AM20/    117.10.2019

Decision: The Committec considered the case as per agenda and noted that a copy of application has
been referred to DPIIT on26.12.2019 for examination of the case. Therefore, the Commitlee decided

to wait for the commenls.
'I'hc casc stands del'crred.
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ICasc No.:4/16/81¨

IAIノ C2/2019

1HQ Filc

IThc casc stands dcfcrrcd.

ICase No.:7/16/81-

IAIノ C2/2019

133111。
File

:01/81/050/00292/AM20/

IPanyNamc:SIEMENS    IMCCt No/Datci1 9/81-
IGAMESA RENEWABLE   IALC2/2019
1POWER PRIVATE LIMI′「 ED 126.122019

Status:

:01/81/050/00289/AM20/  1:04/24/040/00115/AM20/

Decision: Thc Committee considered the case as per agenda and decided to seck irom the applicant

to furnish following information as per advice of Consultant ('fEC-1):

130
1 . Net weight of exPort Product.
2. Details of indigenous input with their weight.

3. Details of consumables in the imporl and thcir total value.

4. Details of components and their end use in import list.

5. Material balance between import & export along with indigenous item.

6. Justification for wastage for each of import item'

'fhe case stands defcrred.

MGR METAIン S IMcct No/1)atc:19/81¨    Status:
IALC2/2019
126.12.2019

lDeferred

IRLA Filc tお:｀3/Dtti&64161お 1カ bさ驀存6む
121.10.2019           1

Mcct No/Dtte:19/81-  Status:
ALC2/2019        1
26.122019           1

Case No.:5/16/81-      IParty Namc:
AI」C2/2019              1

HQ Filc

:01/81/050/00290/AM20/

Case No.:6/16/81¨

AIノC2/2019

IRLA Irile             lLic.No/Datci0810146373
108/24/040/00215/AM20/    122 102019

'Decision: 'l'he Committee considered the case as per agenda and noted that a copy of application was

sent to Consultant (T'EC-3) on 13.11.2019 for examination of the case. Ilowever, no comments have

been received yet. I{ence, the Committee decided to wait for the comments.

The case stands deferrcd.

Pal‐ty Namc:・ I・OSHH3A    ‐Mcct No/Datc:19/81-   Status:
TRANSMISSION&      IAIン C2/2019        1
DISTRI13UTION SYS・「 EMS 26.122019         1

IHQ Filc             lRLA Filc            Iノ ic.No/Datci0910068126 1Deferrcd

132191`'19,94997?l`今 Y794  1:9?イ7149191991'8/AM20/   22102019       1
1)ccision:′ I｀ hc(3ol■ rnittcc considcrcd thc casc as pcr agcnda and notcd that a copy of application was

scntto I)III on 17.12.2019 for examination ofthc casc.Howevcr,thc rcprescntttive of DHI inftDrmcd

that thc casc is undcr cxalllination.IIcncc,thc CollllllittCC dccidcd to wait for thc colllmcnts

Party Namc:SHIVALIK
BIMETAIッ CONTROLSIッTD

IRLA Filc            'Iン iC●No/Datc:0510412272 1Defcrrcd
105/24/040/00425/AM20/    125 10.2019            1

Decision: The Committee considered thc case as per agenda and notcd that a copy of application was

NC―‖Meeting No.19/81 held on 26.12.2019
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senttoConsultant(TEC-3) on23.l2.20lgforexaminationofthecase.However,nocommentshave
been received yet. Hence, the committee decided to wait for the comments.

'fhe case stands deferred.

,"n :0ll87l050l00293lAMZ\| :01t24l040t0o163lAM2O: :28.10.2019
114

Dccision: The Commitlee considered the case as per agenda and noted that a copy of application has
been referred to Consultant (TEC-3) on 26.12.2019 for examination of the iase. Therefore. the
Committee decided to wait for the comments.

The case stands deferred.

Case No.:8/16/81-

AI」C2/2019

HQ「 ile

ICase No.:44/18/81-

AIノ C2/2019

1HQ Filc
101/81/050/00338/AM20/

|    11｀ hc casc stands dcfcrrcd

l    Case No.:2/19/81-

|  IAI」 C2/2019

1博
7■
。青庭
:01/81/050/00341/AM20/

IDccision: The Cominittcc

38 1 Page 73

Party Name:ARMOR
IIノ IMI′ 1｀ED

IRIッ A Filc

IParty Name:APAR
IINDUSTRIES Iノ IMITED

IRLA File

:03/94/040/00671/AM20/

considered thc casc as per thc

I)IィAS・1｀ IMcct No/Datc:19/81-  lstatus:

IALC2/2019        1
126.12.2019       1

Lic No/1)atc:0710H56H I)eferrcd

Case No.:9/16/81-       IParty Namc:AXORA     IMeet No/Datc:19/81-
AI」C2/2019           1RESOURCES Iン IMITED   IAIフ C2/2019

126.12.2019

HQ Filc ‐RIッ A Filc ILic.No/Datc:0210209513
:01/81/050/002941AM201 :02t24t040t00109tAM20t :ZS.tO.ZOtg

135 D""ision: The Commiflcc considcrcd thc case as pcr agcnda and dccided to scck lrom
to furnish thc following information as per advicc of representative of MSME:

1. Percentage of lead in import & exporl itcms.

f'he case stands deferred.

Status:

Dcferred

ｎ

一　
ａ

一　
Ｃ

一

ｐ

一

ｐ

一　
ａ

一　
Ｃ

一
ｈ

Mcct No/Datc:19/81-  IStatus:

IINDUSTRIES LIMITED   IALC2/2019        1
1         26.12.2019    1
1良LA rii`           ti`:、。/5左 iも :」 4ib64``ケt lbcfci3a
:34/24/040/00268/AM20/  103.12.2019       1

136
Decision: l'he Committce considcred the casc as pcr agcnda and noted that a copy of application was
sent to DPIIT on23.12.2019 for cxamination of the case. Howcver. no comments have been received
yet. Hence, the Committec decided to wait for the comments.

Mcct No/Date:19/81-  IStatus:

IALC2/2019       1
126.12.2019           1

1ン ic No/1)ate:031083323611)eferred

105.12.2019            1

agcnda and notcd that the hard

NC‖ Meeting No.19/81 held on 26.12.2019
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application has not yet bcen receivcd I'rom thc applicant and. .in 
this rcgard' an cma.il was sent on

23.12.2019. Flowcver, no information has b""r r"t"iu"d yct' Ilence, the Committee decided to wait

for the complete set of application.

1｀hc casc stands dcfcrrcd

Case No.:1/19/81¨

AIフC2/2019

1HQ Filc

11)a■ y Namc:PItSHWA    IMcCt No/Dttc:19/81-  IStatus:
ENGINEI〕 RING&WIRE  IAlッ C2/2019       1
1COMPANY           26.12.2019        1

1良LA「i18            1lli3.No/Datc:5210043252 1Dcfcrrcd

:01/81/050/00340/AM20l :5212410401000431AMl201 0s.12.2019

138 De"irion:'l'he Committee considered the case as per the agenda and noted that the hard copy of
application has not yet bcen received I'rom thc applicant and in this rcgard, an cmail was sent on

23.12.2019.}]owever, no information has bcen rcccived yet. I-lcncc, thc Commifiee decided to wait

for the complete set of application.

The case stands deferred.

ICasc No.:3/19/81¨

IAIノ C2/2019

HQ Filc

:01/81/050/00342/AⅣ120/

1J9 D""irion: '['hc Cornmittcc considercd
application has not yet been receivcd
23.12.2019. Ilowcver, no infonnation
for the complete set of application.

I'he oase stands deferred.

‐Casc No.:4/19/81-

IAIノ C2/2019

1HQ「 ilC

Pa“y Namc:DIAMOND
IENGINI〕 ERING(CHENNAI)
IPV・ 1｀ I′
′
「 I)

IPany Namc:P13ARIッ
IINSUlフ ATIONS PRIVATE
ILIMITED

IRIノA Filc

RLA Irilc            lノ iC●No/Datc:0410166336 1Defcrrcd
:04/24/040/00135/AM20/    106.12.2019            1

the case as per thc agenda and noted that the hard copy of
from the applicant and in this rcgard, an email was sent on

has becn rcccivcd yet. IIcncc, the Committee decidcd to wait

Mcct No/Dttc:19/81-   Status:

AIンC2/2019       1
26.12.2019            ‐

Mcet No/Datc:19/81-   Status:

Al′C2/2019       1
26.12.2019            1

1′ ic No/Datc:0710115821 1Dcfcrrcd

0612.2019            1:01/81/050/00343/AM20/     :07/24/040/00202/ノ Mヽ20/
140 D""irion: 'l'he Committee considered thc case as per thc agcnda and noted that the hard copy of

application has not yet been received from the applicant and in this rcgard, an email was sent on

20.12.2019. However, no information has been rcoeived yet. IIence, the Committee decided to wait
for the complete set of application.

The case stands deferred.
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IHQ Filc             lRLA File
101/81/050/00345/AM20/  1:o2/24/040/00131/AM20/

'141 D"cision, ih. Committee considercd the case
application has not yet becn receivcd from the
23.12.2019. However, no information has beenI for the complete set of application.

The case stands deferred.

ICase No.:5/19/81-

IAIノ C2/2019

HQ File

1142191ダ l(9,9199,11件 Y20/  1:13/24/040/00177/AM20/

as per the agenda and noted that the hard copy of
applicant and in this regard, an email was sent on

reccived yet. Ilence, the Committee decided to wait

II)arty Namc:RAJPUTANA  IMcet No/Date:19/81- ,Status:
INDl」 S′「 RII]S PVT.IンTD.  IALC2/2019
1                        126.12.2019

IRLA Filc |た.N6'5姦 libi664う 4あ oさ島:iもa
109.12.2019            1

|  ICasc No。 :6/19/81-
|  IAIノC2/2019

‐
Casc No.:7/19/81-

IAIノ C2/2019

1HQ「 ilC

11｀ hc casc stands dcfcrrcd

Casc No.:8/19/81-

IAIノ C2/2019

1HQ「 ile

The case stands deferred.
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I)any Nalllc:AIン UFOII′

PR()DUCTs PvTIッ TD

Pany Namc:EIrD

IMおさiヽ 3/b五 iさ :19,til  も1ltisi
lALC2/2019       1
126.12.2019       1

ti8:ヽ 6′b五:816う 16う 0う

`6,158feiも

と
09.12.2019    1

Mcct No/Datc:19/81-  lstatus:

?6.122019     1
1Lic.No/Datci07101 15833 1Defcrred

'Decision: The Committce coniidered ihe case as per agenda and noted that a copy of application was
sent to MSME on 23.12.2019 for examination of the case. I-lowever, no comments have been
received yet. Ilence, the committee decided to wait for the comments.

The case stands deferred.

INDUCTION PttVATE   IAIノ C2/2019
IフIMITED

RIソ A17ilc

143:9141149,9499,1,件 )1794  1i9771イ 91949971,|ヽ Y194  11911件 791?      |111111
1)ecision:′ I｀ hc(3omlllittcc cOnsidered the casc as pcr agcnda and notcd that a copy of applicatiё n was
lSCnttO MCitY on 20.12 2019 fOr exalllinaiOn Ofthc casc HOwcvcr,no cOmmcnts havc been rcccivcd
yct.Hcncc,thc COmmittcc dccidcd tO wah forthc commcnts

|11・yヽ五島

`:人

ilむMAヤ itk  lM88tヽ6/bi8:iう /811  1も tatiζ :
INDIA PVTIソTD        IAIン C2/2019        1
1                        12612.2019           1

IRLA Filc
IIノ
iC.No/Datc:03 10833343 1Dcfcrrcd

111.12.2019           1:01/81/050/00347/AM20/   :o3/94/040/00731/AM20/
144 Deci.ion:'rhc Committcc considcred thc casc as pcr thc agcnda ancl nolcd that thc hard copy.f

application has not yct bccn rcccived lrom thc applicant ur,d i, this regard, an cmail was sent or.r
23'12.2019. IIowever, no inlormation has been reccivcd yet. Ilcnce, the Commiltec decided to wait
for the complete set of application.
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He File :RLa fit" Lic.No/Date:0510412859 Deferred

:01/81/050/0034glAlyrzll t.:0524rc4010054411\M201 11'12.2019

145 D""irion: Thc Committee considered thc casc as per thc agcnda and noted that the hard copy of

application has not yet been receivcd from the applicant and in this regard, an email was sent on

23.12.2019.I{owever, no information has been reclived yet. I{ence, the Committee decidedto wait

for thc complcte set of application.

The case stands deferred.

Case No.:10/19/81-

AIノC2/2019

Case No.:9/19/81¨

ALC2/2019

|   (3asc No.:11/19/81-

I   AIノ C2/2019

1148

Case No.:12/19/81-

AI」C2/2019

11Q「 ilC

101/81/050/00351/ノ Mヽ20/

|    11｀ he case stands defcrred.
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IPa責y NamciNAMO
IALLOYS PVTIフ

′
「 D

Mcct NO/1)atci1 9/81-   IStatus:

ALC2/2019       1
26.12.2019            1

Mcct No/D4atc:19/81-  IStatus:

AIノC2/2019       1
2612.2019           1

Party Namc:NEO POWER  IMcct No/Date:19/81-  IStatus:
IELECTRONICS&       IAIノ C2/2019        1
1PROJECTS PVT.Iフ TD     26 12.2019         1

IHQ「ilC              IRLA Filc             Lic.No/Date:0310833357 1Defcrred
:01/81/050/00348/AM20/   :03/95/040/00888/AM20/  11.122019       1
146bも

tiζ l。五:十五c ё6島轟iti``86Asiagica th3 8五 ζc as pcr thc agcnda and notcd that thc hard copy of
lapplication has not yct bccn rcccivcd fronl thc applicant and in this rcgard, all cmail 、vas scnt on

‐23 122019. IIo、vcvcr,no information has bccn rcccivcd yct IIcncc,thc(3omHlittcc decidcd to、 vait

lfOr thC COmplctc sct ofapplication.

・
「 hc casc stands dcfcrrcd.

Mcct No/Date:19/81-   Status:
ALC2/2019       1
26.12.2019           1

IHQ Filc             lRLA Filc            lLic No/Date:13 10049469 1Dcferred

147191イ

'l夕

,9夕 91,9イ今Y79`  |:l,夕γ919199111/AM20/  ■1.12.2019       1
1Decision:′

I｀hc Colnlnittcc considcred thc casc as pcr agcnda and notcd that a copy of application was

lscnt to DPII′「 on 20.12.2019 for cxalllination ofthc casc Howcvcr,no commcnts havc bccn rcccivcd

‐yct.IIcncc,thc(3ollllnittCe dccidcd to wait for thc commcnts.

′
「 hc casc stands dcfcrrcd.

Decision: 'fhe Committee considered thc case as per agenda and noted that a copy of application was

sent to DHI on 23.12.2019 for examination of the case. Flowever, no comments have been received

yet. I{ence, the Cornmittee decided to wait for the comments.

Paiy Nalllc:SH13RA
IENERGY PVT.Iン TD

Palty Namcl TOSHIBA
TRANSMISSION&
I)ISTR113UTION SYSTI〕 MS

RLA「 ile             lLic No/Datc:0910068279 1Dcfcrred
:09/24/040/00134/AM20/    112.12.2019            1
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Case No。 :13/19/81¨

AIノ C2/2019

HQ Filc

:01/81/050/00352/AM20/

FttNttI∬枕》s 確:漱Iド
19/811 ,品薇:

|                         12612.2019            1

11:′;:'1':;:::,:サ ::1,;:,    111111,究τC.6bi6恵」」46ウ 158fCi138

Offlinc Cases

149 De"ision: The commitLcc considcrcd the casc as pcr thc agenda and notcd that the hard copy of
application has not yet bcen received from the applicant urd in this regard, an email was sent on
23'12.2019. However, no information has been retiived yet. Hence, the-Committee decided to wait
for the complete set of application.

The case stands deferred.

SI.

No。

Applicant/本 ハ
No.

ⅡQ/RA「ilc
No.

Case Ilistory Declslon

ALSTOM
PROJECTS
INDIA LIMITED

0310683926
datcd 29.02.2012

01/81/050/00

515/AM12

03/94/040/01

033/AM12

tatus

Case was rejected in M. No. 18 dtlThe Committcc decidcd tO Deferred
duc to non-submission of reply. Thelwait for the complete set

pplicant vide their icttcr dated 09.02.2016 of application.
furnished a copy of rcply dated 28.09.2015 and
rcqucsted for fixation of norms. 'l'he applicant had
alsO furnishcd rcply datcd 21.02.2019 to E)HI

deficiency letler dated 23.10.2017 which was
forwarded to DHI on 31.05.2019. DHI was
reminded on 14.08.2019 & 03.i0.2019 to expedite
thc comments.'l'he case was considered in M. No.
l3llll dt. 03.10.2019 and noted that the complete
set ol'application is no1 availablc I'or cxamination
of thc casc as informcd by the represcntativc o
DIII. Thcrcfore, thc Commitlec decidcd to ask
from thc applicant and RA, Mumbai to furnish
complete set of application for examination of the
case. As pcr NC decision, a letter was sent to the
applicant on 28.10.2019 for submitting the
complete set of application. l'he case was last
considered in M. No. 16181 dt. 13.11.2019 and
decided to remind the applicant for submitting the
complete set of application. As per NC decision, a
reminder let1cr was sent on 23.12.2019.I'Iowever,
no information has been received yet.

I hc casc was rcjcctcd in M. No. 05/8ldatcdJ'l'lrc (lornmirtcc dccidcd ro
18.06.20i5 due to non-submission of reply oflwait for the applicant's
deficiency letter dated 11.12.2014. However, thelreply.
applicant vide letter dated 07.05.2018 furnished
the reply with a request to fix the ad-hoc norms.
'l'hc applicanl's rcply was rcl'crrcd to I)PII'| on

ASTA INDIA
PRIVATE
LIⅣIITED

3410040446
dated 14.082014.

01/81/050/00

354/AM15/D
ES.H
34/24/040/00

088/AM15/

[erred
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AS′ 1｀A INDIA
PRIVATE
IンIMITED

3410040933
datcd 06.02.2015.

01/81/050/00

079/AM16/D
ES.II

34/24/040/00

292/ノ Mヽ15
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13.06.2018 for examination. DPIIT vide Ll'O'

dated 19.07.2019 suggested to call the applicant

for personal hearing. The case was considered in

M. No. 13/8i dated 04.10.20i9 and the

Committee heard thc applicant's reprcscntativc

during personal hcaring. J'he Committce directed

the iepresentative to furnish the following

information: l. Sl. No. 5 & 11 of Standard

Deficiency Format, export product wise' 2'

Specific use of import items at Sl. No. 4, I &' 12

(Epoxy 2 'lransparent) in the export products and

basis for their quantities. 3.

]'he Commitlee also decidcd to ask thc

dcficiencies which were raiscd earlier vide lette

dated ll.12.2014 i.c. whcthcr it is a casc

physical exporil Deemed cxport. In casc it is a

Deemed expoft, firm should provide following
information: (i) EPCG licence number and date

ii) CIF value of the licence (iii) Whethcr this

licence was issucd under Zero duty or 3 per cent

Schcme. (iv) Custom duty saved amount (v
Products bc manul'acturcd
(vi) How IIPCG licence holder intends to
discharge the EO against the EPCG licence.

As per NC decision, D/L was sent to the applicant
on 28.10.2019. 'l'he case was last considered in M.
No. 16/81 dt. i3.11.2019 and decided to remind

the applicant for furnishing the requisite
information. As pcr NC decision, a rcminder
scnt on 23.12.2019. Ilowcvcr, no rcply has bccn

rcccivcd yct.
'lhe case was rejected in M. No. 12181 dated

22.09.2015 due to non-submission of repty oflwait
deficiency letter dated 23.06.2015. Ilowevcr, thelreply.
applicant vide leller dated 07.05.2018 furnishcd
the reply with a request to fix the ad-hoc norms.
'I'he applicant's reply was rcl'erred to DPII'I' on

13.06.201 8 I'or cxamination. DPII'f vidc Li.O.
19.01 .2019 suggcsted to call the applicant

for personal hearing. The case was considered in
M. No. 13/81 datcd 04.10.2019 and the

Committee heard the applicant's representative
during personal hearing. 'l'he Committee directed
the representativc to fumish the following
information: 1. Sl. No. 5 & 1 1 of Standard

Deficiency lrormat, exporl product wise. 2.

Specific use of imporl itcms at Sl. No. 4, 8 8. 12

(Epoxy 2 Transparent) in thc cxport products and

basis for their quantities. 3.'fhe Commillec also decided to ask the

Comrnittee decided to
for the applicant's

'erred

聯器鷺欄駐
Udy09 Bh〔



ASTA INDIA
P〕uVATE
LIⅣIITED

3410041462
dated 17.08.2015

01/81/050/00

454/AⅣl16/D

ES.II

34/24/040/00

137/AM16/
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deficiencies which were raised earlier vide I
datcd ll.12.2014 i.co whcther it is a casc O

physical export/ Deemed exporl. In case it is a
Deemcd expoft, firm should provide following
inl'ormation:- (i) IJPCG liccncc number and date
(ii) CIF value of the licence (iii) Wherher this
licence was issued under Zero duty or 3 per cent
Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) FIow EPCG
liccncc holdcr intends to discharge the EO against
thc Ill'}CG licencc.
As per NC dccision, D/[, was sent to the applicant
on 28.10.2019. 'lhe casc was last considered in M.
No. 16181 dt. 13.11.2019 and dccided to remind
thc applicant for furnishing the requisite
information. As pcr NC decision, I)lL reminde
was scnt on 23.12.2019. Howevcr, no reply has
been received yet.
'l'hc casc was rcjectccl in M. No. 09/81 datcd
26.01.2016 due to non-submission of reply oflwait

ficicncy letter datcd 26.04.2016. However, thelreply.
pplicant vidc lcttcr datcd 07.05.201 8 fllrnishcd

thc rcply with a rcqucst to fix the ad-hoc norms.
'hc applicant's reply was referred to DPIIT on

13.06.2018 for examination. DPII'l' vide lJ.O.
dated 19.07.2019 suggcsted to call the applicant
for pcrsonal hcaring. 'lhe case was considered in
M. No. 13/81 daled 04.10.2019 and the
applicant's rcprcsentative explaincd the casc
beforc Norms Committee during personal hcaring.
l'he Committec directed the applicant'
representative to furnish the following
information: 1. Information in respect of Sl. No. 5

& i i of Standard Deficiency Format, export
product wise. 2. Specific use of import items at Sl.
No. 4, 8 &.12 (llpoxy 2 Transparent) in the expoft
products and basis for thcir quantilies. 3. I'he
Committee also decided to ask the deficiencies
which were raised earlier vide lelter dated
22.03.2016 i.e. whether it is a case of physical
exporl/ Deemed export. ln case it is a Deemed
export, firm should provide following
information:-i. EPCG licence numbcr and date ii.
CII" value of thc licencc iii. Whethcr this licence
was issued under Zero duty or 3 per cent Scheme
iv. Custom duty saved amount. v. Products to be
manufactured vi. FIow EPCG licence holder
inlends to dischargc the IIO against the EPCG
licencc. "

A'-p:fltl{g:i':gl ry!.ry r"nt to the applicant

Committee decided to
for the applicant's



AS′「 A INDIA
PRIVATE
I′INIIITED

3410042077
datcd 18 04.2016
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01/81/050/00

260/AM17/D
ES II

34/24/040/00

213/AM16/

28.10.2019. 'l'he casc was last considercd in M'

No. 16181 dt. 13.11.2019 and the Commitlee

decided to remind the applicant for furnishing

requisite information. As per NC decision, a

reminder was sent to the applicant on 23'12'2019'

HOW9V鮮

'91'P''a,",n l19elvtt X望

1__
.riさ

`aζ

L↓ 五::あもとi`む iA M No.26/81 datcll´ I｀ h9C?ml・
lttCCdCRldCdl°

ferred

う1・も31'317ふ Lcお non_submission of rcply ottwait fOr thc applicant's
deficiency letter dated 14.12.2016. I{owever, thelreply'

pplicant vide letler dated 07'05.2018 furnished

the reply with a request to fix the ad-hoc norms'
'l'he applicant's reply was referred to Dl'}ll'l' on

11.09.2018 for cxamination. DPIff vide LJ.O.

dated 19.07.2019 suggestcd to call thc applicant

for personal hearing. 'l'he casc was considered in

M. No. 13/81 dated 04.10.2019 and the

plicant's representative explained the case

before Norms Committee during personal hearing.
'fhe Committee directed the applicant'
representative to furnish the following
information: 1. Infonnation in respect of Sl. No. 5

& 11 of Standard Deficiency lronnat, cxport
product wise. 2. Specific use of import items at SI.

. 4,8 & 12 (Epoxy 2 Transparcnt) in thc expotl
products and basis for their quantities. 3. 'fhe

mittec also dccided to ask thc deficicnci
which wcre raised carlier vide lcttcr datcd

22.03.2016 i.c. whether it is a case of physical

export/ Deemed exporl. In case it is a Deemed

export, firm should provide following
information:-i. EI'}CG liccnce number and datc ii.
CIF value of the licence iii. Whether this liccnce
was issued under Zcro duty or 3 pcr cenl Schcme

iv. Custom duty saved amount v. Products to bc

manufactured vi. IIow E,PCG licencc holder
intends to discharge the EO against the tll'}CG
licence."
As per NC decision, D/L was sent to the applicant
on 28.10.2019. The case was last considered in M.
No. 16181 dt. 13.11.2019 and the Committee

to remind the applicant for I'urnishing the

requisite information. As per NC decision, a
reminder was sent to the applicant on 23.12.2019.
However, no reply has bccn received yc1.

Ю

γ

夕

碗論ぶ爾詔闇ubこ砧



'l-he applicant requested for fixation of wastage
norms in respect of machined components under
100% EOIJ. The applicant's representation was
rel'errcd to DPIIT on 23.05.201g followed by
reminder on 14.08.2019. 'Ihe case was considered
in M. No. 13/81dated 04.10.2019 and dccidcd to
wait l'or comments. I-lowcver, thc complele
pplication was again sent to DPIIT on
1.1 1.2019. The case was last considered in M.

No. 16/81 dt. 13.11.2019 and the representative o
DPIII informed in the meeting that the case is
undcr examination.

On the recommendation ferred
representative o

DPIIT, the Committee
decided to seek from the

applicant to furnish
following information:

R6

BC
INSTRUMENTS
INDIA
PRIVATE
IフIMITED

KASEZ/100
%EOU/11/46/
2003-

04/V01.I_941
SI No

l1     0f

Dcflcicncy

3,4,5&
Standard

Forlnat,

Exporl product wise.

T'hc case stands deferred.

'fhe case was approved in M. No. 10/81 dated
12.08.2014 as per writlen comments of DPIIT
vide Ll.O. No. 12122112014-l'SWl81 dated
15.10.2014. 'l'hc norms were also modified in M.
No. 16181 datcd 11 .11.2015 as per written
commcnts of DIPP vidc LJ.O. No. 12112212015-
TSW339-A/R dated 11.11.2015Jlowever, the
applicant vide letter dated 25.10.2016 again
requcstcd for rcvision of the ad-hoc norms. J'hc
represcntation was forwarded to DPIIT for
examination of the casc on 18.09.2018 followed
by reminder on 22.08.2019. DPIIT advised to
consult MSME as per comments dated
11 .09.2019. As decided in M. No. 13/81dated
04.10.2019, the case was referred to MSMII on
04.11.2019 and a letler was sent to the applicant
on 3 1 . 10.2019 to attend PH on 13. 1 1 .2019. The
case was last considered in meeting no. 16/81 dt.
13.11.2019 and the Committee was noted that
nobody appeared for personal hearing on behalfo
thc applicant. 'I.herefore, the Committee decided
to givc one more opporlunity to the applicant for
pcrsonal hearing to cxplain the case beforc Norms
Committee. As per NC decision, a lelter dated
16.12.2019 was sent to the applicant to attend PH
on26.12.2019.

1｀hc Committec pproved
considered the case as per
agenda and heard the
applicant's representative
during personal hearing.

applicant's
reprcsentative stated that
it has manufactured
Copper Bars/Rods and
strip's of thickness from
thc impofled item.
'I'herefore, the Committee
decided to revise thc
description of the exporl
ltcm   as   pcr thc

applicanl's rcqucst the on
the recommendation o

the representative o

I)PII'l'as under:

1. Ihe description o
export item may be

read as "Copper Bars
12 mm to 160 mm
(Width)x3mmto
40 mm (Thickness)/
Copper Rods (Dia.
11 mm to70 mm)/
Copper Strips".

Note: The rest
decision will remain
unchanged as decided in
Ⅳl.No.10/81-ALC2/201

Thc

JAY BHAWANI
METAL
INDUSTRIES

0310784691

dated 06.06.2014

01/81/050/00

300/AM15/D
ES.II

03/94/040/00

194/AM15/
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R9

R10

LEITWIND
SHRIRAM
MANUFACTUR
ING LIMITED

0410147961

datcd 15.07.2013

VINEY
CORPORATION
PRIVA 「́ E
LIMITED

0510378011
datcd 03.02.2014

BHARAT
HEAVY
ELECTRICALS

lンIMITED

0510259435
dated 25.02.2010

01/81/050/00

194/AM14
04/24/040/00

071/AⅣl14

01/81/050/00

016/AM15
05/24/040/00

337/AM14

01/81/050/00

578/AM10
05/23/040/00

176/AM 10
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Th" ""* *;r;;r"t"d;M. N". 05 dt. 03.0;.zot+lrhe committee decided to

due to non-submission of reply of deficiency letterlwait for the comments'

dated 30.10.20i3. The applicant requestcd for

fixation of nonns. The case was referred to DIII
on 25.09.2019 for examination' 'l'hc casc was

onsidcrcd in Mo No.13/81 dt.03.10.2019 and the

Committee decided to refer the case to DPIIT for

examination as per advice of representative o

DIII. As per NC decision, thc case was referred to

DPIIT on 01 .1 1 .201 9. 'l'he case was last

considered in M. No. 16/81 dt. 13.11.2019 and

decided to remind DPll'f for expediting the

comments. As per NC decision, a reminder was

issucd to DPIIT on 23.12.2019.HoWCVCr, n
comments have been received Yet. I^
'l'trc casc was ratilled in M. No. 17 d:.24.02.20151'l-hc Comrnittee decided

iを∫尉腸 :i:_剛 T:I:∫1:ち:LI胤 瑞 i洲
面 お

“

騰 ∞ mm耐 &

requested for revision of norms. 'I'hc case was

referred to Consultant (TEC-1) who recommended

wastage of 5Yo on net content in thc cxport

product in r/o imporl itcms No. 1-23' 'l'hc case

was refcrred to I)t'}ll'l' for comments on rcst of the

itcms on 23.08.2019. DPII'l' inf,ormed vide I'J' 0'
iNo., P-41011123912019-'l'SW datcd 05.09'2019

that the matter may be consulted with MSMII' Asl

decided in M. No. 13/81 dated 04.10.2019, the

case was referred to MSME on 04.11.2019' ]'he

case was last considered in M. No. 16181 dt'

13.11.20i9 and decided to remind MSMII for

expediting the commcnts. As pcr NC decision, a

reminder was issued to MSME on 23j22019'
Flowever, no comments have becn rcceived yet'

BI{EL obtaincd AA for import of components viz' l'l'hc

χ遺
『
路a置電.Ⅵ肝:tゝ為1:p:略|:::滞

К
ttettrS写

漱 』ゝTw蔚帯hmf、漱告悧‖器鴨sTT∬遭
尋批iFa踵濡 電肥・ぶ∬

pぽ
¶穐階 TCⅧl潜部

13illi valvcs ctc igJFζ t txpOl・t/supply olarc COmpOncntl° f thC

慇i践よΥ躙∫料hm」1脚告軍1躍Ъ .1部
Thc casc was rttected in M.No.14/81 date,11呼  ^deln■101  °
09.10.2012 rehcrtting thc dcdsbn ll堕二二聖匝 些 CtuHng h terms o

datcd 12.08.2014.

RA conccrncd may take
suitablc    COnSequCntial

action accordingly.

Deferred

ё6品島ilcc15cttrだa

Deferred
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Hence, it was directed to place the case in NC-2
meeting bcfore referring the case to pIC.

The Committee further
noted that comments from
DFII are still awaited
hence, the Committee
decided to seek comments
of DFIL

BHARAT
HEAVY
ELECTRICALS
LIMITED

0510249536
dated 17 09.2009

01/80/050/00

476/AM10
05/23/040/00

034/AM10

casc stands del'errcd.
Ill Iill, obtained AA lor imporl of components viz. The Committec ferred
`Gcncrator Circuれ  Brcakcr' hdttillg JllCOnSdCrcd thc casc as pcr
associatcd scrics isOlator, Ealth― switchcs~surgclagCnda  and  hcard  thc
cap & SITc cOnneclon fOr GTG' agaitttla5pliCant,s rcprescntativc
pol‐t/suppけ Of`GencratOr Circuれ Breakgr forldbhng pcrsottl hea面 ng.

1'he representatives statcd
Thc case was raected in M.No.14 dt.06.07 20101tha tic dcsc」 ptiOn O
as per the writtcn recommendations of DHI videlexporl item was amended
UO.No 3(17)/2009/′

「 SW(B)dated 26 05.2010.las^`Gcnerator Main
The applicant requested for fixation of norms. T'helconnection System,. 'lhe

was rejected in M. No.14l81 datedlrepresentatives further
09.10.2012 rcitcrating thc dccision similar cascslsttted that thc impOrtcd

f BFIEL taken in M. No. t2lt3 dated,04.09.2012iitem i.e. (GCB) is a
on the grounds that the goods impofted under thislcomponcnt of the sub-
AA have bcen supplicd 'as such' and hence notlsystem i.e. Generator

路
К
『
蹴嚇Fi器£:‖電お1∬L調器∴

Cw∝
#lh潔Ⅷ

rcpresented against the rejection and submittedldefinition
iled literature. l'he case was referred to DHllManr.rfacturing in terms o
25.09.2019お r cxaminatiOn.′ I・hc casc waslPara 9.36 of■ 1'1),2009-
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considered in M. No. 13/8ldated 04.i0.2019 and
decided to place the matter before the PIC. 'l'he

case was last considered in M. No. 16181 dt.
13.11.2019 and decided to place the matler before
the PIC immediately. I'he case was discussed with
Chairman NC-2. It was observed that the import
products are Gcnerator Circuit Breaker including
all associated series which are not clear. I lence, it
was directed to call the applicant for PII in the
meeting to explain the casc bcfore referring to
PIC. A PII letter was sent to the applicant on
20.12.2019.

BHEL obtained AA for import of componcnts viz.
Vibration Isolation Spring, Spare s lbr Angle

Vibration Isolation System for TG lroundation/
Steam Drain Systems to Thermal Power Plants.
The case was rejectcd in M. No.12l81 dated
11.09.2012 on the grounds that the goods
imporled under this AA have been supplicd 'as
such' and hence not covered under deemed exporl
supplies as per PC 50 dt. 28.12.2011. flowcvcr,
the applicant represented against the rcjection and
submitted detailcd literature and drawings. 'l'he

14. 'fhe supply has not
been made 'as such' and
hence does not fall within
the ambit of policy
circular No. 50 dated
28.t2.2011.

'lhe Committee observed
that the party has

imported components
which have been fitted
with relevant system o
the 'fhermal Power
Project. After detailed
discussion, the Committee
decided to refer the oase

to PIC to have clarity on
the admissibility of such
AA in vicw of PC 50 dt.
28.12.2011.

The Committee further
notcd that comments from
I)HI arc still awaited
hcncc, thc Committcc
dccided to seek commcnts
DHI.

case stands deferred.

considercd thc case as

Para 9.36 of [r]-P, 2009-
14. 'fhe supply has not
been made 'as such' and
hence does not fall within
the ambit of policy
circular No. 50 dated
28.12.2011.

Thc

R12

BHARAT
HEAVY

EIフ EC・「 RICALS
LIMITED

0510280963
datcd 05.01.2011

01/81/050/00

468/AMll
05/23/040/00

259/AMll

Drain Valves etc. against export/supply o agenda and heard the
applicant's represcntative
during personal hearing.
The representativcs stated

that the imporled items
are components of thc
sub-systcms of export
items which falls within
the dcfinition
Manufacturing in terms o

was rcfcrrcd to DHl on 03.10.2019 for
mination. 'l'hc case was considered in M. No.

13/81dated 04.10.2019 and decided to place the
matter before the PIC. 'l'he case was discussed
with Chairman NC-2 and it was observed that the
similar cases of the applicant was placed before
the PIC in its meeting held on 16.07.2019 wherein
the cases were decided in general with the
bservation thal 'such supplics would The Committee observed

Deferred
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BHARAT
HEAVY
ELECTRICALS
LIMITED

0510248210
datcd 24.08.2009

01/80/050/00

329/AM10/D
ES― I1/

05/24/040/00

207/AM10/
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admissible as deemed export and should be
eligible for Advance Authorisation'. On the basis
ol' thc recommendations of PIC, the cases were
approvcd in NC Mceting No. 9181 dated
01.08.2019. I{ence, it was directed to place the
case in NC-2 meeting before refcring the case
PIC.

IlIIEL obtained AA for imporl of components viz.
'Gcnerator Circuit Brcakcr' including all
associatcd scries isolator, I.iafth-switches surge
cap & SFC connection I'or GTG' against
export/supply of 'Generator Circuit llreaker fi
TG'. 'fhe case was rejected in M. No. 45 dt.
01.02.2010 due to non-submission of reply. The
applicant requested for fixation of norms. 'lhe
case was rejected in M. No.14l81 dated
09.10.2012 reiterating the decision in similar
cascs of BHIIL taken in M. No. 12113 dated
04.09.2012 on the grounds that the goods
imported under this AA have becn supplied 'as
such' and hence not covered under deemed export
supplies as per PC 50 dt. 28.12.2011. I{owever,
thc applicant vide letter datcd 22.5.2017
rcpresented against the rejection and submitted
detailed literature. 'fhe rcprcscntation was referred
to DIII via email dated 09.09.2019. 'lhe case was
considered in M. No. 13/81dated 04.10.2019 and
decided to place the matter bel'ore the PIC.
Flowcvcr, the case has not yet been placed before
the PIC. The case was last considered in M. No.
16/81 dt. 13.11.2019 and decided to place the
matter before the PIC immediately. The case was
discussed with Chairman NC-2 and it is observed
that thc irnport products are Generator Circuit
Ilreaker including all associated series which are
not clear. tj9n9!, it was directcd to call the

Ｃ
ｈＦ
Ｉ
■

that the pafty has

importcd components
which havc been fittcd
with relevant system o

the 'l'hermal Powe
Project. After detailed
discussion, the Commiflec
decided to refer the case

to PIC to have clarity on
the admissibility of such
AA in view of PC 50 dt.
28.12.2011.

The Committee further
noted that comments from
Dfll are still awaited
hcncc, thc Committcc
decided to seck comments
of DHI.

The case stands deferred.

Committee
considered the case as per
agenda and heard the
applicant's representative
during personal hearing.
'l'he representatives stated

that the descriplion
export item was amended
as 'Generator Main
Connection System'. Thc
reprcsentatives fu(her
statcd that the imported
itcm i.e. (GCB) is a

component of the sub-
system i.e. Generator
Main Connection System
which falls within the
dcflnition

Manufacturing in terms o
Para 9.36 of FTP, 2009-
14. T'he supply has not
been made 'as such' and
hence does not fall within
the ambit of policy
ircular No. 50 dated

C

that

Committee observed

1"!" 1'artv _!gl

Deferred

R13
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BHARAT
HEAVY
ELECTRICAIン S
IンIMITED

0510310197
datcd 02 12.2011

01/81/050/00

395/AM12
05/23/040/00

321/AM12
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applicant for PH
before referring
the applicant on

in the mceting to cxplain the case

to PIC.A PH lcttcr was scnt to

20.12.2019.

imported components
which have been fitted
with relevant system
the 'l'hermal Power
Project. After detailed
discussion, the Committec
decided to refer the oase

to PIC to have clarity on
the adrnissibility of such
AA in view of PC 50 dt.
28.12.2011.

The Committee further
noted that comments from
DI-ll are still awaited
hencc, the Committec
decided to seek comments
of DHI.

]'hc casc slands del'erred.

Committee
considered the case as per
agenda and heard thc
applicant's rcpresentative
during personal hearing.

representatives stated
that the imported itcm i.e.
'Cranking Switch' is a

t of the sub-
i.e. Genera

Starting System which
falls within the definition
of Manufacturing in tcrms
of Para 9.36 of FTP,
2009-14. 'I'he supply has

not been rnade 'as such'

IIHEL obtaincd AA for irnporl of componcnts viz.
'Cranking Switch' against export/supply o
'Generator Starting Systcm'. The casc was
rejected in M. No.13/81 dated 25.09.2012
reiterating the decision in similar cases of BIlfll-
taken in M. No. 12113 dated 04.09.2012 on the
grounds that the goods irnpofted under this AA
have been supplied 'as such' and hence not
covercd under deemed export supplies as pcr PC

50 dt. 28.12.2011. llowever, the applicant vide
lettcr dated 22.5.2011 represented against the
rejection and submitted detailed litcrature. 'l'he

representation was referred to DIII via cmail dated
09.09.2019. 'l'he casc was considcrcd in M. No.
13/81 dated 04.10.2019, thc Comrnittcc dcoidcd to
seek from thc applicant to furnish following

DIII: l. Detailed manufacturing process of export
item giving specific use of the irnporl itcrn. 2. List
of indigenous items & the value addition done by
the applicant. Dl[, was sent to thc applicant on
28.10.2019. The reply dated 01.11.2019 was
referred to DFII on 04.11.2019. The case was last
considered in M. No. 16/81 dt. 13.11.2019 and
decided to place the matter before the PIC
immediately. The case was discusscd with
Chairman NC-2 and it was observcd that thc
imporl products are (ienerator Circuit lJrcakcr
including all associatcd scries which are not clear.

′
I｀hc

information as per advice of representative o nd hence does not fall
within the ambit of policy
ircular No. 50 datcd
28.12.2011.

Committee observed
that  thc  party
imported components
which have been fitted
with relevant svstem

the 'lherrnal Power
Project. After detailed

iscussion, the Committee
I lcncc, it was directed to call thc applicant lor I'>l I to refer the case



in thc lllccting

tO PIC.AI)II

2012.2019.

to explain the case
letter was sent to '

be I'ore rcferring
thc applicant on

to PIC tO havc clarity on

thc admissibility Of such

AA in vicw Of Pc 50 dt.

28.12.2011

Commitlec furlher
noted that comments from
DI'II are still awaited
hence, the Committec
decided to seek comments
of DHI.

case stands deferred.

R15

AMARA RAJA

0410164013
datcd 27 02.2018

01/81/050/00

005/AM19
04/2/040/001

97/AM17

lconsidcrcd in M. No. IllSldarcd 0i.10.2019 uljlncrsonal hearing on behalf
dccidcd to call thc applicanr lor pcrsonat nearine.l3.l ^ 

thc . applicant.
An cmail was sent to the applicairt on :f .f o.zoiqll herefbre, the Committee
requesting to attend personal hearing. f'he cascloeclctecl 

to glve one more
was last considered in meeting no. l6lgl 6r.loPPortunttY ^ to the
13.11.2019 and the commitlee noted that nobodrlSppll"urt lor personal

appeared for pcrsonal hearing on behalf of tnllh",,rng .11 explain thc

dated 29.11.2018 on the recommendation nfl_.
Consultant (TIIC-3). The applicant vide l"tt"rl I h. 

. . Committee
dated 28.01 .2019 had requested for revision of ud-ltont,dered the case as per
hoc norms. The case was referred to coori,ttlirlusgna_u and noted that
('l'EC-3) for cxamination. 't'he case *url'obody_. appcared for

applicant. Thcrefore, the Committee decided foilase before Norms
give one more oppo(unity to the applicant fo.lLommtttec.

8Ⅷ織ξ∫l::l:♀∫(ぎ
l:よ

:|よ:lalel霊 :lll〕 :〔[よキllThccascstandsdcferred.
to the apメ tantto ttnd PH On 26.12.2019.二 _J__二___
Ths case was ra衝■cd h M.面y覇戸面醐覇ぎ Committee
bЮ■2創 9 and d∝ dcdゎ ■xぬcおり0輛,ga■卜。ndd∝cdぬe温

^Iξ

再陪′、̂  _´、_._^ ´ヽ― ――-        1  ■ ●   ～́hoc nOrms as recommcndcd by Consuhant″
EC― laE話訂

~ふ
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applicant vide lefter datcd 15.06.2019
applicant's representative
during pcrsonal hcaring.

rcqucsted for rcvision ad-hoc norms. The case was

The ttsE wtt ratl■ cd in Mo N」
‐
ラ81-ALC2/2018

:::穏
::r胃 :llMi鑑」11:lt瞥1翼品「l:鼻躍1柑 w棚・堀譜針:!ur-urus.:u LU calr rne appllcant tor pcrsonal hearing. lthat thc word ,Tube' 

asAs pcr NC decision, an email was sent to tht-e jadded by NC'in the export

:lpl鞘∬1計・llξtEcr霧電「疑穿キTI軍
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to the applicanr for personar hearing tu 
"*ptrin 

th;l;;;r";";iuriu.. could not

::::,^o-"a:: l:iT' committee. As per Nclnroduce any documentary
decision, an emait was sent ro the uppri*nt]io;;;#iJ""""ffi;;;:
requesting to attend PII on26.12.2019. lwhich could show that the

ARMOR PLAST
IンTD.

710111799
Datedi

2106.2017

01/81/050/00

774/AM19/
07/24/040/00

094/AM18/

R16
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Deferred

Deferre d
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ARMOR PLAST
LTD.

0710112024
datcd 16.08.2017

ARMOR PLAST
LTD.

0710112709
datcd 19 01 2018

R18
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01/81/050/00

779/AM19/
07/24/040/00

136/AM18/

01/81/050/01

070/AM19/
07/24/040/00

295/AM18/

T'his case was ratified in M. No. 3/8i dated

15.05.2019 as per wriflen comments of Consultant
(TEC-3). The applicanl vide letter dated

15.06.2019 has requested to remove the word
"f'ubes" from the export itcm. 'fhe case was

onsidered in Ⅳl.No. 13/81datcd 03.10.2019 and

cided to call the applicant for personal hcaring.
As per NC decision, an email was sent to the
applicant on 31.10.2019 rcquesting to afiend PII
on 13.11.2019.'l'he case was last considercd in
rneeting no. 16/81 dt. 13.11.2019 and noted that
nobody appeared for personal hearing on behalfo
the applicant. 'I'herefore, the Committee dccidcd
to give one more opportunity to thc applicant flor

pcrsonal hearing to explain thc case before Norms
Committee. As pcr NC deoision, an crnail was

sent to the applicant rcqucsting to attcnd PI I on

26.12.2019.

This case was ratified in M. No. 3/81 dated

15.05.2019 as per written comments of Consultant
(TEC-3). 'I'he applicant vide letler datcd

15.06.2019 has rcqucsted to removc the word

expotl product has been

manufactured with the

import items''l'ubes'.

Hence, the Committee
directed to the

representative to furnish
some documentarY
evidence duly ceftified by
government authority in
this regard.

J'he case stands deferred.

Thc Committee Del'erred

oonsidered the case as per

agenda and heard the

applicant's representative
during pcrsonal hearing.

The representatives stated

that thc word 'Tube' as

added by NC in the export
product may be omitted as

the items have already
becn exported with the

description as applied in
the authorisation.
Llowever, the

reprcscntatives could not
produce any documentary
corroborative evidencc
which could show that thc
exporl product has been

manufactured with the
import items 'Tubes'.

I lencc, the
directed

Committee
to thc

repre sentative to furnish
some documentary
evidence duly certified by
government authority in
this regard.

case stands deferred.

Committec Defcrrcd
´
rhc

"'l-ubcs" from the exporl itcm. 'fhe case

considered the case as per

agenda and heard the

applicant's rcprcscntativc
duling pcrsonal he11nB.

ite

7o

,*
:ilitial 0i itoi'i:igir Trade

:rel"el of Fot-,gn Tlade

:)rnrnerce & lndustry
awan, New Delhi



considered in M. No. 13/81dated 03.10.20i9 and
decided to call the applicant for personal hearing.
As per NC decision, an email was sent to the
applicant on 31.10.2019 requesling to attend PH
on 13.11.2019. T'he case was last considered in
mccting no. 16/81 dt. 13.11.2019 and noted that
nobody appcarcd I'or pcrsonal hearing on behalf
the applicant. '['hercfore, the Committee decided
to give one more opportunity to the applicant for
personal hearing to explain the case before Norms
Committee. As per NC dccision, an email was
sent to the applicant requesting to a11end PH on
26.12.2019.

ALC2|2019 dated 24.07.2019 due to non-
submission of reply of deficiency letter dated
28.03.2019 raised by MSMti. 'fhe applicant
furnished reply vide letter dated 24.08.2019 and
requested for ratification of norms. 'l'he case was
referred to consultant (TEC*3) on 13.12.2019
examination. However, no comments have been
receivcd yct.

However, thc

representatives could not
produce any documentary
corroborative evidence
which could show that the
export product has been

manufactured with the
import items'Tubes'.

I{ence, the Committee
directed to the
representative to furnish
some documentary
evidence duly cerlified by
govcrnmcnt authority in
this regard.

The case stands deferred.

The Committee
considercd the case as per

agcnda and heard the
applicant's representative
during personal hearing.

representatives stated

case was rejccted in M. No.08/81- that thc word ''l'ube' as

The representatives stated

that the word 'Tube' as

added by NC in the exporl
product may be omitted as

the items have already
bee n cxported with the
description as applied in
thc authorisation.

by NC in the export
product may be omitted as

the items have already
been exported with the
description as applied in
the authorisation.
However, thc

rcpresentatives could not
produce any documentary
corroborative evidence
which could show that the
export product has been

manufactured with the
imporl ilems "fubes'

Deferred

R19

ARMOR PLAST
LIMITED

0710114083
Datcd 01 11 2018

鳳
ら

01/81/050/00

693/AM19/
07/24/040/00

194/AⅣ l19/
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VEDANTA
Iッ IⅣlITED

(FOREMERLY
M/S.STERLITE
INDUSTMES
(INDIA)
LIMITED

3510030450
datcd 03.06.2010

CROMPTON
GREAVES
LIMITED

0310444382
datcd 26.09.2007

01/81/050/00

055/AⅣll1/D

ES.Ⅱ

35/24/040/00

046/AM10/

01/81/050/00

624/AM08

03/94/040/00

634/AM08
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Hence, the Committee
to theirected

representative to fumish
some documentarY
evidence duly certified by
government authority in
this regard.

Thc case stands dcfcrrcd.

The case was rejected in M. No. 26181-lThc 
Committee

ALC2l20l0 dated 28.09.2010 as per 
lrill"l.onridcred the case as per

;it6,TJi, il,ffi,, Tffi I;h ;[ "it[n****ili:*;
f ii'rffi ::ilT"#ii,"J #-Ti:"f#,' 111"0'' | )\' t i ii'o tg requested

'f t1]f 
lrnothcr date of personal

was decided to be examined on file alone withl:""':'"^ ";;
writren comments of MSME in M. *" iiiill"uting;. Therefore' the

dated 28.01.2014. The case was r.f.rrJ';"lg:.T''n"" -d""id"o*^::

見騨ド増:「tよ1::盤ちi育Tら:鴬:キ∬:aムJ:Il聖ダI_|__lIIgllllllull woJ lJ)uuu ull J l.lw.Lw t ,. \ tt\. uaJL vYsrl a r

last considercd in M. No. l6181 dl. l3.ll.2019laPPltcant top personar

and decided to call the applicanr fbr 0".*Jl1:1ing 
ro 

.explain 
the

l'.""''*' I casc be lorc Norms

癬‰Fa∫::Fttvお。ド慾s‖篇(1)と翻温m性:ま
As per NC dccision, an cmail was scnl to thcL.-,

appiicant requcsling to attend pH on ze .n.z'itr.'"1'tt" case stands del'erred'

The case was rcjectcd in M. No. 24l8i datcdlThc Committee
14.09.2010 due to non-submission of rcply. 'l'helconsidcrcd the case as per

applicant vide letters dated 27.12.2\l6,lagenda and noted that
05.06.2017 and 01 .01.2011had requested to ratifylnobody was appeared for
the norms. The representation dated 01 .0l.20l7lpersonal hearing on behal

was forwarded to DIII on 06.07.2017. In mcctinglof the applicant.
no. 04/81-PI.II dated 03.10.2018, thc Committeel'l'herefore, the Committee
■otcd that DHI vidc U.0.No.3/82/2018 datcdldccidCd tO givc onc more

13.03.2018 had offered the written comments andlopportunity to the
recommended the ratification of norms on repcatlapplicant for personal
with AA No.0310343651 dated 19.08.2005.lhearing to explain the

I-lowever, it was decided to examine the casc on jcase before Norms
file. The Case was referrcd to Consultant Q'llC-3)lCommittee
on 25.09.2019. 'l'hc casc was considcrcd in M.
No 13/81 datcd 04.10.2019 and dccided to rcfcr Thc casc stands dcfttrrcd.

the case to Consultant (TIIC-3).
As per decision of M. No. 13/81dated 04.10.2019,
the case was again referred to Consultant ('l-EC-3)
on 01.11.2019. Consultant (1'lic-3) on 04.11.2019
stated that input norms cxport ol'relurbishcd items
cannot be workcd out as dctails of parts which
need repair/replacement is not known and scrap

value of old parts cannot be ascertained. 'I'he case

was last considered in meeting no. 16/81 dt.

Deferred

Dcfcrred

w De



13.11.2019 and decided to call the applicant for
personal hearing to explain the case before Norms
Commitlee as per advice of Consultant (1.EC_3).
As per NC decision, an email was sent to the

挙sli鍔搬猛鳳∬叫iV常剥鮮‰ぶ憮
C需
1,

referred to c&PC for comments. Irowever, c&pc l(aoo, enclosed)
stopped offering its comments. Flence, as decidcdl

applicant requesting to attend pFI on 26.12.2019.1lcant rcq

Offlcc Of DC,CsEZ vide their leter No.Ftte
Committee

ν072∝ O EOu咄 〃

"3,血
cd_fJ″

リ ト
OIJd∝edぬe凛 ちξ薔、^^1^′ 、:^～ `■ ^__^__:た

1_   1・   1    、 .cndogngぬ crewtth eanbr Юter No.1/02/2010:lagenda in`illlJ猟
EOu CSE〃 39 dttcd 16o■ 2創 3 brwardcd anレ 5Jllml‐ lcttclltat再 :
applた江bn of carcЮ  TcchnicJ Phs」

T(PHVatc)ldthng persOtti iこ爵ilξLimited, Bangalore requesting for fixation oilrh" io-*irt"" decided to
scrap/wastagc norms on regular basis under 100%lrevise the ad-hoc norms

CARCLO
TECHNICAL
PLASTICS(P)
LIMITED

01/81/162/00

43/AM14/D
ES― I1/

1/02/2010:E

OU:CSEZ/

in M. No. 4/81 (Pt. II) dated 03.10.2018, the case
was rcferred 10 cOnsultant(「 FEC-1)I)/L was scnt DC cOnccrncd may takc
b ttc aptta■ On鯰 .10201&Thc Кpぃ f tllc s面 ねЫc cOnttqLc面 J
applicant dated 24.10.2018 was refcrrcd 101actionaccOrdingly

sultant (TEC-1) on 16.5.2019. The case was
nsidcrcd in M.No. 13/81 datcd 04.10.2019 and

the Committce observed that therc was a wide
variation between the norms applied, norms
earlier approved by DC on the basis of MSME
visit reporl and the nonns now recommended by
Consultant (l'EC-l). Thcreforc, thc Committee
dccidcd to call thc applicant for plI to explain the
basis of wastages claimcd. An crnail was sent to
thc applicant on 31.10.2019 to attend personal
hearing on 13.11.2019. The case was last]
considered in meeting no. 16/g1 dt. 13.11.2019.
'I'hc Commillcc noted that nobody appeared fi
personal hearing on bchalf of the applicant.
'fherefore, thc Committce decided to give one
more opporlunity to the applicant for personal
hearing to explain the case before Norms
Committee. As per NC decision, an email was
sent to the applicant requesting to attend pH on
2612.2019.

The casc was rejecrcd in M. No. r 5 dr. 03. I I .201 5lfh; co*rnin"" J".iJ"a to
TEXMACO
RAIL&
ENGINEERING
LIMITED

0210196856
datcd 26.11.2013

01/81/050/00

125/AM15

02/24/040/00

138/AM14

鵠 暴胤 棚 漁 毬ボl鳳 朋 l吉:蹴 ‖
К面劇
・
e刺 軌

dated 14.08.2015 followed by reminder dated
11.09.2015. NC decision was conveyed on
09.12.2015. l'he applicant vide letter dated
21 .01.2016 had requested the ItA, Kolkata for
amcndmenl of AA. T'he copy of licence
mcndment sheet dated 25.05.2016 along with

reprcsentalion datcd was l.orwardcd to DIII lor
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NATIONAL
STEEL AND
AGRO
INDUSTRIES
lノIMITED

5610005277
datcd 18.12.2017
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01/81/050/00

146/AM19/
56/24/040/00

031/AM18/

lnination. I)Hl on 04.11.2016 adviscd t

transfer the case to DPII'| or ratify undcr SION C-

1647 . The case was rel'crred to DPIII' on

21.08.2011.]'he Commitlee in M. No.4 /81-Pt.ll
dated 03.10.2018 decided to call the applicant on

personal hearing to explain the case. The PII letter

was sent to applicant on 23.09.2019 to appoa

beforc NC meeting No.13/81 datcd 03.10.2019
(actually held on 04.10.2019) and the Committec
noted that thc applicant vide cmail dated

04.10.2019 requcsted for another datc of personal

hearing. Henco, the Committee granted for
another dated of personal hearing. A letter was

sent to the applicant on 31.10.2019 to atlend
personal hearing on 13.1 1.2019. 'l'he case was last

considered in M. No. I 6/81 dt. i 3.1 1 .2019. 'fhe

ommitlce considercd the case as per agenda and

heard the applicant's representativc during
personal hearing. The Committee noted that
authorisation was amended after its issuance.

I-lowever, the reprcsentatives could not cxplain the
present details of export and import items.
'l'herefore, the Commitlcc directed to the

representative to submit following information:
1. I-ist of irnporl & exporl items bel-ore and aftcr
amendment.
2. Sl. No.3,4,5 & 11 of thc Standard Deficiency
Irormat.
As per NC decision, Dll, was issued on

12.12.2019.1lowcver, no reply has becn received
yct.

This case was rejected in M. No.12l81 dated
13.02.2019 due to non-submission of reply to
MoS deficiency letter dated 24.09.201 8 sent to the
applicant on 04.10.2018.'I'he applicant vidc letter
dated 14.05.2019 enclosed a copy ol'their carlier
reply dated 11.07 .2018 stating that they had

already replied on 1l .07 .2018 and requested to
ratify the norms. As per decision of M. No.
l3lSidated 04.10.2019, thc casc was refcrrcd to
Consultant ('lEC-3) on 01.11.2019 as commcnts
from MoS wcrc not coming. 'l'he casc was last

considered in M. No. 16181 dt. 13. 1 1 .2019 and the
Commitlee noted the comments furnished by MoS
vide U.O. No.: 2(17)/2019-TD dated 08.11.2019
as well as comments of Consultant ('l'EC-3) and

decided to call from thc applicant the followin

wastage of import item

The Committee
considered the matter and

observed that the issue

raised by 1'EC-3 are

relevant. On being asked,

the representative of MoS
could not clarify both the
issues. Llence, the

ommittce decided to ask
MoS and the party to

arify both the points.

Defered

310陀
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)e8
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Justification for import itcm 6 i.e. Gp
sheet for packing when one of the
export product is also GP sheet.

As per NC decision, D/L was sent to the applicant
on 12.12.2019. Ilowevcr, no reply has been
reccived yct.

l'hc case was rarified in M. No. 13/81 dated
19.09.2017 as pcr DIPP comments vide their U.
O. No. 1216812017-TSW45 dared 19.09 .2017. The
applicant vide letter dated 25.01.2018 has
requested for revision of ratified norms. The case
was considered in M. No. lZl}l dt. 18.09.2019
and decided to call thc applicant for p[I. The case
was considered in M. No. l5/81 dr. 30.10.2019
and decidcd to call the applicant for pl.l. As per
NC decision, an email dated 31.10.2019 scnt to
thc applicant requesting to attend ptl on
13.11.2019. 'I'he case was last considered in M.
No. 16/81 dt. 13.11.2019. fhe Cornmittee noted
that nobody appeared for personal hearing on
behalf of the applicant. 'l'herefore, the Commitlee
decidcd to give one more opporlunity to the
pplicant for personal hearing to explain the case

before Norms Committce. As per NC decision, an
il was sent.to the applicant requesting to

attend PH on 26.12.2019.

The case was ratified in M. No. 3181-ALC212O18
dated 14.08.2018 on repeat basis as approved for
AA No. 0510402399 aatea Ot .05.201i ratified in
M.No. lll8ll ALC2|2017 dated 22.08.2011 . The
applicant's representation received on 22.11.2018
with a request for revision of ratified norms. 'l'he

case was considered in M. No. 12181 dt.
1 8.09.2019 and decided to refer the case to
MSME. As per decision of M. No. 12181
dt.18.09.2019, the case was refered to MSME on
25.10.2019.'lhe case was considered in meeting
no. 15/81 dt. 30.10.2019 and decided to call the
applicant for PII. As pcr NC decision, an cmail
was sent to the applicant requesting to attend PH
on 13.11.2019. 'fhe case was last considered in M.
No. 16181 dt. 13.11.2019 and the Comminee
noted that nobody appeared for personal hearing
on behalf of the applicant. Therefore, the
Committee decided to give one more oppoftunity
to the applicant for personal hearing to explain the]
case before Norms Committee. As per NC
decision, an email was sent to the applicant
rcqucsting to attcnd PII on 26 12 2019

Committec
considered the case as per
agenda and heard the
applicant's representative
during personal hearing.
Ihe Committee decided
to refer the case to DPII f
for furlher examination.

'l'he case stands deferred.

Cornmittee Defered
considered the case as per
agenda and heard the
applicant's representative
during personaI hearing.-fhe Comrnittcc decided
to rcfer the case to DPII'I'
for furlher examination.

The case stands deferred.

Mini

e

O

Deferred

´
「 hc
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SHIVALIK
BIMETAL
CONTROLS

IッTD.
0510399656
dated 08.09.2016

SHIVALIK
BIMETAL
CONTROLS

IノTD.

0510398533
dated 17.05.2016

01/81/050/00

397/AM17/
05/24/040/00

287/AM17/

01/81/050/00

197/AM17/
05/24/040/00

045/AM17/

1｀hc
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The case was ratified in Meeting No'3/81-lThe Committee

ALCzl}Ol| dated 14.08.2018.I1owever, thelconsidered the case as

was con:idcred in^M.No.H/81 dt.lfunhcr cxamination.
04 09 2019 and decided to rcferthc casO to DPI11｀ .

As per decision of M. No. 11/81 dt. 04.Og.2019,Jthe case stands deferred.

the case was referred to Consultant (1'EC-3) on

28.10.2019.'fhe case was considered in M. No'
15/81 dt. 30. 10.2019 and decided to call the

applicant for PII. As per NC decision, an email

dated 31.10.2019 sent to applicant requesting to

attend PII on 13.11.2019. '['he case was last

considered in rneeting no. 1 6/81 dt. 13. 1 1 .2019

and the Committce noted that nobody appcarcd

for personal hearing on behalf of thc applicant'
'I'herefore, the Committec decided to give one

more oppottunity to thc applicant for personal

hearing to explain thc case bcfore Norms

Comrnittee. As per NC decision, an cmail was

sent to the applicant requesting to attend PFI on

26.12.2019.

SHIVALIK
BIMETAL
CONTROLS
LTD.
0510405797
datcd 07.03.2018

UK.B
ELECTRONICS
PVT LTD.

0510400120
datcd 18 10.2016

MAN
INDUSTRIES
(INDIA)LTD.

0310826411

datcd 16.01.2019

01/81/050/00

174/AM19/
05/24/040/00

606/AM18/

01/81/050/00

964/AM19/
03/95/040/01

072/AM19/

9/81 datcd

of rcply

IIowever, thc applicant requcsted to fix thc norms.

The applicant's reply datcd 15.04.2019 was

forwarded to DI'III' on 03.07.20i9 followed by

0l/81/050/00lreminder on 21 .09.2019. The case was considered

475lAM|Zl lin M. No. 13/81dated 04.10.2019 and decided to
rcmind DPIIT.DPIIT vidc U.().No.P―

osl24lo4ol0ol+zot l/195/2019-1'SlW dated 30.01.2019

322lAMI7l Iadvised to seek commcnts from MeitY as

port/import itcms arc pertaining to data

munication cables. 'fhe case was last

considered in M. No. 16/81 dt. 13.11.2019. As per

NC decision, the case was refcrred to McitY on

23.12.2019. Ilowever, no commcnts have bcen

received yet.

The case was ratified in M. No. 1/81 dated

10.04.2019 as per written comments given by
Consultant (1'EC-3).
1'he applicant vide lctter dated 31.05.2019 stated

that they havc thc lacility and advantagc I'or

bringing thc Coils & Platcs as per thcir choice.
1'hey furlher statcd that thcy use Coils and Platcs

The case was rejected in M. No'
25.07 .2017 due to non-submission
deficiency letter datcd 06.04.2011 .

The Committee
decided to wait for the

comments.

l'he Committee
decided to wait for the
comments.
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applicant had requested for inclusion of
additional import items. J'herefore, the Committee

idcd to seek from the applicant to submit a
copy of amended AA as per advice of Consultant
(1'EC-3). As per NC decision, D/L was issued on
12.12.2019. The applicant's reply was refemed
Consultant (TEC-3) on 18.12.2019. IIowever, no
nments hav2上堅聖1119eived yctl

l〕Lξ〕満811:1):fミtllcll:lrLま写::}11[∫:|::lnisigercdttc:RT富 ll;

actual import items i.e. Coils or plates in the
expoft documents. 'lherefore, they requested to
incorporate both the itcrns (Coils/plates). The case
was rcl'erred to Consultant (T'EC-3) on25.09.2019
followed by a reminder on 31.10.2019. The case
was last considered in M. No. 16lgl dt.
13.11.2019 and the Comminee nored rhat the

F. No. ll48l2O18-T'SW dated f Z.OS.ZOI t.lagcnda and dccidcd to

Ilowever, thc applicant vidc letter dut"dll"l"t* - the condition
16.11.2018 requested to remove the condition ofltio* thc carlier ratified
rclcvant size, specification of thc import gooa.ln^o'.ff^^,.- regarding
and cerlification by the Jurisdictionur "L".iil"*rtification of nct
authorities. The case was refc*ed to Dpll'f nrlcontcnt of import items

04.10.20i9 for cxamination. 'I.he casc *orlbY., jurisdictional gsT

榊 tttI郡事轟涸欄I評ご1
l.T$ffi **in :"',: n Sljil "?n1" :"1 " J; li ;; ;{';;,i# ^ l; j;
considered in M. No. l5l81 dt. 30.10.20te, tn.l06 t2'2019.

representativc of DPII'f informed in the meeting
that the case is under examination. 'l'herefore, the
Committee decided to wait for the comments.

pcnding upon their convenient and show the

Thc case was ratifled in M.No 3/81 datcd
1505.2019 as pcr writtcn cOmmcnts of DPHT
vidc thcir F. No: P-47011/392/2018-「

I｀SW dated
09.04.2019.'I'he applicant vide letter dated
13.06.2019 rcquested to keep description exactly

Approved

APAR
INDUSTRIES
Iソ IⅣIITED

0310822970
datcd 10.o82018

01/81/050/00

222/AM19/
03/94/040/00

218/AM19/

RA concerned may take
suitable consequential
action accordingly.

The Committee Deferred
considercd thc case as per
agenda and heard the
applicant's rcprescntativc
uring pcrsonal hearing.

as per AA i.e. Aluminium Plates/Coils instead o However, the Committee
only Aluminium Plates for best utilization of AA.'lhe representation was referred to DPIII' on
23.08.2019.-['he case was considered in M. No.
13/Sldated 04.10.2019 and decided to call the
applicant on personal hearing to explain the case
regarding import of value added products like
Aluminium Plate/Coil for manufacturing o
Aluminium Conductor. As per NC decision, an
email was sent to the applicant on 01 .11.2019
rcqucsting tO attcnd PH On 13.11.2019 The case used as raw material

thc

reprcsentative to furnish
following information for
fufthcr examination of the
CASC:

1 . Bill of cntry.
2. A write-up stating

that thc imported
material should be

RATNAMANI
METALS AND
TUBES LTD.
0810141320

datcd

15.112017

01/81/050/00

528/AM18/
08/24/040/00

236/AM18/
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was last considered in meeting no' 16/81 dt'

13.11.2019 and the Committee noted that nobody

appeared for personal hearing on behalf of the

for exported Product
only.

The case stands deferred.uppti"urt. Therefore, the Committee decided to

giu" or" more oppottunity to the applicant for

APAR
INDUSTRIES
LIMITED

0310822820
datcd 02.082018

APAR
INDUSTRIES
IフIMITED
3410044571

datcd 10.10.2018

26.12.2019.

This casc was ratiicd in Mo No.10/81 datcdlThe Committcc Deferred

16.01.2019 as pcr written commcnts of writtcnlconSi,CrCd t'C Pasc'S Re

comments of Consultant (TEC-3-3).Iagenda and heard the

AÅ  ic.Aluttinium PIttcs/coils and notlHoWCVCr,thc CommittPc
"Ahminium lngot/Wirc Rod"for best utHレ 激bnldirCCtCd  t? ^ lh「

|:ぶ色t』
h:4驚
覧滞
Sal:n激
鳳1逸l胤 1電lttlyttrЪ躍帯

applicant on pcrsonal hcaring to cxplain thc caselfurfhcr cxamination of the

01/81/050/001r8二arding impon of valuc addcd products liktlclSCi

54glAMlgl lnluminium Plate/Coil for manufacturing

03l94l}4)l00lAluminium Conductor. As per NC decision, an A write-up stating
that the imported
material should be

used as raw material
[or exported product

only.

273/AM19 1email was sent to the applicant on 01.H.2019
requesting to attcnd PH on 13.11.2019. The

』↓c onc more opp6rtuniサ 10 thC applicant forlThCCascstandsdefcrred.
personal hearing to explain the casc before Norms

Committee. As per NC dccision, an cmail was

sent to the applicant requesting to aficnd PII on

悧2潔:?tas tticd i Mヽ。.ル8iぬ
`お

h3  ё8ふ∴油
``
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К
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icait vidc lcttcr datcd 03.07.2019 haslappliCant's rcprcsentativc

鵬詔TIttl譜糧』織ポ郷路冨1諄幣写,覇
Si事

ギ

personal hearing to explain the case before Norms

tlommittee. As per NC decision, an email was

sent to the applicant requesting to attend PI I on

was last considercd in rne cting no. 1 6/81 dt'

13. 1 1 .2019 and the Committcc noted that nobody

appeared for personal hearing on behalf of the

applicant. 'l'herefore, the Committee decided to

Deferred

R33

漱
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CTI器
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啜鼎僻[T9響智
d慕

ぎ糧想∬魔
C鋼
|ド鴨 降間 t中4,rぶ

響郷ふ[:職.慨「f量鶯ぶ競篭需1儒眼鰤器諸Ⅷ
221/AMIり 続.可ち蔦

・
II「 Iidダ5J葛古乱島Uふ 花cJlぬc casc

licant for PIl. As per NC decision, an cmaill 1.

dated 01 . I 1 .2019 sent to the applicant rcquestingl 2.

to attend PII on 13.11.2019. 'l'hc casc was last

considcred in mecting no. 1 6/8 1 dt. 13. 1 1 .2019

and the Committee noted that nobody appcarcd

for pcrsonal hcaring on bchalf of the applicant.

Billof entry.
A write-up stating
that the importcd
material should be

uscd as raw material
I'or cxported product
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'l'herefore, the Commitlee decided to give one
more opportunity to the applicant for personal
hearing to cxplain the .u." before Nonns 'I'he case stands deferred.
Committee. As per NC dccision, an email

ツ1売∫|;.apttatt rcquc面
ngわ血end PH on

dated 29.05 .2019 as per written comments given
by Consultant (TEC-3). T'hc applicant vide lefter

l'he case was rarified in M. No. qftt-Arc2l2ot9-l]h"- -a","*ti.;
datcd 29.05.2019 as pcr writlen comments givcnlconsidcred thc case as perby consultant (1-lJC-3). 'fhc appricant vidc T"tt"riug"no, 

-una' 
r,.uro the

W難終1lT.群叢llt:巽首寧_J:i需lil漱」1酔著meeting no. 12181 dt. rg.09.2019 and decided toluo*""u"i, tto committ..call the applicant for pH. As per NC decisionldirected 
' "- to theemail datcd 21.10.2019 sent to appricant jrepresenlarive to furnish

requcsting them to a1rc,d pH on 30.10.2or9. Ir"jr"ir"*irg irio.rution for
casc was considered. in mceting no. 15/gl dt.lfurthcr eiamination of the

綱写争ギ
dド

:零想ギ
HttCttFat割

ICTα

~:i「

藤II
01.11.2019 sent to the applicant requesring ,"1 z. a*rii"-rpstating
atlend PH on 13.11.2019. The case was rastl thatthe imported
considered in meeting no. 16lg1 dt. 13. 11.20191 materiar should be
and thc comrnittee ,oted that nobody appearedl used as raw materialfor personal hearing on beharf of the "ppri.rri.l i", 

"-p"n.a 
producr

l-herefore, the Comrniltee decided to giv" onel only.

h:]linξ

pl:rt・

よIIaF tta:::ξ
atcttlcp鶏

l:L:IThCCascttandsdc■
rrcd.

Colllmittcc.As pcr NC decisiOn,an cmail was

scnt to thc applicant rcqucsting to attend PH On

26.12.2019.

'l'lrc case was ratified in M. No. 4lgl-AIC2ZO19 1｀hc Commitlce I)ele rred

dated 03.07 .2019 has request for revision

considered the case as per
agenda and heard the
applicant's representative
during personal hearing.
Flowever, the Committee
directed thc

lrepresentative to furnish

I 
following information for
funher examination of the
case:

l. llill of entry.
2. A write-up stating

that the imported
material should be
used as raw material
for cxported product
only.

The case stands deferred.

E堅 鯉_■9_lpメたant requcslng to 3些 ld PH_望

Deferred

It34

APAR
INDUSTRIES
LIMITED
3410044555
datcd 08.10.2018

01/81/050/00

616/AM19/
34/24/040/00

209/AM19/

APAR
INDUSTRIES
LIMITED
3410044570
datcd lo.lo.2018

01/81/050/00

613/AⅣl19/

34/24/040/00

191/AM19/

ratified norms. '.fhe case was considered in M. No.
12181 dt. 18.09.2019 and decided to call the
applicant for PH. As pcr NC dccision. an email
dated 21.10.2019 senl to applicant requesting to
attcnd PH on 30.10.2019. The ius" was
considered in M. No. l5l81 dr. 30.10.2019 and
dccidcd to call the applicant for pll. As per NC
decision, an cmail datcd 01.1 1.2019 seni 1o the
applicant requesting to attend pII on 13.11.2019.
l-hc case was last considered in mecting no. l6lg I
dt. 13.11.2019 and the Committee noted that
nobody appeared for personal hearing on behalfof
the applicant. Therefore, the Committee decided
to give one more oppoftunity to the applicant for
personal hearing to explain thc case before Norms
Committec. As per NC decision, an email was
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The Committee

considered the case as Per
genda and heard the

applicant's rePresentative

during personal hearing.

However, the Committee

representative to furnish

following information for
furthcr cxamination of the

case:

1 . Bill of entry.
2. A write-uP stating

that the imPorled
material should be

used as raw material

I for exported product

The casc stands deferrcd.

'l'hc Committec
considered the case as Per

nda and heard the

icant's representative

during personal hearing'

However, the Committee
directed to the

representative to furnish
following information for
further examination of the

case:

1. Bill of entry.
2. A write-up stating

that the imported
material should be

used as raw material
for exported Product
only.

Thc casc stands defcrred.

Committee
considered the casc as Per
agenda and heard the

applicant's representative
during personal hearing.

I'Iowcver, the Committee
directcd to the

representative to furnish

following information for
further examination of the

| 

"ur",

APAR
INDUSTRIES
LIMITED
3410044066
dated 19.04.2018

26.12.2019.

Thc case was ratiflcd in M.No.9/81-ALC2/2019

dated 07.08.2019 as pCr writtCn conlrncnts o

Consultant (TI1C-3). The applicant vide lelter

dated 09.10.2019 had requested for revision

ratified norms. 'lhe case was considered in M' No'

15/81 dt. 30.10.2019 and dccided to call the

applicant for PFI. As per NC dccision, an cmail

01/81/050/0OlaaieA 01.11.2019 sent to the applicant requcsting
gsll\Mlgl lto attend pH on 13.11.2019. The case was last

34/24/040/001considcred in mccting no.16/81 dt.13.11.2019

306/AM19/ land the Committce notcd that nobody appearcd

Deferred

Delerred

Defcrred

R36

lt3 7

R38

APAR
INDUSTRIES
LIMITED
3410044796
datcd 07 01 2019

APAR
INDUSTRIES
I′IMITED
3410043984
dated 21.03.2018

01/81/050/00

967/AM19/
34/24/040/00

336/ノ Mヽ18/

for personal hcaring on behalf of thc applicant'
'l'hcrefore, the Committec dccided to give one

more opportunity to the applicant for pcrsonal

hearing to cxplain the case beforc Norms

Commitlee. As per NC decision, an email was

sent to thc applicant rcqucsting to a■ cnd PH on

26.12.2019

The case was ratified in M. No. 07181-AI'C212019

dated I 0.07.2019 as per wriflen comments dated

05.07.2019 given by Consultant ('l'EC-3). 'l'hc

applicant vide letter dated 09.1 0.2019 had

requested for revision of ratified norms. 'I'he case

、vas considercd in M. 1ヾ o. 15/81 dt. 3010.201

decided to call the applicant for PII. As per

NC decision, an email dated 01.11.2019 scnl to

the applicant requesting to aflend PII on

13.1i.2019. 'I'he oasc was last considered in

meeting no. 16/81 dt. 13.i 1.2019 and the

Committee noted that nobody appeared for
personal hearing on behalf of the applicant'
'l'herefore, the Committee decidcd to give one

more opportunity to the applicant for personal

hearing to explain the case before Norms

Committee. As per NC decision, an email

sent to the applicanl requesting to attend PII on

26.12.2019.

Thc casc was rdiflcd in M.No 9/81-AIノ C2/2019

dated 07.08.2019 as per written comments o

Consultant (Tf1C-3). 'l'he applicant vidc lctt

to attcnd PII on 13.112019 
´
「 hc casc 、vas last

idcrcd in M No.16/81 dt.13.11.2019 and thC

ittee noted that arcd for
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09.10.2019 has requested for revision
norms. The case was considered in M.
dt. 30.10.2019 and dccidcd to caH

for PIl. As per NC decision, an

01 .1 1 .2019 scnt to thc aPPlicant

Udb ′Delh



Committee. As per NC decision, an email

ツ1尭:|;.apttallt rcque面
ngゎ mend PH On

ih; ;;" ;;. .;tir*d i, M. N". o8/8ft"t"J
19.12.2018. The applicant vide letter dated
30. 1 1.201 8 had requested for revision of norms.

Ilill of entry.
A write-up stating
that the imporled
material should be
used as raw material
for exporled product
only.

The case stands deferred.

Thc Committee Dcfcrcd

only.

I)cfc・ rrcd

1｀hc Committee fcrrcd
decided to wait for the
comments.

personal hearing on behalf of the applicant.
I'hcrefore, the Commitlee decidcd to give one
more opportunity to the applicant for personal
hearing to explain the case before Norms

R39

l'I-hc case was ratified in M. No. 1lg1-ALC2/20lgi"onsigcred the case as pcr

ldated 10.07.2019 as per written comments datedlageLda and heard the

108.07.2019 
given by Consulranr (TI]C-3)..I-helaPn.licanl's representative

lapplicant vidc lener dated 0g.10.20iq nual9_u.,ng personal hearing.

lrcqucstcd lor rcvision of rarificd norms. An emaillT.owcver. thc Committce

,^^l1u,"d01.1i.20i9senttoapplicantrequesting|d]0l/81/050/00lthem to alrend PH on 13.11.2019. The case *u!llP.."t?ntative to furnish
830/AMl9/ llast considcred in M. No. l6181 dr. l3.ll.20,rlfollowine inlormation lor]

341241040100land thc Commilrec notcd that nobodv uor"r.".llllrlhcr cxamination of thcl
063IAMI9/ lfor pcrsonal hcaring on ucnJtr ;ffi.'"PYI-'r'l.ut", I

l1'hercfore. the Comrninee decided a gi". "r"l ] 
Billof cntry 

I

lmore opporrunity ro rhc applicanr ror"p"rronurl 2 lyilt..rostaring Ihearing to 
"*pluin the case before N;;;l that the imported

Commillee. As per NC decision, an email *asl material should be

獄尭濫.Ⅲ… 甲
釧品 温」百W引 ぼF:∬島T篤震

肌∫喘.ドら属til∫農比胤f::鳳ξ盤::「:芋
rTC恵
∫
S艦

!:」1lil19v霧き
Cnlclモ

rC:li∬
ali`11,,:1:~11:|:::1階

llじ,:箔

Cl:::針

IIi

requested for revision of ratified norms. A; 
";;lflowever, 

the Committee
dqled i1 I Lnlo .^-+ +^ +L^ -..---r:^, , .. ldtrected to the

A1 ,^a ^F^,^^ lOatea 
01.11.201s sent to thc applicant requestingi9::.:l:1- ., r: . the

01181105010011o anend PFI on 13.11.2019. Th" 
"ur. *u, tujil"P.resentativc to fumish

836/AMl9/ lconsidcred in mccting no. l6181 d1. l3.1.20,rliotl3wine inlormation for

雅柳に歴響卜1撫鮮鐵|¥littn′ I憮more opportunity to rhe applicant for;";;;ll 2. I yfl,",uo stating
hearing to explain the "u." before 

' 
No.-, i that the imported

__iflggqre stands deferred.

Commttcc.As pcr NC dcdJOn,an cmJl~高 :l  mat?五J Sh° uH bR
sent to the applicant requesting to altend Uf, "rl 

ttscd as raw,material
2612.2019.…

    1  0~~~^― ^一 ψ,`  for cxpo■
cd product

only.
The case stands deferred.

01/81/050/00

089/AM19,
03/94/040/00

957/AM18 Ihs ",1!" 
*,t_rPrgq lg lsryl"lgll Gp9-rD"

ew Delhi

APAR
INDUSTRIES
LIⅣIITED
3410044281
Datcd 26.06.2018

APAR
INDUSTRIES
LIMITED
3410044027
Datcd 09.04.2018

APAR
INDUSTRIES

IンTDi
0310820050
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l'he Committee
decided to refer the

case to Consultant
(TEC-3) for
examination &.

comments.

DISHA AUTO
COMPONENTS
PVT.LTD.
0310824393
Datcd ll 10.2018

FCI OEN
CO■lNECTORS
LIMITED
1010059305

Datcd 30.10.2015

FC1 0EN
CONNECTORS
LIMITED

0710090185
datcd 10 08 2012

The Comm
considered the case

per    agenda    and

observed         thc

commcnts  given  by
McitY vidc O.Mo No.
17(04)/2019-IPHW
datcd     06.12.2019
whcrcin  McitY  has
stated            that

authorization
Annual Requirement
need not be submitted
for ral ification o

norms by Norms
mifiee, instead the

RA may issue

datcd 23.03.2018

APAR
INDUSTRIES
LノIMITED
0310823067
datcd 14.08.2018

Part File

01/81/050/00

641/AM19/
03/94/040/00

338/AM19/

04.12.2019. Howcver, no comments havc been

received yet.

The case was ratified in meeting No'12/81 dated

13.02.2019 as per written comlnents given by

Consultant (IEC-3).
'fhe applicant vide letter dated 01.01'2019 had

requested for revision of norms.

case was ratified in M. No. 21 dt.09.01.2018
28.10.2019 givcnas pcr writtcn commcnts datcd

by Consultant ('I'EC-3).
'I'he applicant vide letter dated 02-12.2019 had

requested for revicw of ratified norms. lhe casc

was referred to Consultant (TEC-3) on

23.12.2019. However, no comments have been

received yet.

The case was rejccted in M. No. 9l8l-A1,C212016
dated 26.01.2016 due to non-submission of reply
of deficiency letter dated 31.03.2016 raiscd by
DeitY.

applicant vide email dated1 09.12.2019
rcply to I)/Linformcd that thcy had ftlrnishcd

dircctly to Mcity on 25.042016.

´
I｀he

considcred the case as per

agenda and decided to fix
the ad-hoc norms as per

written comments given

by MoitY vide email
datcd   06.12.2019

undcri

It42

R43

R45

01/81/050/00

891/AM19/
03/94/040/00

615/AM19/

01/81/050/00

443/AM16/
10/24/040/00

064/AM16/

01/81/071/00

011/AM20/D
ES.H
07/24/039/00

001/AM13/

'fhe Committee
decided to wait for the

comments.

ferred

Committee Approved

1.Thc quantity ofimport itcms at SI.No.1,22に 5 to 15 may bc a1lowed on net to net

basis(Nil wastagc)With accountability clause.

2.Thc quantity of import itcms at Sl.No.3 &4 may be aHowed as applied for

including 20/O wastage.

RA concerned may take suitable consequential action accordingl

applicant vide letler dated 30.01.2018 had Deferred

forwarded a copy of application of above mentioned
ase and stating that they had applicd I'or fixation

norms in the year 2012,bu|they had not received any

communication on the rcferred subject. 1'hey have

once again submitting nccessary documcnts for
fixation of norms in respect of said liccnce. 'l'hey

have also forwarded a copy of ratified norms in
respect of advance authorization No. 0710083529
dated 09.07.2012 which was ratified in meeting no.

1 8/81 dated 04.12.2012. 1'hey have, thcrefore,
requested to consider the AAA No.07100901 85 dated

10.08.2012 on repeat with AA No. 07i0083529 dated

.07 .2012 as the inputs and outputs are of similar
nature but with different nomenclature and without
wastage.
The application was forwarded to Me itY

NC―‖Meeting No.19/81 held on 26 12.2019

呻嚇嚇
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螺:潔:b肌淵,Fぶ帯 帯 轟阻蹴計
01臨
駕ocr de(、 1、 lrヽn l,レρn in 、7r^^`:_^ 、子  n′

`

熟l陣量孝ぽ墨揮讐亀導奪難説ヨI静Lc鮮町
掛IW質^拙ぽ著

'中

:輛
哺汎∫聯ぜmanufacturing process and ro ascerrain ;d;;i. iir"lrrr,,..uii.case was last considered in M. No. GM dt.l-.""-*"'"13.11.2019,the Commitreenoted,fr"r-."p"n""irrrlrjrn. 

Commigroup is still awaited. Ilence, the committ"" d";;;;rli".-ia"a ro serおwi缶 ぉH樋品 ItiIIIy」ふII…
… u∝Ю

η棚 ::d cttmfl甘

而
1管 yw面缶面高 .Noち    ・
II1ly:軍duЪ?努i7V著iよ境IH】晨c」 :ffti:li]The

り甲50/00騰掛I掛轡疑f黎準1聴π漱陸た棚d拉
Tlσ
5股
ギ帯:l墨半cttFI性胤翼iF・認TI需鶯0

寝儒伊脇導
8究

,w/Tttftr謂精霊馴輛需premises of the applicant on 5th and 6th Septembei,
2019 to study the manufacturing process and to

鞘守 1ぽTlbllЪttTttS鳳∬1:常∬副
温 rКJ

tt "rlg{ggqgy€'olp
]'he
considered
of study
decided to
ma11er to
calculating
entitlement.

'l'he casc
dcfcrred.

1｀hc  case  was  ratincd  in  Mccting  No.  5/81-

AIノC2/2018 datcd 10.lo.2018 as pcr McitY vidc l」 o
No.17(26)/2017-IPHw datcd 24.09.2018

Thc applicant vidc letter datcd 12.12 2018 rcqucstcd

for rcvls10n of ad_hOc nOrms.

'l'hc case
ferred.

the reporl
group and
rcfer

McitY

Committce
the reporl

group and
refer the

Deferred

McitY

the

stands

Comm Deferred
the report

group and
refer the
McitY

Commitlec
the report

group and
refer the

ｂ

ｔｈｃ

FCI OEN
CONNECTORS
IンIMITED
1010059623

01/81/050/00

009/AM18/
10/24/040/00

112/AM17/

01/81/050/00

338/AM17/
10/24/040/00

032/AM17/

01/81/050/00

487/AM17/
10/24/040/Oo

064/AM17/

Thc casc
AIン C2/2018
omments of
IPIIW dated

膿2淵8■J嘲 1引197nicrm轟胤r榔lmcms Of M]TY宙 de No■ 1★ 1)濁 17耳請 Wld呻 dCd b

」γ:1.:&『・1:′電bl:∫留Cttirま tlcL燎::1憮鳳g
norms. They have uid" 1"n"., dated 0l.o:.iolq ;"llentitlement.
09.04.2019 have reiterated the same issue.

was ratified in mceting no.l0l8t-l'ffre
dated  16.01.2019

McitY 宙dc u.o
31.10.2018. The al

as per written lconsidered

plica二

7綴

χl:1創::ci習1。

FCI OEN
CONNECToRS
LIMITED

1010059351

dated 30.12.2015

FCI OEN
CONNECToRS
LIMITED
1010059732
datcd 23.022017

FCI OEN
CONNECTORS
LIMITED
1010059569
datcd 28.072016
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De ferred

IR46

I Deferred

R47

R48

R49
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rviinistry of Cornmerce & lndustry

Udyog Bhawan, New Delhi



Deferred

Deferred

Deferred

Deferred
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datcd 05.10.2016

FCI OEN
COplNECTORS
LIMITED
1010059624
datcd 05.10.2016

lrCI OEN

CONNECTORS
LIMITED
1010059636
dated 25.102016

FCI OEN
CONNECTORS
LIMITED
1010059638

datcd 25.10.2016

IrCI OEN

CONNItCTORS
IフIMITED
1010059661

datcd 06.12.2016

FCI OEN
CONNECTORS
LIMITED

R51

R50

R52

R54

Iヽ53

夕
l卜llT CtJP■｀

Ｓ‐中̈
嘲Ｕｄｖ。



R56

It55

R57

R58

R59

1010059679
dated 05.01.2017

FCI OEN
CONNECTORS
LIMITED
1010059691

datcd 13.01.2017

FCI OEN
CONNECTORS
LIMITED
1010059721

dated 15.02.2017

FCI OEN
CONNECTORS

IフINIIITED

1010059607
datcd 09.09.2016

FCI OEN
CONNECTORS
LIMITED
1010059734
datcd 09.03.2017

FCI OEN
CONNECTORS

092/AM17/

01/81/050/00

608/AM17/
10/24/040/00

095/AM17/

01/81/050/00

647/AM17/
10/24/040/00

104/ノ Mヽ17/

01/81/050/00

360/AM17/
10/24/040/00

059/AM17/

01/81/050/00

010/AM18/
10/24/040/00

117/AM17/

01/81/050/00

254/AM19/
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122.03.2019. ldecided ro rct.er rhc'l'hc applicanr vide lcucr datcd 27.02.2019 hadlmaner to Mcity for
requested for revision of ratified norms. 1'hey videlcalculaling the
leflers dated 01.03.2019 and 09.04.2019 havclentitlement.
reiterated the same issue. 

I

l'ff," casc stands

{del.erred.

l'l't',. Co*rin".
The casc was ratified in M. No. l5I81-ALC2/20lglconsidered the repoft
dated 21.03.2019 as pcr written comments given bylof study sroup and
McitY vidc U. o. No.: t7(22)l2ot7-tpHw datedldecided-ro*rellr rhe
13.03.2019. lmatter to Meity for]

113.03.2019.

Thc applicant vidc lettcr datcd 2

rcqucstcd for revision of ratifled nor

lcttcrs  dated  01.03.2019  and  09.

rcitcratcd thc samc issuc.

Thc casc was ratifled in M.No.5/
datcd 12.06.2019 as pcr written conlI

MchY vidc U.0.No.:17(40)/201
28.05.2019

Thc applicant vide lctter datcd 2'

rcqucsted for revision of ratifled nor

icttcrs  dated  01.03.2019  and  09.

rcitcrated thc samc issue.

1｀hc casc was ratifled in M. No 5/

datcd 12.06.2019 as per writtcn cOmr

McttY vidc U O.No.:17(27)/201
09.05.2019.

Thc applicant vidc letter dated 2′

requcsted for revision of ratifled nOr

lctters  dated  01.03.2019  and  09.

rciteratcd thc samc issuc

Thc case was ratifled in mcctir
ALC2/2019 dated 12.06.2019 as

Deferrcd

Defcrrcd

輛̈
０

９̈

Ｗ

ｙ。
慨
Ｕｄ

of For",gn'i
erce & lndu
r. New Dell'

I)cfcrred

I)cfcrrcd

Defemed



LIMITED
1010059308

datcd ll ll.2015

「
CI OEN
CONNECTORS
LIヽ41TED
1010059346
datcd 18.12.2015

FCI OEN
CONNECTORS
LIMITED
1010059108

datcd 13.04.2015

FCI OEN
CONNECTORS
LIMITED
1010058810
datcd 26.09.2014

TUBEX INDIA

0510399600
dated 01.09.2016
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10/80/040/00

054/AM16/

01/81/050/00

531/AM16/1
0/24/040/000

82/AM16/

01/81/050/00

154/AM16/
10/24/040/00

140/AM15/

01/81/050/00

421/AM15/
10/24/040/00

058/AM15/

01/81/050/00

408/AM17/
05/24/040/00

247/AIM 17/

comments given bY MeitY vide U.O.

17 (40)12018-IPHW dated 09.05.20 i 9.
'I'he applicant vidc letter dated 21.02.2019

requested for revision of ratified norms. 1'hey

letters dated 01.03.2019 and 09.04.2019

reiterated the same issue.

No.:lof study
dccidcd lo

hadlrnatter to
vide lcalculating
have lentitlement.

group and
rcfer thc

McttYお r
thc

thc rcpo■

group and
refer thc

McitY for

the

stands

'lhe case was ratified in M. No. 5l8l-Al'C212019
dated 12.06.2019 as per writtcn comments given by

MeitY vidc U.O. No.: 17(9y2019-IPHW dated

27.02.2019

norms. 'fhcy vidc
09.04.2019 havc

The case

deferred.

The Commitee
considered the report
of study group and

decided to refer the
matter to MeitY for
calculating the
entitlement.

'l'hc case stands

deferred.
'Ihe

considered
of study
decided to
matter to
calculating
entitlement.

Committee
the report
group and

refer the
McitY l

The case

deferred.

Cornrni

Defered

Deferred

The applicant vide lettcr dated

requested for rcvision of ratified
letlers dated 01 .03.2019 and

re iterated thc same issuc.

The case was approved in M. No. 06/81 dated

26.06.2019 as per written comments given by MeitY
vide F. No.: 17(41)/20i5-IPHW dated 25.06.2019.
The applicant vide letter dated 21.02.2019 had

requested for revision of ratified norms. 'l'hey vidc
letters dated 01.03.2019 and 09.04.2019 have

reiterated the same issue.

case was approved in M. No. 6181 dated

26.06.2019 as per written comments givcn by MeitY
vide F. No.: 17(40)/2015-IPHW dated 25.06.2019.
The applicant vide letter dated 27.02.2019 had

requested for rcvision of ratified norms. 'I'hey vide
lcttcrs dated 0 1 .03 .20 1 9 and 09 .04.2019 have

reiterated the same issue.

This case was rejected in M. No. 01/81 dated

05.04.2017 due to non-submission of reply
deficiency letter dated 13.02.2011. IIowever, the

applicant vide letler dated 28.06.2017 rcquested to fix
the norms. 'I'he applicant's reply was scnt to DPII1' on

14.11.2017. I{owever, the case was also refered t
Consultant (fI1C-3) for I'urlher examination.'l'he case

was considered in M. No. 13/81 dated 04.10.2019
and the Committee decidcd to scek from the
applicant to furnish following information as per

advice of Consultant (1'liC-3): 1. I)rawing ol each
export product with corrcsponding blank with all

considcrcd
of study
ided to

matter to
calculating
e ntitlement

'fhe case

deferred.

The Committee
decided to wait for
the comments.

Dcl'crred

R61

R62



dimer
sale c
As pt

follor
applir
Consr
c9mt

'fhe

13.02

Thc
13.02

0310f

Thc

R64

KモJMAR
INDUSTRIES
0510408978
dated 18.12.2018

01/81/050/00

703/AM19/
05/23/040/00

410/AM19/

R65

RAYCHEM RPG
PVT LTD.
0310815877
Dated 21.092017

Pan Filc

01/81/050/00

368/AⅣl18/

03/95/040/00

479/AM18/

■66

NSIL EXPORTS
LIⅣIITED
5610004969
datcd 08.08.2016

Part Filc

01/81/050/00

301/AM17/
56/24/040/00

024/AM17/

'l'he r

dated
dcfici
'l-hc

reque

ミ67

JINDAIン

QUALITY
TUBULAR
LINIIITED

0510410476
datcd 03.05.2019

Part File

01/81/050/00

049/AM20/
05/23/040/00

049/AM20/

'l'he i
datcd
14.08
Thc
reque
refcrr
examl
receir

6ヽ8

JINDAL SAW
LIMITED
0510393185
dated 13 02.2015

01/81/050/00

009/AM16/
05/23/040/00

509/AM15/

Initial

25.08

UO.
Again

04.09

Const

Now,
rcquc(

refcr■

llowc

l｀hc c

20.10

U O.
1｀hc l

rcquc〔

reprcs

15.07.

consic

69

JINDAlソ SAW
LTD
0510394385
dated 29.05.2015

01/81/050/00

163/AM16/
05/23/040/00

053/AM16/

:nsions. 2. Stage-wise wastage. 3. Documents for
of scrap indicating price.

per NC decision, D/L was issued on 28.10.2019
lowed by a reminder on 12.12.2019.

icant's reply dated 16.12.2019 was sent to
sultant (TflC-3) on 23.12.2019. However. no
ments have bcen rcceived yet.

case was ratified in M. No. l}l}l dated
.2019 on the recommendation of Consultant
-3 ).
applicant vide lcficr dated 18.05.2019 had

requested for revision of ratified norms.

l casc was ratincd in M

)2.2019  0n  rcpcat  basis

05917496 datcd 9.09.2010

: applicant vide leter dated 11.12.2019 had
uested for revision of ratified norms.

case was re」 ectcd in M.No.18/81-ALC2/2017
:d 21.11 .2017 due to non-submission
ciency letler dated 01.10.2016 raised by MoS.
3 applicant vidc lcttcr datcd 03.12.2019 had

ucstcd for rcvision of ra嗜 i「lcd norms

r case was ratified in M. No. 10181-ALC212019
cd 21.08.2019 as per written comments dated
08.2019 given by Consultant (TEC-3).
: applicant vide letter dated 10.10.2019 had
uested for revision of ratified norms. The case was
:rred to Consultant (1'EC-3) on 24.12.2019 for
.mination. Ilowever, no comments have been
eived yet.

ally the case was ratified in M. No. 10/81 dated
18.2015 as per writlen comments of DPIIT vide
). No. 12l101/2015-TSWl39 dated 08.09.2015.
in the case was ratified in M. No. 11/81 dated
9.2019 as per written comment given by
sultant (TEC-3).

oヽv,the applicant vidc lettcr datcd ll.12.2019 had

qucstcd fOr rcvision of ratiflcd norms l｀ hc casc、vas

fcrrcd to COnsultant(TEC-3)on 24.12.2019.
,re_l_19 !91g_e-$l!ey: rqgnfqqqived yet.

l'he case was approvcd in Meeting No. 14l81 dated
20.10.2015 as per writlen comments of DPIIT vide
U. O. No.: 12111512015-1'SW/72 dated 28.10.2015.
I'he applicant vide letter dated 29.05.2019 had
requcsted to re-fix the ad-hoc norms. The applicant's
representation was rcferred to Consultant ('I'EC-3) on
15.07.2019 for examination of the case. The case was
considered in M. No. 14l8ldated 16.10.2019 and

No  12/81  dated

with AA No.

Ihe Committee
decided to refer the
case to Consultant
('rllc-3) for
examination &
comments.

The Committee
decided to refer the
casc to DPIIT for
examination &.

comments.

The Committee
decided to refer the
case to MoS for
examination &
comments.

l'he Committee
decided to wait for
the comments.

l'he Committee
decided to wait for
the comments.

The Committee
dccided to wait for
the comments.

Deferred

ferred

Ira(
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」INDAL SAW
IノIMITED
0510410575
datcd 14.05.2019

UNITED
DRJLLING
T00LS
LIMITED

01/81/050/00

068/AM20/
05/23/040/00

065/AM20/

01/81/171/00

012/AM20/D
ES― II

KASEZ/1A/0
01/2011-

12/21

7L I Page73 NC―‖Meeting No 19/81 held on 26.12.2019

noted that the Authorisation is of May, 201 5 and

norms were fixed in October, 2015. The applicant
requested for revision of norms in 2018. Since, the

EOP has already expired and the applicant would
have completed the exports, there does not seem to

be any logic of revising the norms given that thc

applicant madc expotls knowing fully wcll about the

quantities allowed for imports. Moreover, it is not

clear as to what thickness ofepoxy/adhesive has been

considered while fixing noffns in SION C-1290, C-

1291 and C-10292. Thc applicant vide lctter dated

11.12.2019 stated that thcy had fulfilled the cxport

lobligation within thc IIOP. 'lhercfore, the applicant
has requested to reconsidcr thc casc for rovlslon as

per thc customer's rcquirement i.e. applicd quantity o

import item No. 3-Epoxy Power 119.200 MT and

import item No. 4 - Adhesive 59.600 MT should be

permitted to them. The case was referred to
consultant (.|EC-3) on 24.12.2019. llowevcr, no

't'he case was ratified in M. No. l4l8l dated

16.10.2019 as per wriffen comments dated

21.08.2019 given by Consultant (lEC-3).
'Ihe applicant vide letter dated 10.10.2019 had

requested for revision of ratificd norms. 'l'hc case was

referred to Consultant ('I'EC-3) on 03.12.2019.

IJowever, no cofiIments have been receivcd yet.

KASEZ vidc lcttcr No.KASI]Z/1A/001/2011-12/21

datcd 29.03.2019/01.04.2019 R)r、 vardcd thc rcqucst

lcttcr datcd 04 02 2019 of thc applicant tllrough

EEPC for fixation of wastage/scrap perccntagc fi
manufacturing of casing pipes with connector.
'fhe case was referred to Consultant (1'llC-3) on

30.07.2019 for examination. 'fhe case was ratified in
M. No. 1l/81 dated 04.09.2019 as per written

(iii) Wastage of 31oZ is allowcd for cxporl itcms No.
5, 7 and 8.

I'lowever, the applicant vide cmail datcd 03.10.2019

requested for PII for allowing wastagc @ 60%.'lhe
Committee asked to the applicant to makc reviscd
submission during the personal hearing in M. No.
14181 dated 16.10.2019. 1-he applicant via email
dated 14.12.2019 had rcqucstcd for fixation of
Wastage/Scrap pcrcentage.

夢野騨胤Tふ翼:ff爾撃∬ボi4鶏劉鵬ddゎ
轡讐出 :畷illЪ鞘場墜肛ぷ
群軍:LttW:墨l斗ボそギ1,Wi亭睡蕊iFn

The Committee
decided to wait for
the comments.

Committee
refer the

Consultant
for

L&

叩
ｍ
ＭｉｎｉＬ



R72

STERLITE
POWER
TRANSMISSIO
N LIMITED
0310811681

datcd 07.03.2017

01/81/050/00

074/AM18/
03/95/040/00

840/AM17/

（
υ

Ъ
憶
ｍ

勁
Ｋ
ｏｆ‐
ｈ
町

R73

STERLITE
POWER
TRANSMISSIO
N LIMITED
0310811638
datcd 06.03.2017

01/81/050/00

073/AM18/
03/95/040/00

654/AM17/

R74

STERLITE
POWER
TRANSMISSIO
N LIMITED

0310818561

dated 17 01.2018

01/81/050/00

177/AM19/
03/95/040/00

227/AM18/

R75

STERLITE
POWER
TRANSMISSIO
N LIMITED
0310814496
datcd 06.o7.2017

01/81/050/00

283/AM18/
03/95/040/00

026/AM18/

Ｔｈｃ
‐５．ＯＦ。Ｎ＜Ｔｈｃ
岬
一
Ｔｈｃ
囲
曲
ｈ
叩
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STERIフ ITE
POWER
TRANSMISSIO
N LIMITED
0310818549
dated 16.01.2018

01/81/050/00

178/AM19/
03/95/040/00

657/AM18/

77

STERLITE
POWER
TRANSMISSIO
N LIMITED
0310816650
dated 31 10.2017

01/81/050/00

480/AM18/
03/95/040/01

020/AM17/

Ｔｈｃ
ａｓ
謝
ｈ
岬

78

KOTSONS
P.LTD
0610038228
datcd 22.09.2015

01/81/050/00

326/AM16/
06/24/040/00

024/AM16/

ｃ

Ю

卜

ｃ

袖

‐２

０

■
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PARAM
INDUS′
「
RIItS

0310812841
dated 26 04.2017

WEL′SPUN
CORPlノTD

01/81/050/00

135/AM18/
03/95/040/00

044/AM18/

01/81/050/00

609/AM19/
一Ｔｈｃ
ｍ

l'hc
03.1

letle
'l'hc

requcsted

l'he case was rejected in M. No. 12l|l dated
05.09.2017 due to non-submission of deficiency
letter dated 12.06.2017 raised by DPIIT.
The applicant vide letter dated 02.01.2019 had

:_0,.'].1I11t'ol1of 
norms.

rhe case was ,"j";;;;-i,i, 0",.0
05.09.2017 due to non-submission of deficiency
letler datcd 12.06.2017 raised by DplIl'.
The applicant vide lefier dared 02.01.2019 had
requested for fixation of norms.

'l'hc Committce
decidcd to refer the
casc to DI'}llT for
cxamination 8.
comments.

'fl-re Committce
dccidcd to rcfer the
casc to DPII'l' for
cxamination &.

comments.

e case was ratified in M. No. 14l81dated
.10.2019 on the recommendation of representative
DIPI'taking cue from SION C-1394.
c applicant vide letter dated 02.01.2019 had
lucsted for revision of norms.

The Committee
decided to refer the
case 1o DPIIT for
cxamination &.

comments.

Dcfcrcd

he case was ratified in M. No. l/81 dated
t.05.2018 as per wrifien comments of DIpp vide
No.1 1257 I 17-TSW/1 6 dated I 8.04.20 1 8.
he applicant vide letter dated 02.01.2019 had
quested for revision of ratified norms.

The Committee
dccided to refer the
case to DPIIT for
examination &
comments.

Dcfercd

e case was ratified in M. No. 06/81 dated
.11.2018 on the rccommendation of representative
DII'P.
c applicant vide lefier dated 02.01.2019 had

luested for revision of ratified norms.

3 case、 vas ratifled in M.No.3/81datcd 14.082018

pcr  cOmmcnts  of  DIPP  vidc  F  No:
1/2018/′ rSW datcd 18.04.2018.

3 applicant vide lctter datcd 02 01.2019 had

ucstcd for rcvision ofratiflcd norms.

The Committee
decidcd to rcfer thc
case to DPIIT for
cxamination 8.
comments.

brcd

I'he Committee
decided to refer the
case to DPIIT for
examination &.

comments.

ferred

hc case was ratified in M. No. 20181 dated
2.01.2016 as per writlen comments of DIII vide U.
. No. 3(214)12015/1'SW(B)/398 dated 18.12.2015.
hc applicant vide lelter date d 21 .11.2019 had
qucsted for rcvision ol'ratified norrls.
hc casc was rcjcctcd in M. No. l4lll datcd
\ .10.2011 due to non-submission of dcficiency
tlcr dated 30.05.2017 raised by DIPP.
hc applicant vide lcfler dated 27 .11.2019 had
quested I'or fixation of norms.

he case was ratified in M. No. 9181 dated
I .011.2019 as per writtcn comments dated

The Committee
decided to refer the
case to DHI for
examination &

, commcnts.

The Committee
decided to refer the
case to DPIIT for
examination &.

comments.

]'he Committee
decidcd to refer the _

)cl'crred

ferred

Z-
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3410044590
datcd 15.10.2018

34/24/040/00

222/A_M19/
05.08.2019 given by Consultant (TI1C-3).
l'he applicant vide lefier dated 21.09.2019 had
requested for revision of ratified norms.

casc to COnsultant

(TEC-3)   fOr
cxalllinatiOn     &

commcnts.

R81

RR KABEL
LIMITED
0310823945
datcd 24.09.2018

01/81/050/00

503/AM19/
03/95/040/00

599/AM19/

The case was ratified in M. No. 4l9l dated
29.05.2019 as per written comments givcn by
Consultant (lllc-3).
The applicant vide letter dated 08.0i.2019 had
requested for amendment in approved nonns.

The Committee
decided to refer the
case to Consultant
('l'EC-3) for
examination 8L

comments.

R82

TRAFOMEC
INDIA
MAGNETICS
PVT LTD.
0710090674
datcd ll o9.2012

01/81/050/00

270/AM13/
07/24/040/00

216/ノ Mヽ13/

The case was rejected in M. No: 21lBl-ALC212013
dated 31.12.2013 as per written comments of DHI
vide U. O. No. 3(41)12012fl'SW(Ily294 dated
06.12.2013. 'lhc case was again considered in M. No.
11/81 dated 22.08.2017 and rejected due to non-
submission of reply to deficiency letter dated
13.04.2011as raised by DHI.
Now, the applicant vide letter dated 01.05.2019 had
furnished reply & rcquested for ratification of ad-hoc
norms. 1'he representation was rcfcrred to DIII via
email dated 24.12.2019.

The Committee

considered the case as

per agenda and noted

that main file is not

available. Hence, it
was decided to defer
the case with an advice

to the section to trace

out the main file.

ferred

,rror#-
ffif{lHt"s:Fa;iiffpiiflH"" iJU"a Bhawan, New Delhi
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SDF

Export Items:
ffi""ir"ution una rp..itc quantity-boih in-ter.s of number (if

;;ilr;; weight, of each export product (Appendix-33 gf curlent HEP reters)'1 Mo
any

０
４

Detailtechni"ald.uwin@rtproduct,Catalogue,ifany,may
also be furnished.
irr^:-l^+ ^f ^-^h Fvnnrf Prndrrcf4

irnported/procured fronl sources othcr than the licensc,lf any,rnay also be indicated.____

Imp ort ltemr

Appendix― HA appe

No.l of
6

Con
卿 ^h

,i"ti". / nqrt nrrmhers if anv

roduct sliowing placement and exact use

of components in the expoft product (s)'-

Bifurcated quantities oi-ilpo*ntt to U.-.-unt-ed for in the resultant product and the

-^^,,:-^*^6+ ^r nnmnnnenf. aq qnnres Raw Material / Consumables.
9

10 Size and specifiCation including grade,composltlon,rangc,
^´ ^^^‐ OЛ O｀,ln■ h^rt

f

Starting from the specification of the export product, oaslc calouratr(

,ut riJf proposed for import has been arrived at, including the net weight of components

to be manufactured out of these imported materials, wastages claimed at each stage of

manufacturing with complete lustification and supported by documentary

evidence/drawings etc.

H(0 品 Ofthe material indicating thc wastage during olanKIng.
on ofrtt mtterd req面 rcmcnt

and the weight Of thc Cablc in Kg per Iく m Copy Of rclevant Nationa1/1ntcrnational

駈
ess

i網[riI五穏ilttl樹熙]ЦI』:翼Tttll_

う
４

14 Particulars of thc licenses obtained in the past and ratifled by ALC(with Or wlhOut

modincation)for the same expolt product covered under this application,in vicw of

Public Notice No.48 dated 14.11.2002.

Use of export product.

16 You are adviscd to appけ for S10N.

Please use expanded/ftlli nl亜 e ofenttIOduct Do not use the abbrcviations/shon form17

18

Any other information:19

20 Thc information caled for must be submitted in dupllcate withln ib 
αays lrom tnc caし o

of issue of this lCtter.Thc information may be dircctly sent to Chairman,NC-lI,0/o

DGFT,Udyog Bhl)Yan,New Delhi-110011,0墜塾 12phQne No:23061562,E対 n.267.
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LM WIND POWER BLADES (lNDlA)PW.LTD

ADV.AUT.NO -34LOO44262 DT. 19.06.2018

On the basis of calculation sheet and material balance submitted by the firm the lic. may be ratified

as under.

Export ltem : FRP ROTAR BLADE LM 67.2P3 - 159 No

Net weight not less than 28,52,951.0 Kg

lmport item

SL.N00F ADV.AUTH.
Components, allowed as Per G.N.458,61.,70,721o 

-18

Consumables Qty as applied for Value altogether

restricted lo 1% of FoB Value
59,60,62,11..

Rest of the items

SHA:SH KUMAR



′
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LM WiND POWER BLADES{lNDIA}PVT.LTD

ADV.AUT.NO-3410044753 DT,12.12.2018

on the basis of Calculation sheet and matettal balance submた
ted by the irm the lic.mav be rauled

as under.

Export item:FRP ROTAR BLADE LM 67.2P3 -  111.O N0

Net weight notless than 20,87′ 786.O Kg

importitem

OTYSL.NO SL.N00F ADV.AUTH.

1 58′ 61′ 70′ 72 to 78 comnonents. allowed as Per G.N'4

２
．

　

一
３

59′ 60′ 62′ 71. Consumables Qty as applied tor Value altogetner

restricted lo t% of FOB Value

Rest ofthe items as annlied for

SHAISH KUMAR

」́



R22

CARCLO TECHNICAL PLASTICS PVT.LTD

H.Q. F|LE NO O1l81/1 62/0043/AM14 DES-il DT. 11.10.2018

Fixation of Scrap/Wastage norms for EOU

Earlier ad -hoc norms of 43'78%were fixed by csEZ on the basis of MSME visit report for all thepolymers for

Export of 143 parts of ATM machine (craimed wastage 1% to g5%)

Based on data furnished by the firm and scrap value folrowing wastage norms are suggested

IMPORTED RAW MAfERIA[
SCRAP/1A/ASttAGE%

ABS base polymer
As applied for or 17.57 Z whicf,euer is tes,

As ap口bd brOri357瓦薦扇石馬石7`臨POLY ACETAL base
As app‖ed fOr Or 34.

POLY AMIDE base
As applied fOr Or 43.7%whichever百

s less
型 二但理旦些望二堕E9pOlymer As applied fOr Or 21.6%
丁HERMO型

塾 sTiC POLYUREttHANE


